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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 150 OF 2022

IN THE MATTER OF:

Pl VANRAMCHHUANGI .....APPLICANT

VERSUS

UNION OF INDIAAND OTHERS ....RESPONDENTS
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MOST RESPECTFULLY SHOWETH:

[

|, Pi Vanramchhuangi, aged about 62 years, resident of Chaltlang
Dawrkawn, Aizwal, Mizoram do hereby solemnly affirm and declare

as under:
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1. That the deponent is the applicant in the present application and

as such is competent enough to swear the present affidavit.

2. That before providing parawise reply, applicant would like to
highlight some facts and circumstances before this Hon’ble Court

by way of filing Preliminary submissions:
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LY, Preliminary Submissions

ﬁatlt is also respectfully submitted that in the year 1955, the
Mizo District (Forest) Act, 1955 was enacted. True copy of the
Mizo District (Forest) Act 1955 is annexed and marked

hereto as Annexure A-12

. That on dated 29/02/1956 preliminary notification as required

under Section 15 of the Mizo District (Forest) Act, 1955, was
published in the Official bulletin of the Council “Zoram Hriattrna”
. inter alia, declaring certain regions as Council Reserved
Forest. True copy of the preliminary notification dated

29/02/1956 is annexed and marked hereto as Annexure A-

13.

. That after preliminary notification was published, Government

of Mizoram published Final Notification dated 28/01/1965. True
copy of the Final Notification 28/01/1965 is annexed and

marked hereto as Annexure A-14.

. That the Secretary, State of Mizoram vide an affidavit dated

22/02/1997 submitted an affidavit before the Honble Supreme

Court of INDIA wherein the Govt of Mizoram provided the Status



4

Mﬁ/YGQ

14

IDVRAMCL!

G

\\_,f/,

("v" |< !

%rt on. behalf of Government of Mizoram on the follow up

o

-

action taken as per interim direction in Order. Dated 12/12/ 1996
of Honble Supreme Court of INDIA in Writ Petition (Civil) No.

202 of 1995.

It is respectfully submitted that as per the said affidavit also the
Government of Mizoram has treated the area in question as
FOREST only.

True copy of the Affidavit filed by Secretary, State of
Mizoram in Writ Petition (Civil) No. 202 of 1995 is annexed

and marked hereto as Annexure A-15.

That vide its final judgment and order dated 27.01.2021 issued
in Writ Petition (Civil) No. 45 of 2017 the Hon’ble Single Judge
of Honble Guwahati High Court, inter alia, quashed and set
aside Order 05.08.2016 issued by the Chief Secretary to the
Government of Mizoram and the Notification dated 28.01.1965
made under Section 14 read with Section 21 of the Mizo District

(Forest) Act, 1955.

That vide Writ Appeal No. 274 of 2022, the Writ petitioner

assailed the impugned Judgment and Order dated 27/01/2021

v -
b

s
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issued in Writ Petition (Civil) No. 45 of 2017. It is respectfully
submitted that the Honble Division Bench of Hon’ble Guwahati

High Court stayed the operation of Order dated 27/01/2021.

. Further it is also pertinent to mention here that after the

quashing of the Riverine Reserved Forest Notification dated
18/01/1965 by the Honble Guwahati High Court a meeting of
Senior Forest Officers headed by PCCF (HoD) and Principal
Secretary, Govt of Mizoram took place. For the sake of
convenience of this Honble Court relevant part of the said

Minutes of Meeting is reproduced hereinbelow:

“A meeting of Senior Forest Officers was held on
22nd June 2021 at 11:00 AM in the Conference
Room of PCCF Office to discuss the order dated
27.01.2021 of Hon'ble Gauhati High Court
concerned with Riverine Reserved Foresis & Road
side Reserved Forests(Aijal to Silchar Via Sairang).
The meeting was chaired by PCCF (HoD) and
Principal Secretary, EF&CC Department. The list of

participants is at the Annexure-1.
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PCCF (HOD) and Principal Secretary
welcomed all the participants in the meeting and
highlighted the importance of maintaining ecological
stability in Mizoram. With permission of the chair,
APCCF & Nodal officer (FC) presented the details
of actions taken by the department in respect of the
order of the Hon'ble High Court. He reiterated that
the notifications of the Riverine Reserved Forests
and Road Side Reserved Forests (Aijal to Silchar

via Sairang) have been quashed by the order.

Thereafter, various issues concerned with
management of forests in view of the said order
were discussed. After detailed deliberations, the
following recommendations were made:

Useful directions were given by Hon'ble Supreme
Court on the important issue of Forest Conservation
in their judgement dated 12.12.1996 passed in
WP(C) no. 202/1995 in the matter of T.N.
Godavarman Thirumulkpad versus Union of India

and others with WP(C) No. 171/1996 Environmental
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~ Awareness Forum versus State of Jammu &

Kashmir and others. Hon'ble Supreme Court
directed that provisions of Forest Conservation Act,
1980 must apply to all forest irrespective of the
nature of ownership or classification thereof. It was
a landmark judgement passed by the Hon'ble
Supreme Court aimed at strict and effective
implementation of the Forest Conservation Act,
1980. The judgement provided a definite direction
for defining the forest and the forest land for the
purpose of deciding the applicability of the Forest
Conservation Act, 1980 and its subsequent

amendment made from time to time.

The Hon'ble Supreme Court directed that the
word "Forests" must be understood according to its
dictionary meaning. This description covers all
statutorily recognized forests, whether designated
as reserved, protected or otherwise for the purpose
of section-2 of the Forest Conservation Act. The

term "Forests land", occurring in Section 2 will not

s
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.only include **Forests" as understood in the

dictionary sense, but also any area recorded as
forests in the Government record irrespective of the
ownership. So, first of all, it was attempted to list out
all documents (Government Records) where
Riverine Reserved Forests and Road Side
Reserved Forests (Aijal to Silchar via Sairang) have
been mentioned as forests. The followings are the
key relevant documents available in our office. The

copies are enclosed.

2. In pursuance of Hon'ble Supreme Court
order in WP(C) no 202 of 1995 in the matter of T.N.
Godavarman Thirumulkpadversus Union of India
and others, an expert committee was constituted by
the State Government of Mizoram to identify the

then Forest Areas.

Subsequently, an affidavit was filed by the
State Government in the Hon'ble Supreme Court
mentioning the details of forest areas in Mizoram.

The affidavit is a Government record. In that report
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_i.e. affidavit, the Riverine Reserved Forests and

Road Side Reserved Forests (Aijal to Silchar via
Sairang) has been shown as Forests. So, in view of
the order of Hon'ble Supreme Court, Riverine
Reserved Forests and Road Side Reserved Forests
(Aijal to Silchar via Sairang) may continue to be as
Forests unless any change is made in the affidavit
in concurrence with Hon'ble Supreme Court. So
long as the affidavit prevails, the Riverine Reserved
Forests and Road Side Reserved Forests (Aijal to
Silchar via Sairang) may continue to remain as
Forests.

Unless and until the affidavit is modified with
approval of Hon'ble Supreme Court, the Riverine
Reserved Forests and Road Side Reserved Forests
(Aijal to Silchar via Sairang) may continue as
Forests and as such, it may be difficult to implement
the order of 27/01/2021 of Hon'ble Gauhati High

Court....

oo
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..... 6. Officers were of the view that
notification dated 28.01.1965 has been quashed by
the Hon'ble High Court. However, in the order, it has
not been explicitly stated that the notification dated
16.4.1956 has also been quashed. So one view is
that the notification dated 16.4.1956 still stands and
notification dated 28.01.1965 has been quashed on

the grounds of procedural lapses.

As the notification dated 16.4.1956 stands
and as the status of RRF has been mentioned as
forest in the notification and as it is a Government
record, therefore the status of RRF may continue to
remain as forest in view of the order of Hon'ble

Supreme Court dated 12.12.1996.

As per the order of Hon'ble Supreme Court,
the term "Forests land", occurring in Section 2 will
not only include "Forests" as understood in the
dictionary sense, but also any area recorded as
forests in the Government record irrespective of the

ownership.”

s
oy
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True copy of the Minutes of Meeting dated 22/06/2021
signed by PCCF (HoD), State of Mizoram is annexed and

marked hereto as Annexure A-16.

. It is respectfully submitted that recently Hon’ble Division Bench

of Guwahati High Court vide its Order dated 16/10/2023
disposed the Writ Appeal No. 274 of 2022 as ‘disposed of as
withdrawal'. It is pertinent to mention here that vide the said
Order the Honble Guwahati High Court also vacated Ad Interim
Stay Order passed by the Honble Court. True Copy of the
Order dated 16/10/2023 is annexed and marked hereto as

Annexure A-17.

i. That deponent herein also wishes to apprise this Honble Court

on the dubious role played by the Government of Mizoram in
protecting the ecology, flora and fauna, biological diversity of the

Riverine Reserved Forests of State of Mizoram.

j. It is respectfully submitted that it is crystal clear from the

minutes of meeting held on dated 22/06/2021 that Senior Forest

officers concluded that filing of appeal by the Government of
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Mizoram against the Order of Honble Gauhati High Court may

be expedite.

. That in furtherance of the same the State filed a Writ Appeal No.

06 of 2021 before the Aizawl Bench of Gauhati High Court. As
per the data available on the website of the Gauahati High Court
deponent has learnt that the Honble Court issued the Notice on

Writ Appeal No. 06 of 2021 on 21/07/2022.

However, under the mysterious circumstances, the
Government of Mizoram withdrew the said Writ Appeal on dated
09/11/2022. It is important to mention here that vide its order
dated 09/11/2022 the Honble High Court allowed the withdrawal
of the said appeal on the ground that State want to file a fresh

appeal, however, till date no appeal has been filed thereafter.

True copy of the Order dated 21/07/2022 issued in Writ
Appeal No. 06 of 2021 is annexed and marked hereto as

Annexure A-18.

True copy of the Order dated 09/11/2022 issued in Writ
Appeal No. 06 of 2021 is annexed and marked hereto as

Annexure A-19.

LA
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> Applicant herein also wishes to apprise this Honble Court that

after the withdrawal of the Writ Appeal No. 06 of 2021 filed by
State of Mizoram, an NGO also filed the Writ Appeal No. 274 of
2022 before the Honble Gauahati High Court but the said NGO
for the reason best known to them also withdrew the said Writ

Appeal.

. Itis respectfully submitted that filing and withdrawing of the Writ

Appeals before the Constitutional Court clearly shows that all is
not well within the State, hence the deponent requests urgent
intervention of this Honble Apex Green Court of world’s largest
democracy to protect the Ecology, biological diversity of t_he

Forests of State of Mizoram.

.In view of the fact that not only the preliminary notification dated

29/02/1956 still prevails but the Affidavit filed by the State of
Mizoram before the Honble Supreme Court of INDIA provides
the area in question as ‘RESERVED FOREST” (and the same
has not been modified till date), applicant herein wishes to rely
on the judgment and order issued by Honble High Court of
Judicature of Andhra Pradesh in “M/s Colorock Private Limited

Versus Director of Mines and Geology, Govt of AP and others”.

- -
o

- -
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It is respectfully submitted that in the said case, the Honble High

Court held the following:

“Merely because land is not described as
forest land in the revenue accounts the same
cannot be treated as not being forest land.
The matter has now to be decided keeping in
mind the actual nature of the land and not
merely by the description in the revenue
accounts. It may be that any positive
description of the land as forest land in the
revenue account may help the court in treating
the land as forest land but in the absence of
such description the evidence of the actual
nature of the land may also led to the
conclusion that the land is in it's true nature
forest land.

Such an inference can certainly be raised on
the facts of this case from 2 important
circumstances. Firstly the preliminary
notification under Section 4 of the Andhra

Pradesh forest act shows even without a final
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notification under section 15 that according to
the expert opinion of the forest department of
the state government the land can be treated
as forest land and further be reserved as in
when a notification issued under section 15 as
forest land extinguishing all private rights such
as rights of way water rights etc, in the land.
The second the second piece of material
before the court is the description of the land
as konda (hill or hill rock) in the revenue
accounts the view of the forest department of
the state government that the land is forest
land for the purposes of Section 2 (ii) of the
central act is therefore based on sufficient

material and cannot be treated as invalid.”

True copy of the judgment and order issued by Honble High
Court of Judicature of Andhra Pradesh in “M/s Colorock
Private Limited Versus Director of Mines and Geology, Govt
of AP and others” is annexed and marked hereto as

Annexure A-20.

Py
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PARAWISE REPLY TO PRELIMINARY SUBMISSIONS

. That in reply to the contents of Para 3 and 4 of the Counter

Affidavit, applicant wishes to state that the same are matter of
records, however it is respectfully submitted in letter dated
02.08.2010 (annexure R-1 ) the approval of Ministry of
Development of North Eastern region was granted subject to
certain conditions. The applicant wishes to highlight one of
following condition that one of the condition was stating in point no.
2 (b) “The Sports and Youth services Department, Govt of Mizoram
should follow all codal formalities while executing the project”. It is
respectfully submitted of Ministry of Environment, conducted a site
inspection on 20.01.2023 and as such submitted a site inspection
report. It is respectfully submitted that the construction of Mini sport
complex by Mizoram sport council is located adjacent to the
Tlawng river which is around 30-50 m from the river or inside the
riverine reserve forest. The Inspection report further states that the
mini sports complex is housed in 4 hectare of the RRF and is very
near to the source of Tlawng river. Furthermore, it is also important
to mention here that in the encroached forest land the Govt. of
Mizoram has also constructed an indoor stadium, pavilion, football

field (with racing track), one academic building, hall, multipurpose
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the site of inspection report that all the building structures fall within

half a mile of RRF and has been done without forest clearance.

. That in reply to the contents of Para 5, 6 and 7 of the Counter

Affidavit, applicant wishes to state that the cause of action in the
present case is a recurring cause of action. Hence, the Original
application is within the period of limitation as provided under the

provisions of National Green tribunal act 2010.

The applicant wishes to submit herein that in Doaba Paryavarn
Samiti's case (OA NO. 327 OF 2015) the Principal Bench of this
Tribunal while dealing with the issue of limitation in the application
under Section 14 and Section 15(b) and (c) read with Section 18(1)
and (2) of the NGT Act, 2010 for the relief seeking ban on the flying
of the helicopter at Kedarnath Wildlife Sanctuary, Uttarakhand and
direction to the Union of India and State of Uttarakhand to declare
eco-sensitive zone of Kedarnath Wildlife Sanctuary, Uttarakhand
and such other appropriate reliefs engaged itself with the exercise
of interpreting the terms “cause of action first arose, recurring
cause of action, continuous cause of action”, and considering the

factual matrix of the case observed that though the helicopter
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'\q(;;;{{.‘;}(l-{'.service has started years back and applicant approached the
Tribunal in the year 2015 with the contention that the helicopter
were flying without permission of the Board and in a manner which
has serious effect on flora and fauna and the eco-system,
ecosensitive zone of the sanctuary and biodiversity thereof, “each
flight would be an independent cause of action which will be a
recurring cause of action, where the expression ‘Cause of action

first arose’ appearing under Section 14(3) of the Act would not be

attracted and renders the remedy of the applicant as barred by

time.”
= Further it also important to mention here that In
% Hanumanthappa's case the Hon'ble Supreme Court vetted the use
% of phrase “first arose” in article 58 of the Schedule to the Limitation
% Act, 1963 and made following observations: While enacting Article
§ 58 of the 1963 Act, the legislature has designedly made a
@ departure from the language of Article 120 of the 1908 Act. The

word “first” has been used between the words “sue” and accrued”.
This would mean that if a suit is based on multiple causes of action,
the period of limitation will begin to run from the date when the right

will not give rise to fresh cause and the suit will be liable to be
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7 dismissed if it is beyond the period of limitation counted from the

day when the right to sue first accrued.

Also, “Cause of action” as understood in legal parlance is bundle
of essential facts necessary to be proved by the claimant to the
relief before he can succeed. Thus, these are entire set of facts
which give rise to an enforceable claim. Naturally, therefore the
facts asserted in the application seeking relief need to be read in
its entirety and not piecemeal to find out therefrom what would

have prompted the applicant to seek reliefs as sought.

That for the sake of convenience of this court relevant part of the
Forward foundation case is reproduced here under para nos. 23,
24, 30 and 31 in the Judgment delivered by the Principal Bench in

the Forward Foundation's case (O.A. No. 222/2014):

Now, we would deal with the concept of recurring cause
of action. The word ‘recurring’ means, something
happening again and again and not that which occurs only
once. Such reoccurrence could be frequent or periodical.
The recurring wrong could have new elements in addition

to or in substitution of the first wrong or when ‘cause of
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action first arose’. It could even have the same features
but its reoccurrence is complete and composite. The
recurring cause of action would not stand excluded by the
expression ‘cause of action first arose’. In some situation,
it could even be a complete, distinct cause of action hardly
having nexus to the first breach or wrong, thus, not inviting
the implicit consequences of the expression ‘cause of
action first arose’. The Supreme Court clarified the
distinction between continuing and recurring cause of
action with some finesse in the case of M.R. Gupta v.
Union of India, (1995) 5 SCC 628, the Court held that:
“The appellant's grievance that his pay fixation was not in
accordance with the rules, was the assertion of a
continuing wrong against him which gave rise to a
recurring cause of action each time he was paid a salary
which was not computed in accordance with the rules. So
long as the appellant is in service, a fresh cause of action
arises every month when he is paid his monthly salary on
the basis of a wrong computation made contrary to rules.
It is no doubt true that it the appellant's claim is found

correct on merits. He would be entitled to be paid
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according to the properly fixed pay scale in the future and
the question of limitation would arise for recovery of the
arrears for the past period. In other words, the appellant's
claim, if any, for recovery of arrears calculated on the
basis of difference in the pay which has become time
barred would not be recoverable, but he would be entitled
to proper fixation of his pay in accordance with rules and
to cessation of a continuing wrong if on merits his claim is
justified. Similarly, any other consequential relief claimed
by 43 him, such as, promotion etc. would also be subject
to the defence of laches etc. to disentitle him to those
reliefs. The pay fixation can be made only on the basis of
the situation existing on 1.8.1978 without taking into
account any other consequential relief which may be
barred by his laches and the bar of limitation. It is to this
limited extent of proper pay fixation the application cannot
be treated as time barred since it is based on a recurring
cause of action. The Tribunal misdirected itself when it
treated the appellant's claim as ‘one time action’ meaning
thereby that it was not a continuing wrong based on a

recurring cause of action. The claim to be paid the correct
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salary computed on the basis of proper pay fixation, is a
right which subsists during the entire tenure of service and
can be exercised at the time of each payment of the salary
when the employee is entitled to salary computed
correctly in accordance with the rules. This right of a
Government servant to be paid the correct salary
throughout his tenure according to computation made in
accordance with rules, is akin to the right of redemption
which is an incident of a subsisting mortgage and subsists
so long as the mortgage itself subsists, unless the equity
of redemption is extinguished. It is settled that the right of
redemption is of this kind. (See Thota China Subba Rao
v. Mattapalli Raju, AIR (1950) FC 1.”

31. The Continuing cause of action would refer to the
same act or transaction or series of such acts or
transactions. The recurring cause of action would have an
element of fresh cause which by itself would provide the
applicant the right to sue. It may have even be de hors the
first cause of action or the first wrong by which the right to
sue accrues. Commission of breach or infringement may

give recurring and fresh cause of action with each of such

s
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infringement like infringement of a trademark. Every
rejection of a right in law could be termed as a recurring
cause of action. [Ref: Ex. Sep. Roop Singh v. Union of
India, 2006 (91) DRJ 324, 44 Bengal Waterproof Limited
v. Bombay Waterproof Manufacturing Company, (1997) 1
SCC 99].

Also, the applicant would like to mention here that section 15 of
NGT act, 2010 which reads as under:
15. Relief, compensation and restitution—
(1) the Tribunal may, by an order, provide— (a) relief and
compensation to the victims of pollution and other
environmental damage arising under the enactments specified
in the Schedule | (including accident occurring while handling
any hazardous substance); (b) for restitution of property
damaged:; (c) for restitution of the environment for such area or
areas, as the Tribunal may think fit.
(2) The relief and compensation and restitution of property and
environment referred to in clauses (a), (b) and (c) of sub-section
(1) shall be in addition to the relief paid or payable under the

Public Liability Insurance Act, 1991 (6 of 1991).
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restitution of property or environment under this section shall be
entertained by the Tribunal unless it is made within a period of
five years from the date on which the cause for such
compensation or relief first arose: Provided that the Tribunal
may, if it is satisfied that the applicant was prevented by
sufficient cause from filing the application within the said period,
allow it to be filed within a further period not exceeding sixty
days.

(4) The Tribunal may, having regard to the damage to public
health, property and environment, divide the compensation or
relief payable under separate heads specified in Schedule II'so
as to provide compensation or relief to the claimants and for
restitution of the damaged property or environment, as it may
think fit.

(5) Every claimant of the compensation or relief under this Act
shall intimate to the Tribunal about the application filed to, or, as
the case may be, compensation or relief received from, any

other court or authority.



/’

é}%/ﬂ AA{&H/M@

—

441

A
= ‘&,\Q@n light of legal principles as quoted above, it is respectfully

submitted that construction activities done by the Govt. of Mizoram
within the forest that too without taking any forest clearance, have
generated serious adverse effects on flora and fauna and
ecosystem, wildlife, biodiversity and environment of the forest and
such has given rise to an independent cause of action which will
be recurring cause of action, hence the present application is well
within the period of limitation of section 14 of National Green

Tribunal act, 2010.

. In reply to the contents of para no. 8 applicant deny that the

construction land didn't fall within the purview of reserve forest |and
and have come under the category of partly levelled land. It is
respectfully submitted that on dated 29/02/1956 preliminary
notification as required under Section 15 of the Mizo District
(Forest) Act, 1955, was published in the Official bulletin of the
Council “Zoram Hriattrna”, inter alia, declaring certain regions as
Council Reserved Forest. Further, it is also respectfully submitted
that the state of Mizoram has filed an affidavit in writ petition civil

no. 202 of 1995 in Hon’ble Supreme Court of India wherein the
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state of Mizoram on affidavit has submitted that the area in

question is forest land.

. In reply to the contents of para no. 9 the applicant deny that the

construction land amounted to being “revenue land” belongs to
state of Mizoram. Further, it also denied that the construction land
was “partly levelled land” and falls outside the purview of

“Tlawnghnar reserve forest”

. In reply to the contents of para no. 10 the applicant deny the

contents of the paragraph are denied as the same the false,

frivolous and baseless.

. In reply to the contents of para no. 11 the applicant states that it is

a matter of record.

. In reply to the contents of para no. 12 the applicant states that

despite of the withdrawal of the writ petition no. 274/2022 and
despite of the fact that vide its order dated 16.10.2023, the Hon'ble
Guhawati high court has vacated the status quo as regard the
condition of forest qua the notification dated 21.01.1965,the area

in question shall remain as forest land because of following

reasons.
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RS a) That on dated 29/02/1956 preliminary notification as required
under Section 15 of the Mizo District (Forest) Act, 1955, was
published in the Official bulletin of the Council “Zoram Hriattrna”
_inter alia, declaring certain regions as Council Reserved

Forest.

b) After the quashing of the Riverine Reserved Forest Notification
dated 18/01/1965 by the Honble Guwahati High Court a
meeting of Senior Forest Officers headed by PCCF (HoD) and

Principal Secretary, Govt of Mizoram took place.

¢
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It is respectfully submitted the said minutes of meeting clearly

states the following

“As the Notification dated 16.04.1956 stands and as the
status of RRF has been mentioned as forest in the
notification and as it is government record, hence the
status of RRF may continue to remain as forest in view of
the order of Hon'ble Supreme Court of India dated
12.12.1956.

c) In pursuance of Hon'ble Supreme Court order in WP(C) no. 202
of 1995 in the matter of T.N. Godavarman Thirumulkpad versus

Union of India and others, an expert committee was constituted

by the State Government of Mizoram to identify the then Forest
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" Areas. Subsequently, an affidavit was filed by the State

Government in the Hon'ble Supreme Court mentioning the
details of forest areas in Mizoram. The affidavit is a Government
record. In that report i.e. affidavit, the Riverine Reserved
Forests and Road Side Reserved Forests (Aijal to Silchar via
Sairang) has been shown as Forests. So, in view of the order of
Hon'ble Supreme Court, Riverine Reserved Forests and Road
Side Reserved Forests {Aijal to Silchar via Sairang) may
continue to be as Forests unless any change is made in the
affidavit in concurrence with Hon 'ble Supreme Court. So long
as the affidavit prevails, the Riverine Reserved Forests and
Road Side Reserved Forests (Aijal to Silchar via Sairang) may
continue to remain as Forests.

In reply to the contents of para no. 13 the applicant denies the

same for being false, frivolous and baseless.

In reply to the contents of para no. 14 the applicant states that

it is matter of record.

In reply to the contents of para no. 15 the applicant requests

this Hon’ble court to reject the prayer made in the said paragraph.
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In reply to the contents of para no. 16 the applicant denies the

contents of the paragraph.
REJOINDER TO THE PARAWISE REPLY ON MERIT

14. That in reply to para no. 17, it is respectfully submitted that the
no counter argument has been made by the respondent hence no

rejoinder.

15. That in reply to para no. 18, the applicant denies the said
contents and once again reiterate the contents made in para no.4

of the Original application.

16. That the applicant deny the contents of para no.19 and reiterate
the paras in point no. 5 of the original application regarding

jurisdiction of this Hon'ble court.

17. In reply to para no.20 (a) applicant wish to deny the contents of
the same and as such reiterate the same preliminary submissions

as mentioned above.

18. In reply to para no. 20 (b) applicant wish to deny the same and
as such reiterate the same preliminary submissions as mentioned

above.
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In reply to para no.20(c), 20(d) and 20(e) applicant wish to deny

the same.
20. In reply to para no. 21 applicant wish to deny the same.
21. Inreply to para no. 22 applicant wish to deny the same.

22. In reply to para no. 23 applicant wish to deny the same. It is
respectfully submitted that as mentioned in the preliminary
submissions of the present original application is within limitation
as provided under section 14 of the National Green Tribunal act,

2010.

23. In reply to para no. 24 applicant requests to reject the contents
of said para and as such allow the prayers mentioned in the prayer

clause of Original application.

24. Inreply to para no. 25 applicant wish to deny the contents of the
said para and allow the prayers mentioned in the prayer clause of

Original application.

25. In reply to para no. 26 applicant deny the contents of said para

and as mentioned in the preliminary submission states that the

-
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26. In reply to the contents of para no. 27 applicant requests this
Hon’ble Court to provide no liberty to file any additional reply in the

present case.

’ o

Deponent
Verification
Verified on 31/10/2023 that the contents of paras mentioned above

are true and correct and nothing material has been concealed therein.
4

_M@ ” e

Deponent
%
(h ' 31)° , »
i 5[ VANNEIHSIAMI Notarial Registration o
€. RAA Advocate & Notary Public No.../ / 10
Aizawl : Mizoram DR 0.3 /12 /22
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The 24th Augus( 1955

No.TAD/R /62/54.—In pursuance of paragraph 11 of the Sixth Schedule
to the Constitution of India. (he following Act of the Mizo District Couacil.
which received the assent of the Governor of Assam, is hereby published
for gencral information :—

-

- ACT NodV of 1955
THE MIZO DiSTRICT (FOREST) ACT. 1955
(Passcd by the Mizo District Council)
(Received the assent of the Governor of Assam on the 22nd August 1955)
[ Published in the Assam Gazene. dated 31st August 1955 ]

An
Act
i0 provide for the management of any forest not being a reserved forest.

Preamble.—Whereas it is expedient to provide for the munagement of
forests in the Mizo Autonomous District. which are not reserved forests -
It s hereby enacted by the Mizo District Council in the Sixth Year of
the Republic of India as follows —
I. Short title, extent and commencement,.—(|) This Act may be called
the Mizo District (Forest) Act, 1955
. (2 It extends to the Mizo District except the arcas under the juris-
sicion of the Pawi-Lakher Regional Council.
(3 It shall come into force on such date as may be notified by the
lD(ljsuc'iu:l“Ccmncil in the Assam Gazere. hereinafter referred to as the ‘appoin-
ed day",

2. Definition,—Ip (his Act, except where it is  otherwise expressly
provided o1 the contexy otherwise requires :—

_ _”) “Cattle” includes also buffaloes. horse.. murcs. geldings.  ponies.
cols, Alles. mules, asses. pigs. rams. ewes sheen, lambs. eo

g T 1
ECals, ana wius .,

N


Gaurav Kumar Bansal
A

Gaurav Kumar Bansal
Annexure A-12
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(2) “Council Forest” means the forest in the District other than the

“Reserved Forest™” ;

(3) *“Council Forest Officer” means any person appointed as such or
holding an office by or under the orders of the District Council and shall
include Forest Guards, Assistant Foresters, Foresters. Assistant Rangers,
Forest Rangers and any other person appoinied to discharge the duties and
function of a Council Forest gmcer under thus Act or any Rule therc-
under ;

(4) “Council Reserved Forest” means any forest constituted as such
by or under the orders of the Mizo District Council ;

(5) “Deputy Commissioner” means the Deputy Commissioner of Mizo
District ; .

(6) “District” means the Autonomous Mizo District :

(7) “District Council” means the District Council of the Mizo District
constituted under the provisions of the Sixth Schedule to the Coastituiion of
India and in accordance with the Assam Aatonomous Districts (Coastitution

, of District Councils) Rules, 1951 ;

(8) “Executive Committee” means the Executive Commuttze of Mizo
District Council and the term “Chief Exscutive Msmber” and “Member,
Executive Committee” shall bs construed accordingly ;

(9) “Forest offence™ means an offence punishable under this Act or any

rule thereunder ;

(10) “Forest produce” means forest produce of Council forest and

includes—

(a) the following whether found in or brought from a forest or pot.
that is to say, timber, charcoal. cauvtchoue, catechu. wood oil,
resin, patural vamish, bark, lac and myrabolams. and

(b) the following when found in or brought from a forest, that is to
say :—

(1) trees and leaves. and fruits, and all other parts or produce not
herein before mentioned of trees:

(o) plants not being trees (including grass, creepers, reeds aud
moss) and al! parts or produce of such plants:

fi) skins. hornn. bones. sk, cococons. honey and wax and all
other parts or produce of animals . and

(iv) peats. surface oil, rocks and all other products of quarries .

(11) “land at the disposal of the District Council” means any land at
the disposal of the Mizo District Council in respect of which no person has
acquired a permanent heritable and transferable right of uwse and occupancy
under any law for tHe time being in force or any nght created by grant or
lease made or continued by, or on behalf of the State Govermment :

(12) “President” means the President of a Villuge Council appeinted
under the provisions of the Lusbai Hills Autonomonus District (Administration
of Justice) Rules, 1953 ;

(13) “Reserved Forest” has the same meaning as assigned to it by sab

v"”m.w' ‘“Q -

LT ot ws b

B el il

" — Lk snhid

mgguph (2) of paragraph 3 of the Sixth Schedule to the Consutution of
i .

a:
(14) “River” includes also streams. canals. creeks and other channels
natural or artificial . .

(15) “Secretury”™ means the Secretary 10 the Executive Comnuttee  of
the Mizo District Council .

(16)  “Timber™ includes trees when they have failen or have been felled
and all wood, whether cut up or fashioned, or hollowed out for any purpose

or not ;
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(17 “Trec nwcluee padne bamhoos . - umps, brushwoou and canes .
(18)  “Village Couocth meer w Villapge wouncil constituted undgr the
provisions ol the  Luoshae Hile Awonomoas Thstrict (Adnnmistration of

Justice) Rules, 1953,
3 Jurisdiction ol the Dustriet Couwncil.—The administration of forests

= other than the Government reserved forests in the Mizo District is vested in
the District Ceuncil of the Mzo Autonomous Dislrict.

4. Reserved trees.—/1) Tl wrees specilive
shall be wreated as reserved (reev Such bees iff
be cut felled. tappeu. or iniured in any manner wihow PLrbussion of aily
kind issued y witiig B, oiiie Bxecudve Commitlee or 4 competent Council
Forest Officer appointed 16 this behal! by the Executive Commiltse in wrii-

- ng.

?‘., Appendix I 1o this Act
4 { ouncil Forest shall not

4

(2) No reserved trees unler six feet in  pgirth evrant Mas -

(Herhuad tha ‘_' ¥ tea w ahLoabbi. Maiat! 0 jelled.

5. Disposal of forest produce.—(!; The Ccutlng, sawing, comversioig and

removal of trees wid umbe ano e coliectjon. manufacture and removai

of forest produce from: a Ccuncil Forest 2Xeepi ior purposes of personal

+ use under suck cond:tinn as the District Councii may, by rules made in this

behalf allow. arc p-ohibiied. excupt under a irade permit granted by the
Executive Committee or any other officer empowered on this behalf.

(2) Trade permit shall be granied for t:mber. reserved or unreservad
or other forest produce cil. collzcted or 12moved from the Counci! Forest

for purposes of trade.

® 6. Rcyalties.—(1) The ratac of roVastivs (o be chargea on al! forest pro-

duce removed from the Council Foger: i tfside districis for trade under a

lrade permits are given in Appendiy ITT i Giux Act The pPOWer 1o increase or

& _c,igcreasc any of the rates is vasted in the Lxccutive Committee 10 a limit of
=3 per cent. of increase or decrcase according to distance and difficulties of
exwaction.

(2) Al other forest produce not included in the Appendix 1I! shall be
charged st such rates :- mMey be fixed Ly the Execuiive Commitiee.

- (3) The Exscutive Commintse jy chipaweied 1o revise  whenever
necessary the classificaticn of trecs moentioned 1 Appendix 11! and  such
revision whepever made shz!! pe noyijed o the Avsam Gazene.

(4 No forest produc: <hal be eXtracten for any purpose from any of

» the Council Reserved Foruas CXUWCRT iy opavmient of royaltv and with the
written permissions of the Execuive € omnitoe or anyv other officer em-
powered on this behalf. '

\

7. Pay of fees aud rovalties.—(1) A, fees and royaliies pavable on
;‘m"’" of any forest produce colleciey or removed umder the provision of
P::: Act or rules m7dc thereunder chul) e Pad for ac ihe ume of markine.

VIous 1o removal or ai (e firy [orest revenue slu ek g =
- Totest produce. ! thue stavon reached by the
o t“'un us. provided v itph & FEos 1 the form given n Appcndix Il 1o
| Buch passes shall be abrained from the Oficd inscharge of 1pe

'h." ey (L .‘.""“ I'lu('hcu "\"" \“E r“'(‘, l'r““'"\f ¢




451 j

{8 A D.C.SUPPLT.TO THE ASSAM GAZETTE, AUG. 31, 1958

8 R of marks.—All persons trading in or conveying
timber notmg to a Reserved Forest shall annually register their pro- &

perty marks at the revenue station, and shall pay a fee of Re.l for a certifi-
cate of registration for the first time, and eight annas for each registration

E

Wax.—No persan shall remove wax for purposes of trade from the
Fi save under, and subject to, the conditions of purchasing
1 granted by the Executive Committee, or any other officer empowered
in this behalf. Such licenses shall be in the form contained in Appendix IV
to this Act and the amount g€ the fee for the same, which may from time to
time be prescribed by the ict Council shall be printed on each licence.
10. Al breaches of the provisions of sections 4, 5, 7 and 9 shall be
wﬂﬂe with the application in spirit of section 188 of the Indian Pemal

11. Town Forest Reserve—(1) The District Council by notification m’ .
the Assam Gazette and by publication in any other manner it deems smita- °
ble, constitute any forest which is not a Government Reserved Forest mto
Town Reserve Forest Reserve and may in like manner, vary or cancel any
such: notification.

(2 Every such notification shall specify the limits of such Town Forest

Reserve or Reserves.
(3) The boundaries of the Town Forest Reserve for Aijal town shall

be as described in Appeadix V to this Act.

(4) No trees withir 2 Town Forest Reserve shall be cut, felled, tapped
or injured in any manner, without permission in writing, which will be sub-
ject to- such condition as may be mmposed by the Executive Committee or
any other officer empowered in this behalf, ’

(5) Any one contravening the provisions of this section shall be hable
to a fine oot exteeding one hundred rupees or double the amount of royality

if any imvolved or with both. _

12. Power to constitute Village Forest Reserves.—(l) The Executive <!
Committee may by order constitute any forest which is not a reserved forest h
into village forest reserve or reserves {or (he benelit of any village commu- ‘
pity or group of village commnunities, and may, in like mannper, vary or 1
cancel, any such order. |

(2) Every such order shall specify the limits of such Village forest 1'
reserve or Ieserves. '

(3) The Executivef Committee shall send a copy of every such order
to each Village Council concerned and may direct the Village Council to
anmomnce the contents of the order properly to the Villagers by putting a .
copy on the Village notice board and by announcement by the Village |

(official village crier). Every such order made under sub-rule (1)

Tlangau
shall be published in Zoram Hriattirna.

13. Two classes of Village Forest Reserves.—(1) The Village forest
reserves constituted under section 12 may be of two classes, namely : — ‘
(@) Village Safety Reserve, that is rcserve for the protection against
fire from without or reserve comstituted in the interest of health
and water supply. No one shall utilise for dny purpose, any
partion of land inside this reserve and no tree shall be cut in
this seserve except with the permission of the Executive Com-
mittee. The Village Council may dispose of any dead trees in
the manner it considers most beneficial for the Village,

-

Ay
Akl ;.'*‘
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(b) Village Supply Reserve, that is reserve for the supply of the
peeds of the Village. Any person resident in the village may cut
trees and bamboos from this reserve for- his hausehold needs.
The Village Council shall have the power to distribute land with-
in this reserve for jhum.
(2) Any person doing anything in contravention of any of the provi-
sion of this Section shall be punishable with a fine not exceeding Rs.50.
¢3) The boundary of the village Forest Reserves, being properly
demarcated, shall be marked by sign posts and stone pillars. The record=
of the boundaries stating places where such posts or marks are made shall
be kept by the President. A copy signed by* President shall be submitted
to the Executive Committee. .

- 14. Power to constitute Counci2 Reserved Forest—The District Council
may constitute any land at the disposal of the Council as a Council Reserved
Forest in the mammer hereinafter provided.

. 15. 'Notificatiom of propesal to constituie 3 Comncil Reserved Forest—
Whenever it is proposed to constitute any land as a Council Reserved Forest,
the Executive Committee shall publish a notification in the Zoram Hriat-
tima, (1) declaring that it is proposed to constitute such a land a reserved
forest, and (2) specifying as nearly as possible the situation and limits of
such land and (3) inviting claim of rights and objections.

16. Suxvey of the proposed Council Reserved Ferest—The Executive
Comnzttes, a3s soon as 2 potification is issued mder section 15 shall cause
the area to be surveyed and demarcated by one Or more of the Council

right of any person in the area and shall also submit reports to the Execu-

-tive Committee which report shall deal with all points including compensa-
tion involved or alteration of the area recommended.

17. Disposak of claims and objections.—All clamns of right on the land
and all objections against the proposed Council Reserved Forest shall be
submitted in writting Lo the Exccutive Committee within 120 days from the
date of publication of the notification under section 15.

18. Council Forest Tribumal—The Executive Committee shall appoint
a Council Forest Tribunal who shall decide all claims of right on land all
objections against the pro osed Reserved Forest. The orders of the Coun-
cil Forest Tribunal shall be published forthwith in the Assam Gazette.

19. —All appeals against the decision of the Council Forest
Tribunal shall be submitted to the Executive Committee within 30 days of
the order issued by the Council Forest Tribunal. The Executive Committee
shall review the case as it deems necessary and pass order which shall be

"2, Nothing contained in sections 18 and 19 of this Act shall bar the
jurisdiction of a competent Civil Court.

o 21 Fimal Notification constituting Council Reserved Forest.—The Execu-
tive Committee shall after disposal of all appeals. publish in the Assam
Gazette the final notification specifying the hmit of the Council Reserved
Forest incorporating therein any changes and modifications made from the
preliminary notification under section 15 of this Act and declaring the same
to be a Council Reserved Forest from the date fixed by such notification,
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< Rights in or wver the Council Reserved Foresi. - Nooperon shyll
have mighits of aoe natere v o cver the fand withor the area of e Counl
Reserved Forest oxcent (i if o May have been conceded e e aaal nor,
hication relerved to e secien 21 The |oaccutnve Committes or any other
oflicers empowered o this beliall may permit or grant righis of anv nature
o anandividual or a commumity for the penefit of a commuriiy or commur-
ues

23 Penalties for tiespass or damage.—Any person who in a Coungl
Reserved Forest—

(1) wrespasses or pastures catlle. or permiis cattle 10 trespass. or

(2) causes any damage by neghgence in felling any tree or cutting or
dragging timber :
shall be punished with fine which mayv extend (o fifty rupees. or when the
danusge resulting frem his offence amcunts 0 newe than ivenly-Uve Tupees
1o double the amount of such damage.

24, Ads prohibited.—Ary perion vho in the Council Reserved Forest—

(1} seis fire or in contravention of any rules miade by the Executive
Committee kindles any fire. or legur. pos firn koenge o000 0
O clQa:sls SUL a fLieest, of

(2)  kindles. Keeps or carmes any fire except in such seasons #n:l in such
manner zs the Executive Commuttes may from Ume io lime nouiv. or

(3) fells. cuts. girdles, marks. lops, laps or mnjures by fire or otherwise
any trees. or

(4) quarries. stones. burns lime or charceal or collects. subject to any
manufacturing process or removes any forest produce, or

(5) clears or breaks vp any land for cultivation or any other purpose.
or

(6) poisions water or in contravention of apy rules made by the Execu-
tive Computtee. fishes or sets traps or snares shali be punished with imprison-
ment for a term which may extend 10 six months. or with fins which ma.
extend to five hundred rupees or with both.

25. Penaity for ofiences committied by persons having right m the
forest —Whenever fire 1« caused wafuily or bv grose neghzence 1n Counci!
Reserved Forest hy any person baving rights v such forests or permission
to jhum thereis. or by any person in his employment. the Exzcutive Com-
mittee mav. despite the inflicunn of anwv punishment vader this Act. direet
that in such forest. or any specified poruon thereof. the exsrcise of all or an,
of the rights of parture or 1o fores produce shall be termunated. o for such
period as it thinks fit be suspended

20. Dereservation of forest—Any area constiluied ac Counci! Reservad
Forest wiil be dereserved only by or under the orders of the Executive Com.
mufiee.

27. Jbuming in Council's Forest.—The right to Jhuming or any <hifting
cultivation 1n the unclassed Council Forests is conceded subject ta an regu-
lation. rule. or orders tha mey be made or prescribed by a Villace Council
Or any other body granteq powers similar o a Village Council by tite Dis-
trict Council ' '

28 Callection of timber frec of rovally or permit for private use.—An
imhabitant of e District g pernuitzd to collect free of royalty or perim!

such umber and other foreq produce as he may require for his own use
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within the unclassed Council Forests including the Villaze Supply Reserves
but not for sale, trade, mortgage or gift for which purpos  either permut of
rovalty or both may be imposed by the Executive Comrmittee as ut deems
fit.

29.  Forest offences.—(1) When there is reason to helieve that a forest
offence has been committed in respect of any forest produce of a Counci
Forest such produce together with all tools and other articles used in the
commission of such alleged offence. may be seized by any Council Forest
Officer, and the officer seizing such property shall keep the seized property
in safe custody and report the matter to the appropriate court under the
District Council or the Deputy Commissioner, as the case may be. Such
court after toal ot the casc shall dispose of the confiscated articles accor-
ding to the merit of the case in addition to any punishment as may be awarded
to the offender.

(7) ‘When the offender is not koown or traceable. such seized articles
shall be confiscated and taken possession of by the District Council provided
that any claim for such contiscated articles within a period of one month from
the date of confiscation shall be beard and disposed of in such manaer as
fae court may order.

30. Penalty for counterfeiting or defacing marks on trees and timber,
etc—Any person who with the intent to cause damage or 1njuiry to the
public or to any person, or to cause wrongful cain as defined in the Indian
Penal Cecde—

(a) knowingly counterfeit upcn any ree or tumber a mark used by
Forest Officers (o indicate that such tree or timber is the pro-
perty of the District Council or some. person. of that it may Jaw-
fully be felled or removed by some person. or

(b) uniawfully affixes to any tree or timber a mark used by forest
officers. or

(c) alters. defaces or obliterates anv such mark placed or any tree ot
timber by or under the autbority of a Council Forest Otficer,
or

(d) alters. moves. destrovs or defaces any boundary mark of any forest
In which this Act applics

shall be pumisned with imprisoMNCte [0F a €l Wil Ulay caend W lwy
years, or with fine. or with both.

31. Compensation for damage causéd by commission of offences.—(!)
When any peison is convicled of felling. cutting. girdliag, marking. lopptez
or tapping tre=s. or of imjuring them hy fire or otherwise. in contravenuon of
this Act or of any rule thereunder the convicung court may. in addiuon
{0 any other punishment wheich it may sward, arder that person to pay to the
District Couacil such compensation, not exceeding ten rupees for each tree
with respect to which the olfence was committed as 1t may deem ft.

(2) If the person convicted of the oftice commitled it as the agent Ot
servant of another person, the convicling courl may, witless after heanng
that other person it is satisficd that the commission of the offence was not a
conscquence A his instication or of any neglect or default on his part. order
him. stead of the person wio comnntied the offence. 10 pay the compensa
thon referred (o an sub-section (1)

(3)  Any appeal from anv order under sub-section (1) or sub-section (2
shall lic to the court 1o whe h orders made by the convicting court e
ordinanly appeallable and the order passed on which appeal shall b
final.
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32, Forfeiture of leases.—When the holder of any lcase. license or cop.
tract whawsoever granted or continued by, or on behalf of the Distric Councl
for any of the purposes of thix Act commits an offence against s Act or
any rule thereunder, or when any such offence is committed by any agent
r servant of the holder of any such Jease, hicense or contract. and the L.
trict. Council 1y satistied that (e Commission of the offence was a conse.
quence of the instigation of such holder or of any neplect or default on his
part. the District Council may. by order in writing declare the lease, license
or contract to be forfeied in whole or in part with effect from a date to be

specificd n the order not being prior (o the dite of the commission of the
oflence.

33 Forest Ofticers not to trade.—No Council Forest Officer shal)
Priacipal or agent, wrade in forest produce,
any lease or mortgage of any forest,
forest(.

as
or be or become interested in
or in any contract for working any

4 Persons bound
any nght in anv class o
forest produce from. or
forest und every person
EVery person in any
furnish without unne

(0 assist Forest Otheer.—Lvery person who CXCTIINeS
f Council Forests or who is permitted to remove any
lo parture cattle or practise Jhum cultivation in such
who is employed by such person in such forest and
village contiguous to such forest shall be bound to
cessary delay 1o the nearest forest officer any informa-
tion which he may possess respecting the occurrence of a fire in or near such
forest, or the commission of or intention to commit any forest offence, and
shall assist any forest officer demanding his aid—
(a) in extinguishing any fire occurring in such forest :
(b) in preventing any fire which may occur in the vicinity of such
forest from spreading 1o such forest :
(c) in preventing the commission in such forest of any forest offences ;
and

(d) when there js reason 10 believe that any such offence has been

committed in such forest. in discovering and arresting the offen-
der.

35. Recovery of money, due to District Council.—All money, other tha‘n
fines. payable to the District Council under this Act. or under any rule made
thereunder. or on account of the price of any forest produce. or of expenses
incurred in the execution of this Act or rule made thereunder in respect of
any forest produce. may if not paid when due be rccovered by the same

process as by which arrears of land rcvenue are recovered where the Assam
Land and Revenue Regulation, 1866 is in force.

36. Lin¢ omn forest produce for such money.—(1) When any such money

] ' 'S , t thereof shall
1s payable for, or in respect. of any forest produce. the amoun : !
bcpdgcmcd to be a first charge on such produce. and such produce may

e e S . ———————

-

.

be taken possession of hy a forest officer specially empowered in this behalf

' ' ' , id.
and may be retained by him until such amount has been paid. ’
(2)y If such amount is not paid when due, such forest oflicer may
sucl) produce by public auction. and the proceeds of the sale shall be app
first in discharging such amount.

(3) The surplus. if any. if not claitmed within two months from the date

of the salc by the person entilled (hereto, shall be forfeited to the Disl
Councl.

. 2

rict
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37. District Council and its officers not liahle tor loss or damage g
espeet of certuin forest produce.—~The District Counct] shall not be respons-
dle for any loss or damage which may oceur in respect of anv forest produce
while at the revenue stations established under this Act or rules thercunder
or while collected or detained elsewhere for the purpose of this Act, an:d no
forest oflicer shall be responsible for any such loss or damage unless he shall
bave caused the samce ncgligently, maliciously or fraudulently.

38. Recovery of penaltics due under Jand.—When any person in con-
phance with any rule under this Act. binds himsell by any inctrument (e
perform any duty or act or convenanls by any instrument that he, or that e
and his servants and agents, will abstain from any act.,the whole sum men-
tioned in such instrument as the amount o be paid in case of a breach of
iany condition thereol may be recovered by the same process as by which
arrears of land revcnue - is recovered where the Assam Land and Revepuc

egulation, 1886 is in force.

20 DRGHGher oF Sl =0y vie Lt oG gien o e aliveaicd o)
dgistribution for Jhume. under seclion (300 8h) shalt be notificd by (e
Village Council in the manner it deems ft and submitted o the District
Council and the District Council may 1$sue any direction in this regard.

(2) Except for any special privileges granted under this Act to any
person, distribution of Jhums to a Village shall rest with the Village Council.

(3) No Jhuming shall be permitted within one hundred feet on cither
side of all Government roads, except with the writlen pcrmission of  the
eputy Commissioner in consullation with Chief Excculive Mcmber or ihe

1 Exccutive Comimittec,

40). Opening Wet cultivation.—No new wet cultivation (Leilet) shall be
opened in the district excepi under a pass granted by the Executive Comn-
mitlee on such conditions as il may deen: fit to imposc. i granting  such
Ipass. the Executive Commiitee shall 1aie inlo consideration the recommen-

dation of the Village Council.

4]. Penalties.—If apy person infringes any of the provisions of sections
39 and 40 he shall be punishable with a fine not exceeding Rs.50.

42. Powers to make rales.—Subject to the approval of the Governos
fof Assam. the District Council may frame rules for carrying out the prov

jsions of this Acl.

43. Repeal.—(1) The Lushai Hiils District (Forest) Act. 1953 (Lushai
Hills Act No.V1 of 1953), is hereby repealed with cffect from the appointed
jday.

- ——

. () Notwithstanding such repcal all action taken. ordere madc or
irections given under (he provisions of the Lushai Hills District (Forest)
Act. 1952 shall be deemed 10 be falen. mudc o given under the respective
rovisions of this Act and subsequen( actions. il any. with regard 10 any
uc::on. order or direction shall be in accordance with the provisions of tlus

!
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) APPENDIX I
Reserved Trees

All trees o the urder-mentioned kinds standing on any land at the
disposal of the District Council shall be reserved trees :—

. Vemacular names Botanical names Lushai names

1. Sapas; Champas, Sopas ... Magnolia  pterocarpa, Ngiau che
" Sphenocarpa and Gus-  reng reng.
i tavi, Manglietia insig-

nis, Hookeri and
Caveana, Talauma
. Rabaniana aod Phel-
locarpa, Michelia €a-
thoortit, exicelsa,

paca, Punduana,
Oblonga, Manii and

Montana.
2. Chaulmugra, Lamtem «.. Taraktogenos Kurzii.
3. Nahor, N ... Mesua ferrea .. -« Herhe.
4. Sia Nohor aral "Kasukoroi Kauea assamica and ﬂon— Serpai.
" (Cachar) Se.rpo (Kuh) bunda.
S. Gugra, Nagabhe or Makria ... Schima Wallichhii and Khiang.
) Schima Khasiana.
6. Kurall ... - ... Dipterocarpus turbinatus.
™ 7. Hollong ... <« _ ... Dipterocarpus pilosus ...
8. Sal ooe sae ... » Sherea robusta WP ¥ |
thachi.
9. Makai ... == B Sho':ea assamica.
5 10. Simul .. .. Salmalia Malabaricum Phunchawng.
11. Rata ... Dusoxylum binectarife-
rum.
12. Amari Rata ... Amoora Rohituka, Wal- Sahatah.

lichii and OO hlt'\mmga
13. Kolia, Hoga, Poma, Hotia ... Chikrassia tabularis. Zawngtel.

14. Poma ... CedreladToona Febrifu- Tei
. and microcarpa.
15, Siso ... ,".... Dflal;ergxa Smoc.up !
16. Ping ‘ }J« - .. Cynometra polyandra... Kawrhreiha {
17. Sonalu, Sanuru ... Cassia Fistula and no- Makpazang-
dosa (Banarlathi). kang tha
chi.
18. Khair, Khoira ... .. Acacia Catechu.
19. Moi Sundi o9 ... Albizzia lucida. '
20. Koroi ' .. ... Albizzia procera . Kangtek.
21 l'ﬁhuu., Koroi moroi ... Albizzia odoratissima .. Thingn.
. utuli, Duang, Fikiri .. Altingia excelsa .« Hnang.
i ollock, Jh na .. .+ Terminalia Mynocarpa Char.
24 Bogi Jamuk - ... Eumnia praecox ... Hmuifang.
25. I'atijam, Barjamuk «« Eugenia Jambolana ... Hmuipui.
26. Sida .. Lagerstroemia parviflora.
21, Ajhar, Farul . ... Lagerstoroemia Flos- Thlado.
eginae,

#8. Khokan, Ramdala »+ Duabanga sonneratioides Zuang. |
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Vernacular pames

. Panikadan,

chaki,
81. Kurta ...

32. Mohidal, Kawatuli
. Abui

e

34. Gomari, Gamarh...

35. Bonsum, Nikahi ...

36. Gonsoroi, Gondroi

37. Jat Sundi

33. Naga Dalchini, Paderai

39. Agar, Sasi

40. Kuhir

41. Uriam

42. Garokhuta, Chhamolia

43. India rubber, Bar

44. Kathal ...

45. Sam

46. Dud-chempa

47. Bola

49. Momailateku (in the districts
of Nowgong and Sibsa-

gar).
50. Thutmala (in the districts of
‘Cachar, Sylhet

51. Ruhimalla { and Nowgong.
52. Bhelu

ove ere

53. Kadam

54. Kalasam, Kharika Chopa

55. Banjalakia, Bospat and Sa-
' tiana.

A. D. C. SUPPLT. TO THE ASSAM GAZETTE, AUG. 31, 1955

Botanicnl nawes

Gaborichapa Nyssa sessiliflora . .

30. Tarakchapa, Haldu, Hulud- Adina cordifolia.

Palaquium polyanthum.
Cordia fragrantissima

Vitex peduncularis
!
Gmelina aghorea, Linm ..

Phoebe attenuata and Hai-
nesiana,
Sinsemuiuai Cecicvaa-
phane glanduliferum.
Alseodaphne Owdeni
Cionamomum Zeylanicum.
Aquilaria Agallocha
Bridelia resrusa,
Bischoha Favanica
Aporasa Roxburghii.
Ficus clastica
Arlocarpus intergrifollia ...
Artocarpus Chaplasha
Pseudostrablus indica.
Morus leavigata...
Podocarpus nerrifolia.

Aglaia species.

Garuga pinnata.

Odina wodier.

Tetrameles nudiflora (in all
Forest Divisions).

Anthocephalus cadamba in
Sy'het, Cachar, Sibsagar,
Lakhimpur. Kamrup,
Haltugaon and Garo
Hills Forest Division.

Cruptocarya.

Amugdalina

Lusbiai nasrues

Banplar
chikha,

Muk.
Thingkha-
wilu.
Thlan-
avwng.
Zo-hul.

Khiang
zawl.

Bul chi.

Thelret.
Lamkhuang.
Tatkawng.

Lungli.

Banphar.

Thuamriat.
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: APPENDIX I1 e .
=S
Transit Pass for Forests Produce from Autonomous Mizo District
(Section 6) >
' =
Pass for timber and other Forest produce measured and checked at 0
B wn
N d o Locality N =
No. Date ame and residence, of *| Place of destina- ocality | o ot umber of . Rate Tax paid
I N e B i I B T = NS R
-
1 2 3 . § 6 1 8 9 10 O
>
»n
n
>
<
&
3
&
>
. c
Q@
=
- .o-a
) ; | K
» B ‘ ~. ¥ Officer granting the Pass. =

e e e e el it cbsbtutisctirboitbei ettt i s i e s PR - W= rees—
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APPENDIX-—III

Botanical names

Orus leavigata ...
Hoecbe goalparensis

Hoebe attenuata ..

Harea robusta

Cacia estechu -
Lassia fistula e

Brideha retusa ..
Gmelina arborea ...

‘Bombax malabaricum

Diptorocarpus macro- ...

as

Terminalia myriocarpa ...

Shrea assamica ...

Alseodaphnc owderii

Chikrassia tobularis

Cinnamomum cecido-

daphne and Cinnamo- N

mwum glanduliferum.
Dalbergia sissoo 5

Lagestroemia flos-regine. =

Magnolia species (except
oilia griffithii
Magnokia Ptevocapa)
Manglictia insignis
Manglietia species Pa-

l

chylarnax pheiocarpa.

~ Pheebe cooperiana

Talauma phellocarpa
Terminalia tomentossa
Amoora wallichii
Artocarpus chaplasha
Artocarpus integrifolia

1. Rates for T imber

A—CLASS

Venacuvlar names

. Bola .. v oo

Nikahi.
Sal

Khoira or Khair.

Sonaru

Kubhir.

Gomari, Gumhar
Gomahi.

Simul .

I ollong

Hollock, Jhalna, Panisaj...
Makai.

B—CLASS

Moricha Sundi
Bogi poma, Hotia

Gondroi or Gonseroi ...

Sissu.

" Jarul, Ajbar ...

Champa, Sopa, Mori- ...

cha Sundi, Kathal sopa.

Mekahi.
Tita-sopa, Tilsundi.
Pakasaj.

Amari, Rata, Rangirata,..

Sam, Cham
Kathal

!
1. Timber Trees are classified into five Classes A to E as follows :— :

Lushai names

Lungli.
Zobut.

Lawng thing
tha chi.
Makpa zang- :
kang tha chi ‘
Thlanvawng.

Phunchawng.
Lawng thing.

Char.

Ru! chi.
Zawngtei.
Kbiangzawl.

Thlado.

Ngiau chi reng
l’CDg-

Sahatah.
Tatkawng.
Lamkhuang.



Bowanical names

Mesua feriea
Schima Kbhasiana
Schima Wallichi

Dipierocarpus turbinatus ...

Adina cordifolia

Adina Oligocephala
Aglai edulis =
Albizzia lebhek
Altingia excelsa
Albizzia Odoratissima
Bischofia Javanira
(..a.luphyllum polyan-
thum Kurta.

Cassia nodosa ... i

Cedrela species ...

Cinnamomum obtusi- ...

folium.

Cordia fragrantissima
Duabanga sonnera-
tioides.

Juniperus species

Machilus globosa

Mansonia Dipikae
Po-ocarpus nerifolia ...

Minalia citrina

Albizzia procera .

Niferous species (except
Janipers)

Cynometra polyandra ...

Kroccarpus {raxinifolius

Oora species (except ...

Amoora Wallichi)
Tocarpus lakoocha

Ombax insigne
Unsera serrata
Arallia integerrima

Astanopsls species ...
Rypterania Panculata ...

¥ Hikaru, Koroi

A.D.C. sur4‘6rr1) THE ASSAM GAZETTE, AUG. 31, 1955 ‘,
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{
Vernscular names Lusbai names

Hershe,
} Khiang.

Nahor, Nageswar
Gora, Nagabha
M ariasal, Bonak
Kurui, Gorjan.

C—CLASS

Haldu,
Bonglon.
Halud' chapa.
Momai lateku,
Moroi, Siris.
Jutuli Jikr

Tarakchopa,

Hriang.
Thingri.

hiwm, Jhok Kbuangthli.

Sonari.

Sun Jatipoma, Kuma,
Poma.

Chakaresi, Mekuridima.
Paderi, Naga dalchini
Tezia.

Mahidal

Khokan, Ramdal

Muk.
Zuang.

Haral.

Kowla.
Badam. \
Jinari.

Hilika, Hartaki.
Koroi i S
Pine, Fir and c.

Kangtek,

Ping Khawhreiha.

D—CLASS

Mandbani.
Rata bandordima.

Dewachali, Dewasau, Bo-

' bot.

Duraboil

Mirtenga, Neur-Heru.
Mahithekera.

Hingori, khemta.
Garumorai.
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Botanical names V'ernacular names Lushai names
Ysoxylum binextaraferum ... Rata, Bandordima, Ban-
dorfela.
Ysoxylum Hamiltonii Gendheli poma, Raumi-
poma.
Uginia grardis _
»» Jambolana } Jam, Jaum, Bigijamukh Hmuipui
»» Preacox Hmuifatg,
Garuga pinuata ... Thunola, Kayengla.
Gironniera subnequalis Dudchampa.
Kayea assamica... Sai nahor Serpai.
,» Horibunda —. Karal
Lagerstromia parviflora ... Sida.
Lapnea dis ... ... Yenpla, Ruhimola.
Lophopetalum fimbriatum  Sutrong.
Nauclea sessilifolia .. Sonari.
ifera indica .. Am.
Nyssa sessilitiora .. .. Gahorisopa ... B;nphz.x chik-
at.
Palaquium polyanthum Kurta.
Premna bengalensis Gahora, Pongta, Guzen-
ga, Pakirhar.
_Pterospermum  acerifolium Hatipoila, Moragoch,
Madhubura.
- Lancealfo- Mota-nahor.
lium.
Ternunalia belerica ... Bhomra, Bohera. ) )
Vitex peduncularis .. Ahoi, Bhatkor, Manawal Thingkhawilu.
Vitex altssima
Zanthozylum budrunga ... Bajrang, Bajoroni.
Canarium resiniferrum Dhuna Gakuldhup.
35 bengalense Dhuna rata. @
Tetrameles nudifiora Bhelu, Tula.
Syge
E—CLASS
Allanthus grandis Borpat.
Albizzia licida ... ... Moj, Sundi.
”» stipulata ... Sow, Harish.
Alstoma scolaris ... Satiana, Sattu. ik
Althocapalus cadamba  ..- Raghu, Kadam «s banphbarl,

ﬁpcrosa Roxburghii
cilshniedia assamica’)
Beilsh iedia Brandisiij
Beilshniedia species

Celtis australis

Celtis species

Garokhat, Chapanolia.
Amsia, Bonjolukia, Leluk.

Maubhita,
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Botanicil namee

Cryptocarya annygdalini, ...
Cyclustemon assamnicus
Nchyuocarpus assamicus ...

Nudospormuin chinense

Cus nervosa
Riteira acuminata
Ritiera species
Biscus marcrophbullu
Dia calycina
1'saea panamonja
Dia azefarach ...
Rkia Roxburghii
Eiwuna milleflora
Pium baccatum ...
Ondias mangifera
Terculia alata

Terculia, vilora ... . wi
Rewia nudifliora

Lmus lancefelia ...

\'‘ecrnacular names Luthai npames
EBonlionalu,
Ralj,
Jobahingoii, Sita, Bandor-
kakoi.
Tarua, Holuk chaki,

Hondori poka.
Khaipam, Kharipam,

Baroi, Dhamin.

Chamia.

Pic'ola.

Bhnichap.

Bol:airi, Ghoranimn.
Monipuri  sim, Lonchak.

Silgomari.
Seleng, Bella,

Amaory, Arra

Panari, 8archamia, Naga-
chul,

Udal.

Belkor, Bhuri, Boara,
Pithali.

Laban, Tibin.

F—CLASS—concld.

Eleven other species not included in any other classes.

B. Teak and Mahogany—such royalty as fixed by the Executive Com-

mittee from time to timce.
l 2. Rate for logs are :—

&

Class
than 4 feet 6

inches

Rs.a, p.percft. Rsa, p, Per c.ft.
0 9 6*

Three feet to ltss Four fect 6 inehes (0
less than 6 feet

Six feet and over Remar.s

Rs. 2, p. pere.ft

011 6* Measuared at 4§ feet

A, 0 7 6%
” from the largest
end.
B. 0 46 4 feel 6 inche: and up The cuhic contents
) of will be
070 2 cal ted bv
easured muluplying the
C. 0 3 6Measured 0 5 0} at mid- square of the
at mid- | girth, uarter girth take
. girth, | the middle of
D. 0 2 6 03 6) the log by the
length  of the
E. 016 0 2 3 log.
F, vuve 009
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i rer bark. For
3. The above rates are for girth measurements taken over
casurements taken under bark add 6 pies per cft. to each rate. Rates for
Il dressed poles and logs will be 20 per cent. niore than the above rates.

4. Rates for sawn timb r will bt double the above raies given under
4'-6" to less than 6’ or up.

5. Payment at log rates will enable the purchaser to remove slab obtain-
on co:\run;ion wit(!:%ut further payment. Payment on swan timber rates
the forests will not enable the purchaser to remove slabs obtained on
nversion and these will be sold at rates which are fixed below.

6. Generally speaking timber trees will be sold by auction on tender
these figure will be guide in valuation. e

7. For sales on long lease where the lessee provides roads or other means
extraction rates will be fixed on negotiation taking into account. The
st of such operation but these should not exceed a reduction of more than
per cent. in classes A to D and 20 per cent. in ~laccee F ard T.

8. Rates for poles—
Girth at 6 feet from thick end.

— L-E-E) N o 8. o e
5% s8; cEB£ By 8. Remarks
- ""hs -.8.'°:: "’e; "“:
S 2 it T =8
- - =
(2) (3) (¢ (5) (6) (™
Rs.a.p. Rs.a.p. Rs a P- Rs.a, p. Rs a p.
0:: 0 0 9 8]6 0 2 6 OS:thanotinbl.ck
0 0 0 6 1 6 01 6 0 2 squaresare runn.
e 109 0 0 &« 0 0o 01 3 0 2 0 ingfoot‘::rann:d
0 1 3 0 0 3 0 0 6 010 01 3 under bark as e
0 0 9 9 2 9 0 0 3 0 0 6 0 0 9 gards girth class.
0 0o 3 0 0 9 0 1 6 o 0 3 OOSRIminbhcku}m
are per picce of any
mmnxunrcm to the
ncarest foot.
9. Rates for firewoods : —
Rs. a

For removal by head loads month]
For removal by head load yearly
For removal by buffalo cart

For removal by bullock

y permit 1
9
1
cart or ny cart 01
For removal by 3 ton | pony . 4
0

permit .,

o S
For removal otherwise ot

|
g
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5

11. Rates for dugouts:—

rates in QConcession

Length Clase Value of log used for dugsut &t
paragraph 2 rate at <%
per cent.
(balf value). -
= e _— =
= -
-
Rs. Rs. 3
Under 25 feet oo A 55 28 :
B 40 20
C 30 15
D 20 10
E 14 1
F 7 4’
25 feet to | - . '
under 35 feet o A 65 33 :
B 45 23
C 35 18
D 25 13
E 17 9
F 9 5
Over 35 feet A 75 33
B 55 28
C 45 23
D 30 15
-E 20 10
F 10 5

11. (a) Dugouts ar¢ a wasteful form of using timber and rates will be
§ncreascd gradually to encourage the use of boats also of boat manufacture
in Assam. Ajhar is not permitted to be used for dugouts.

12. Rates for slabs :—

12’ and over annas

Class
6’ to under 12’ annas 8,
and over annas

A. ¢’ and below annas 4,
: 6 to under 12’ annas 4, 12
4. 12’ and over annas

: . 6 to under 12’ annas =,
6’ to under 12" annas 212 and over apnas
6’ to under 12’ anna 1, 12° and over annas
¢’ to under 12 pice 6, 12 and over anna
per maund.

el Aelo

13. Rates for charcoal 4 (four) anpas

14. Rates for spedial agricultural requirement.

1. Plough pieces of reserved species converted from 9 2 0 each
branchwood of felled trees- .
converted from © 30 ,

2. Plough picces of reserved specics
branch wood of felled trees-
.. 080

3. Old Gonsoroi stumps (of felled trecs)

»
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A

Rs. a. p.

4. Undressed posts (cheaper substituted for bamboo) 0 2 0 each
! of all species except Jarul, Nageswar; Cham,

Gundroi, Kurta, Rata. Poma, Jboki, Tailo, Sundi,
.Kaln.l,.]unand Ping upto 12" in girth and 15’
in

S. Chamia used (used as post plate and for other 0 2 0 ,;
purposes) of all species except Jarul. Nageswar,
Cham, Gundroi, Kurta. Kota, Poma, Jhoki, Tailo,
_Snnl;l,i. Karal, Jam and Ping upto 2’ girth and 25’

in A

6 Husking pole of all species except hardwood. .

1. Husking pole of hard wood ... wn e
8. Paddle or oar of all species upto 5* in length 0
3. IP;ddlcor oar of over 5’ in th 0
10. (a part of plough) of all species 9’ in length ... 0 0
11. Gail (around wooden vessel for husking paddlv) of 0 0

ail species upto 3' girth and 18* 20° in length.

12. Gail (a round wooden vessel for busking paddlyef 0 2 0
0
0
0
0

0 »”
0 ,
”

= NN

O N et DY

"

all species over 3’ girth.
13. Kund (a small dugout for watering paddy field, 0 8
etc), of all species up to 10’ in length.
14. Kund (a2 small dugout for watering paddy field, 1 0
etc.), of all species over 10’ in ]
15. Plough of all species ... .. 0 2
2

16. Poles (for fencing paddy fields and homestead 0 per 100
lands against names) of all species upto 6° in girth
and 157 in length.
II. Rates for Minor Forest Produce.
15. Bamboos :—
Rs. a. p.
Bambusa vulgaris—bariala .. 6 00
Bambusa tulda—Jati mirtenga e . 4 0 0
Bambusa pallida—Hill jati bijh o 3 0 O
Bambusa —bhaluka barua ... . 6 0 0
Dendracalamus hamilionii—Kako pecha . 1 80
Dendracalamus strictus—Male Natabans 3 lg g
Psendestachyum polymorphum—Bajal 5
Telnustachyum dubloo—dalu - . 1 00
Melecanna bambusoides—muli . w 1 88
Other bamboos 2” and above . o 4 0 0
23 ”» 1° and above eee wes .. 0 8 0
- ” less than 1” cuw ves .. 0 4 0

Above rates are per hundred in each case.
16. San or thatching grass :—

Rupees fifteen per 1,000 bundles of 2 girth of Re. 0-6-0 per 100
bundles of 4" diameter. P
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17. Cane:—
Calamus garuba—Sundi—2 annas per 240 rft. P,
w Sl —lall. ] ~ -
-> ﬂ.sd.mn—mm 8 3
»» latifolius—Houka horna . Lz annas. per 240 rft. .5" La
Daemonorops jeakinsianus—goHa . ’ < R
Cglamm!cphupadix tita-—zmnupeerft.j _— t:; "

Galamus Soribundus —legeri—9 pies per 240 rft. All above rates arett, .
for whole canes. K S ‘ 5.

18. Ekra and other reeds :(— % ]
8 annas per 100 bundles of 18” girth or less : =
19. Sand—Beulder— ol on Bl ' ' e
Rs. 0-12-6 100 cit. respectively.
20. Gravel, by stone—shingle— -
Re.1-8-0 per 108 cft. ' we ;
21. Squared stone— I F B ' “
Rs.1-8-0 per 100 cft. - : 243
22. Roffing leaves— _ : .
“Toko at 10 annas per 1,000 leaves. f
Jemg and other lcaves—5 annas per 1,008 lezves.

23. Increase and decrease of any of the ratesis vested in the Exec utive
Committee to a limit of 25 per cent. of decreasc and 35 per cent. mcrease
according to distance and difficulties of extraction- : '

24. ALl other miner fosest produce not listed above at 12§ per cent.
ad valorem. e .
APPENDIX IV

LICENSE TO PURCHASE WAX FROM COUNCIL FORESTS IN
THE AUTONOMOUS MIZO DISTRICT B

Fee Rs.3
No. of book - No. of License

Mizo District (Forest) Act, |

Subject to the provisions of Section 9 of the
pted for ome year

1955, this license to ’op_urcha.sc wax has becn gra

from - to
both days inclusive, under the conditions specified on the reverse.

Date . .
: Signature and designation of the officer
19 . granting the license.
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The conditions, under which this license is granted, are—
(7)) That the lictnse is not transferable.

(i) That the ficense shall always be in the perional possession of the
licensee when purchasing wax.

(iF) That the license shall be returned cither to the Executiv
Committee or to the Officer by whom it was issued, within
one week of, or before, the date on which ‘the period “for
which it.was issued expires.

Breach of any of the conditions under which the license is granted or
of any of the provisions of the rules under which it was issued, will render
the license liable to forfeiture:and the holder thercof to the punishment
provided in the Act. . _ ) . L
APPENDIX V

Boundaries of the Town Forest Reserve of Afjal Town

The boundary starts at the 2nd mile stone of the . Aijal-Dwarbond
Road and goes down the Dwarbond Road to the Chalttang kawn
thence along the old Champhai Road to Zemabawk, thence along the
Champhai Road to the Dhobi nalla garden. It then follows down the
Chite Ini to 2 point where a jhum road crosses it about one mile below
the Government garden where a stone is placed. Tt follows the jhum road
to the Tuikhnr i to its source at the Thakthing Bazar. Thence along
" the Lungleh Road to the Kulikawn it crosses the kawn and comes to the
source of the Sihpui lui just infront of Pika’s hause, down the stream to the
upper Sibpui tuikur. Thence om a straight lize to the stream of Ngaizel

tuikhur. Up the Ngaizel toikhur to 2 hill between Hmara and Thang-
phunga’s houses. ‘lhence to the source of the Kulikawn tuikhmr. Down
the Kulikawn tuikhar to the Mission veng Jui, down the Mission veng lui
to its junction with a stream which takes its rise from the = Chawihmua
thence along the path to the Sedai kawn. Grossing the kawn
to the source of the Sedai lui, down the Sedai i to the . Vaiveng Ilui
Down the Vaiveng lui to ilsjunction with a stream. Up the stream
to the saddic between the Pensioner veng and Maubawk,  across the
kawn to the source of the tributary of the Hmeichhe veng t'skhuir, down
the taikhur to the Tuikual, up the Tuikual to the mouth of Hn mthalo
ls =a small stream where a stoneis placed. Thence it ascends the
Hnimtheilo stream and passing befow Chandra Lohar’s house comes to the
saddle om the ridge irfront of a Gurkha blacksmith. behind the hillock
above Vaivakawn, where a stone is placcd.d Thence to Srsugzn . %}lﬂ:
along the th along the edge of the gar ens to 2 stone at Snman
Th:gcc it gaesccndsnfo the cS!gau'a.ng Road at the one mile furlongs: where
a Charpui stands then it runs down a stream just below 1t (Chaxpui)
it thence runm up to the Pather kbana spur including the Nganbawm
where boundary stones are erected and thence to ‘Raltawwa’s
Eeilet. Thenceit follows a cattle path ata pomt where a stone is placed
to Ratanmals’ leilet. ‘Ihen following up the stream North of the leilet to

the saddle on the southern entrance Of Chaltlang mecting the starting -

point of the boundary.

. D. DAS.
Secretary to the Govt. of Assam, Tribal Areas Deptt.

e ——————— - —— —
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lbu neibna an la ang a, chu mi n14atang chqan n PUB EI@EIY NOTES

Suarbllap Village Council/Couft’ chy a ding

L

leh tawh ang. & o: Jiv.d ot -0l Dited-Aijal, the 19th .Aoril,e19'56'

R -V ome W orno@l ChSaprawpsa,..., . 4 e DEVELOPV[(ENT' % w3

» pasnl pofw D Cb1ef E.\.chtlge Member, v - 4. District- Coumll k‘utah bian Sr;rkar in De-’

E. istrict Counc:l Mizo Dls;rlct ve]opment taogk® ‘engethaw z&L: :chin’ District

L\ ' o ~_Council thawh chhuah turin a p810t thin a,

3 (E10Y 2 pikirideQduncil choan, a tangkaa sem chhaah

i ki -NDT[FIEATID N . emaw, hmanraw.lam._ kbhawm emaw, a tul ang

S L ainn ‘w7 angin a lo i tbin a.niiiHeog “hoa thawk" tur
DR A lis o Apr:] TP . hian Peon te. C.A. te, Clerk-ts leh botu dang

R T

Nb 'E ‘267/C—1‘I In exércise of thepowers T pawh nasa takin” 'AEtanglia) buh tam tak

conferred uaHEr section 14" “tead ‘with section [2b-Office Stationary man tam tak a ral thic.

21 of the Mizo District (Forest) Act, 1055 (Act Qhu mi awmzia cu bnath afvd.ue{ 2h botute
“No IV of 1955), the Executive Committee of hlawh Jeb, sénna dangte ‘¢hu Zoram chhizh
the Mizo District Council lis pleased ‘to declard ' ' ~dtanga pek vek ni siin, thil tul ;tak Develgp-
,ﬂae following forests’ as:Coundil Réserved Fb- - -Theat hna cha an kép vak tihoa'a ni.

if35t> with effect~from-ist Mamb 1956 —':," :3 "% Hetianga Budget baka Council sum tha.

- Gl 2 oty M Feev g in ¢ biah pete 14
‘. Forests within one mlle on elther s:de of hnew fe kan lo séng tbin a ni, chbiah petu 1an
i .. ... thilrita tling thei a;  tih dan pangngaia Sorkar

the followmg navxoable riversis— e P

: sam atanga buaxpm man [cuperwsmn charge]
» - (a)f Tlawng: (Dha}eswarl) . . Ivi:e :Rspio0/- zela Rs. 13/8/- Council-io a2 hmua. hi
(b) Tut:fGutnr)y: &0 i ¢ .1 4 gp nipui ko zinna zAwk tur a nih avangin Sorkar
(c) Teirei (Pa‘:.ua) , Chils mia phalsak ta zawk a ni, rmp_u chan
7(d)- Langkaih' (Longal) it =_'ai'\ak_ gkna a oi lo ve. .
(e) Chemlui § 5o i rt cle 275 [1] (b) anga a ram hmaséwnna
_(f) Serlui - ka Centre a(aagm kum tm Enub tur
(g) “Toivai
(h] Tuivawl
[i] Tuirini

- (j) Tuirial _.ani bial zawk arg Develo—)ment hi thawktn
f::".“é [k] Tuiruanrg R | lovm a awn théi o va' thawktu blawh pawh
i k< [I] Khawthlangtuipui [Karnapﬁuh] " "a tel nghdl 4wk thio-a ni,

T

o

A %o
e . é
3 T <
3

R
l‘c.

3oty

‘: [m] Tu)CbaWﬂg e s . L 0 - Tupah erawh chuan Offjce hrang brang
; (n) Kau ' kawnna tham Council kutah 4 la In tlo va, Couﬁ-
iy ; [0] De o S R cil hian a boaipui mai chauh a la nih avaegin
1 Fs (p] Pbairwang. [buaipui man] supervision charge 1oo ze|ah

e

12/8/- Council-in a dawng chauh a ni zawk.

Chief Executive Member, H. K. Bawichhuaka,
. g District Council, Mizo District. . : Secretary to the District Council,
[ . ‘ i . B O Mizo Discrict,

— — 1

= - Ch.Saprawnga,
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Auvgust 14, 1957

NOTICE

ELECTORAL ROLL OF AIJAL-EAST-AUAL WEST CONS-
TITUENCY, NORTH MIZO DISTRICT AREA.

Notice is hereby given that'the

" Electoral Roll for the Aijal-East/Al-
jal- West (‘onstitvency has been pre-.
pared in accordance with the Repre-

sentation of the people (Preparation ~ Jam mel ¢

of Blectoral Rolls) Rules, 1956. and
a copy of the roll will be available 10r
inspection at the Office of the under-
signed during offjce hours.
. Every claim for the inclusion of a
: name in the roll or for alteration of
crrapysexisting entry and every objection
S>To theoinclusionsel any other person’s
Hedhe roll $ball be made onor
s 20th day of August, 1957.
‘bvising Authorty to whom
i and Gbjections are to be
#¥$he Depuly Comrmissioner,
strict. Aijal, L
“very - claim  shall b& made in
Form IV andt -every :objéction in
Form V. ' g o :

L Every claim or objection shall be
I, . .-addresséd to the Revising Authority
% ~ ‘mentioned ahpve aod shall either be
f# ' ,,p_resented,to.'t;h’g"t authority or to the
: Electoral- Regisfration Oificer or be
§ _sent by Post to.the Revisiog Auvtho-
. - R s
i “Note: Pihted copies of the Forms will be supplied
free by the Electoral Registration Officer on applt-

. cation, .. '
P - . Sd~ J L. Roy, 31-7-1957
' + . " Blectoral Registration Officer.

OFFICE OF THE MIZO DISTRICT COUNCIL
LEGISLATIVE DEPARTMENT

, -'Dated Aijal, the 2otb Avgust 1957.
[ Assam Autonormous District (Constitu-
1 . tion of District Cougcils) Rfles'tg51, Dan
36 (7)-na ina thuneils:a a pek hmangin. kei
_V.L Tluaoga, Chairmsn, Mizo District Conn-
“cil chuan Mizo Dist. Council cbhu nilaini, Oet,
m 23 1957 zing dar 1o utangas District Council
Chamber. Aijal.a Session nei {an turin ka ko
tib ka bhriattire. '

R R

V.]; Tluanga,
.. .Chairmao,
‘Mizo District Covncil

Y NOTIFICATION

Dated Aijal, the 10th August 1957

No. EV. 3239/L-9. Mizoram:
Juj dung Reserve luikam tuak me.
khat ve ve chhungah, lni atanga rael
chanve chhung ve Vé chu loatan:
ab gbap tlat a ni. Chu mi pawr
hanve dapg erawh chu 3

remchan dana thuin lo atana vat
Chu mi phalna

pbal theib a niang. | ‘
chu Executive Committee chauhin a

pe thei a, Village Council ten ar pe

ter a ni io
Ch Saprawnga, )
Chief Executive Member, District Councx).

PUBLICITY NOTES®

MIZO HNAM DAN

He Dan bu Bupng III chang 28—
“pawn puan pbah’:thuah khan—
““Nala Jeh Tlangval, hretu awrmnin
ziakip intiam sela, intiam 2ng ap
! cbn pawm a pi ang’”” tib i chungic
Bung V chang 66-a “Intiam". thual
khan “Nuvla leh Tlangval intian

awm thei lo,” tih 3 pi leh.tlat a.
~ He thu pabnib hi inkalb abgin
_lang thei a, thenkhat pawhin a:
buaipni thu an rawn tblen a. :

A danglam dan chu hetiang hi 2 ni:
“Dawn puan phah’" bi tun hma lamin, ziak'aw

Jo va, nu leh pa remtih a, inneih intiam thila, nn
lei tlangval inpawl tithiangtu a ni. Chutiang aiz
ziakin intiam sela, an-ziak'ang chu pawm a nian
Amaherawhihu, Dawn puao phah 2ini chuang
_va, tlangvalin nula a thlemna brim hrim thil:

chuan-—Intiain a awm thei Jo a nie.
H K. Bawichhuaka,
Secretary, Mizo District Copncil.

TOUR PROGRAMME OF PU CH. SAPRAWNGA, B.A.
"CHIEF EXECUTIVE MEMBER, DISTRICT COUNCIL,
MIZO DISTRICT FOR THE MONTH OF AUGUST 1957

168,57 Aijal to " Silchar and . halt,
17 857 Silchar to Shilong by  train.
18.8 57

19.8 57 Haltat Shillong.

20.8.57 N :

21.8 57

22,8.57 Leave Shillong.

23.8 57 Arrive Silchar. .

24.8.57 Silchar to Aijal.

Sd.‘-;".(?;ﬁ;— Saprawnga,
Chief Executive Member,
District Council,, Mizo District
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n) lawng, (Dulesward), © o
(b) Tut, (Gulur), [ \ ’
(e) Teirel, (Pakwa). / " 1 o
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e) Cheimlul, 7\ : et
(ﬁ'g Sexrlud.) ' ' g R g e
(t: ‘Luival, et .
(W) Thivewl, ; :
- (i), Tuirini.
( j<) Tuirial, ’
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. ¥ (w) "Luichawng. : \
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(IJ) Eo;, e, ‘ »' ;
o ) Phaivuang.. . | ¢ R
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IN THE SUPNEME GOURT QF LHDILA
QIVIL APPELLATE JURLSPICTION

WRIT PETITION (CIVIL)NO. 202 OF 1995

—————— - —— _———_———______-————_...___-_.__.._.._..——_.———

IN YHE MATIER QUL

TN,

UMION QOF INDIA & OTHERS
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GODAVARMAN THIRUMALKPAD

VERSUS

ed on 23 a- 1997

Annexure A 15
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PETITIOHNER

RESPONDENTS

-—--——--..—.——..-__._—...-....—_—-._—..-..-—-_——_,—__._..—...-_—_-_.-__._-

STATUS REPQRT ON BEHALF

FOLLOW UP ACTION TAKEN

OF TH

E GOVERNMENT QF
AS PGR INTERIM DIRE

WRIT PELITION (CIVIL) NQ... 202 OF 1995.

_.._._—___-——_-———_—-.-.-——__....—_.....___—.-_.—_-_-—_—._———_..-_...—__—__..

(PAPER-BOOK)

DATER 12.12.1996 OF IH.E LION'BLE SURREME COURT OF

ECTION

(For index kindly see inside)

STAVE OF MIZOR
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1. Affidavit i = 9

o. summary of status Report Z = ZA

3, Status report 4 ~ 12

4. ANNEXURE-MZ=1 2 il
A copy of the Notification

No.C.18014/21/96-FST dt.
24.1.1997. : : 13

5. ANNEXURE MZ-2
A copy of ‘the report dated
20.2.97 of the Expert Committee
on ldentification of Forest Area,
Denuded Forests and ‘
Plantation areas in Mizoram. 14 - 26

6. ANNEXURE MZ-3
. A copy of the Notification No.
C. 18014/21/96~FST dated 2d.¥.91%. 21

7. ANNEXURE MZ-4 o
A copy of the report dated 12.2.97
of the Expert Committee to assess
sustainable capacity of the '
forests for Saw~Mills & timbar-

based Industry in Mizoram. 28 —~ 8L
8. ANNEXURE MZ-3

A copy ‘of Notification No.

C.1801

4/21/96-FST dated 24.1.97 33

7l

Working Plan Officer,
Working ['lan Feres! Div siom
Mizeram | Aizawl
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civiL AppeLLATE JudispicTiON ‘
/

WRIT PETITION (CIVIL) NO. 202 OF 1995

IN THE MATTCR OF

T.N. Godavarman Thirumalkpad .uie PEUITIONGr

Versus

Union of India & Others. - ... Respondents

AFFIDAVIT ON BEHALF OF STATE OF MIZORAM

— — _— =

1, S.R. Mehta, Secretary, Governmont of Mizoram, Forest
& Environment Department and Principal Chief Conservator
of Forests, having pY office at Aizawl, Mizoram, presently
at New Delhi, do hereby solemnly affirm and declare &s

under :-

i That 1 have berused the order of this Hon'ble
Court dated 12.12.1996 and relevant records pertaining to
this case and being conversant with the facts of the case,

am competent to swear this affidavit.

2% That a copy of the interim order was received on
30th December, 1996. To ensure compliance of thse

directions in the order dated 12.12.1996, a copy of order

was sent to the departmants concerned with necessary

directives 10 implement the order in true spirit.

9. . That two Expert-Committees constituted vide

Notification No.C.18014/21/96—FST dated 24th January,1987

and NO . Cc.18014/21/96-FST, dated 24,1.1997 havse

submitted thoir reports undor tho -supervision and guidance

of the third Committoe constituted vide Notification No.

C. 10014/21/96-FST, Jdatod 24.1.1997. A copy of the status



o«

@f Expert Committees repory Vg

47

s
report prepared on the basi

/
is fi ith. _
with Annexures 1S filed herewl

l
4 "That the State of Mizoram, is economically the

most backward State among the seven North Eastern Statgs,
The State has egperienced more phan_two decades of \
insurgency during which practically there was almost pg
economic development‘possible. The main s?sten& of growing

food-crops is by traditional jhum_cu]tivation.which has

been going on since time immemorial. Land Settlement has

yet to be completed. State has its peculiar problems vis-a-
vis other North Eastern States

and has to be given special

‘consideration.That the practical difficulties experienced

.by the State Govt. in implementation of the interim order

dated 12.12.1996 are enumerated in.paras‘g

5. That the facts stated in paras 1{ 1o 4 are true and
correct.

Verified at New Delhi on this 22nd ¥
o day of Fe ’?uary,1997

D P;N%GQW\N L ,. ..,,
22. 997 |



A ) summarny 479

. : or
L STATUS REFORT

3

(Informutions basod on Forest gurvey

_of

Report, 1981, 1992 and the State of Foreot

1885 by FSI and State Forestry Aotion

(Draft) of Nizoranm.

Total No. of Saw Mills in the State of Mizoram -~

Total No. of Elywood /VYeneor Nills

India‘a |
Report,

Programne

Hil

Hil

Comparative Stocking poasition of Timber of Hizoram Forest
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\

_________________________________________________________________ \
State}ArunachaliAsssm Han riHoghaleys!Nagalend)TripuralKizoren
| Pradesh | ! ! ‘ : , :
--------- ,———--:—---—:----r--;------------u~---—:—------:--------:
Vols | 112.8 {12¢.2! 34.1-7 66.0 \Tes.1 | 27.1 % 35.3
HaN >~ | : : | | = | ‘
_________________ ,__--______________"_"_-_______-----—--——-----—-/
Availability of Bamboos in Hizoram /
P s Faa e SR T \
‘Bamboos/ i Clump Formipg | Non-olump Forming !
{ Nos/Ha b e oo o e | s e S e s
' | 88 ! 3383 |
- R Lt /
Area of PLANTATIONS
/ ________________________________________________ \
' FOREST DEPARTHENT 1 1,79 969 Ha s
b i e e R A | O e R SR |
] 1
! PRIVATE Z INDIVIDUALS | 8,128 Ha |
l """""""""""""""""""""""" ' """""""""""""""" ‘. |
o TOTAL 1 1,84,108 Ha, !
i s s o o 8 e e 0 80 R ] e e n e - - - 1
i ! | \
| Xuge to Goog. aTou | 8.Y !
\ g A D S S P AR ST S /
Sstatus report regurding forest oovor
' 5q.Km
————— ,._..,...,......_.._.......—_.—-——-----———--—-——————- ""'“"""———-—-—----—--——-\
! Areas under reoorded foruvsl (notifxed) l
Wil divts. Wb R P L o i P R I ST v
I 1
= Stﬁte R-L Lllcludil = ).uta 10t CO\JHOi‘ '. —TQL&}. ‘| xaaﬁ fta _g._
i Wild Life R.F. ! forests \ | total Geog.\
: ‘ v | arsu’ \
: ——————————————————————————————————— B R e Rl o } ___________ \.
' 5250 { 2722 | 8B12 ! 38% \
] e SR R e S TSRS e m /
Contd B e



— E— L —
—

(L

———-—.--—
- v

~

i . porost ovAT 1889
There has been incre@ao in arél{g(Jhoblfieibove ‘pigure does
agsessnent made py FSI by gB5 59 Km.

. amot Amelude the viliBge safohy Rﬂsir;i'whioh g 7923 89.
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Resorves and unclassified forsels oxton et ousdnﬁnd'afe -
Kn. (app.) sineA fresh notiricntionﬁ sre. bo2Na %6 the Forest
not placed under the control and mongege
Department.

As per the state of Forest report, 1985,
recorded forest area and actual forest aref
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¢ area |forest ' recorded 1 forest 1 potud ! ded
i yaroa 'forest to),ared ;forest y rocor
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As por the 5tatc of Forest repoxrt, 19897 published by the
Forest Survey of India, in Mizoram, there has been ¥ decregasé
of forest cover by 121 Sq. Rm. over 1993 assesment. While 792

5q.. Km, of forest cover has changad T0 non-forest/ goruk

mainly due to shitting cultivation, an area of 871 Sa. Km.
has changed [row non-forest to forest due to the
regeneralivns coming up 1n the abandoned Jhum 1ands. Hhile
tne changes [from forest to non-forest s noted in south
Demagri betweoen Tuichawng river and Sazuklui river in the

- gupvey of 1India mep Sheot 84B, the ohanges in non-forest/

sorub to forest is noted along Faladan river and both’ s8ides
of -road from Lunglei to Saiha in Survey of India map sheet
84B. : ' ' )

The ‘paotusl TForest covel by density class =8B ,

: P asgessed DbY
Forest SurveY of India, 1885 in the ’ : |
below: ’ gtate of Mizoram is given
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STATUS REPORT ON BEHALF OF 2&? OYERNMENT OF MIZORAIM ON
THE FOLLOW UP ACTION TAKEN R| INTERIM DIRECTION IN

ORDER DATED 12,12.1996 OF lION'BLE SUPREME COURT OF INDIA

IN WRIT PETITION (C)ND.202/1995.
SH9E 4 4441 31 3

In pursuence of the interim directives daced 12,12,96

of the Hon'ble Supreme Court, the State Government of Mizoram

has promptly acted upon and taken following steps:

1. All on going activities which are of non-forest purposes
within forests have been stopped forthwith keeping in
view the provisions of the Forest Conservation Agt, 1980.
The concerned Departments and officers weré asked to

/

implement the directives in true spirit.

2. In compliance with the directives at para 5 of the order

dated 12.12.1996 of the llon'ble Apex Court, a committee

~ was constituted vide Notification No.C.18014/21/96~-
FST dt. 24cth Jan.,1907'for identifying the "forests",
de&raded, denuded and cleared areas as alsg the areas
cavered under plantations owned by Government and private
individuals. A copy of chi; Notification has beep placed
as ANNEXURE-MZ-1. The Committee's report has been

received on 20.2.1997 is placed as ANNEXURE-MZ-2.

2.1 FOREST AND PLANTATION AREAS

2.1 The Expert Committee ascertained the forest area
of 8012 Sq. km supported with notifications reckoning
to aboutr 38% of che.total geographicil arca. Besides
this, it identified about B33 sq. km.tree covered area
which is not yet statutorily notified as forests,
Committee has also reported that plantations over

1,75,980 hactares and 8126 hactares have been raised
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rved Forests" notifie:

With regard to "Innerline Rese
; that

2.3
in the ycar 1878, State Covernment have to submit

Mizoram (then known as Lushai Country) became part of

British India only.on 16.9.1895 i.e, 17 years after the

issue of the above notificaticn. The southern boundary

of the Innerline Reserved Forests, also known as the
Outer Line, has never been demarcated on the ground.

The description of the Outer Line in the Notification

is such that nobody, including the Survey of India, has
been able to identify the places/land-marks mentioned

in the notification. While some’peoplo oonéider that the
Quter Line passes through the areas to the north of Mizoram,
close to the border with Cachar District of Assami the
cOvF. of Assam was treating a line much further south
inside Mizoram as the OQuter Line, The area quoted

above which had eurlier been submitted to the Govt,

of India as Lhe arca of the Innerlipe Reserved Foresre

in Mizoram represony.
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It may further be notedzl§5;3the area of 570 sq.

km. being treated as the "Innerline Reserved Forests"

has never been effectively protected. From 1878 when

the- notificaction wes issued by the British Indie till

the early 1950 when the Chief-t-ainship was abolished

in Mizoram, the Mizos exercised the rights over the
\

forests and utilised them for jhumming. Thereafter,

the District Council cstablished under the Sixch
Schedule to the Constitution continued to grent Land

Settlement Certificates {o individuals for cultivation,
garden etc. Efforts made by the Forest Department of

Assam to protect and prescrve the Forcsts were only

partially successful. After Mizoram became Uu.T. in

1972 and a full-fledged State in 1987, the Village

A}
Councils/State Covet. continued to issue Land Settlement

Certificeates while Forest Deptt, continued to

: p;oteét the forests.

The position as of today is, therefore, that while

the State Forest Deptt. is trying to protect the forests

and some forests are. actually being protected, a large

number of individuals are having Land Settlement Certi-

ficaotes which confer ownership rights to them. There are

also about 10 villages in this area, some of them very

big villages, which have also been enjoying their rights

of jhumming.
In the circumstances stated above, it will not

I
be practicable to treat the entire area as Innerline

Reserved Forests. Tt will not be nneeihi-~ = i



s together.

Peop}e who have occupied chzl{321 for year
s 8 practical Y 4

suggested that a

Ie is, therefore,
gerved Forests

the Innerline Re

solution to the problem,
e mentioned here that the

may be re-demarcated. It may b

g in the contiguous Inner
if not worse

line Reservad

position obtainin
than,

Forests of Assam is much the same as,

in Mizoram,

2.4 In "Roadside & Reiverine Reserved Forests"

notified in the year 1965, Land Settlement Certificates
or to 1980

to large number of people have been jssued pri

when Forest Conservation ‘Act 1980 was! enacted. Ic.will

not be possible to displace people who have occupied the
land for years together. Practical solution CO this
problem will be Lo exclude such areas and compensate

equ1va1enL area elsewhere as per provisions in the

Forest Conservation Act, 1980,

5. SAW MILLS, VENEER AND PLYWOOD MILLS.

3.1 In compliance with the directive at para 7 of the

order dated 12.12.96 of the Hon'ble Apex Couit. an
Bxperc committee was constituted to ascertain the

sustalnable capacity of the forests of the State

inter-alis the capacity ol vthe Saw-Mills and other ti b.
mper

based industries as also ‘o report on the number of
o}
exiscing Saw-Mills that could be sust ;
stained in th '
e State
]

besides determining the nnrme F-~-

.
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= NG. C.18014/21/96=FST dt. 24th Jan. 97 constituting above

Committee is placed as ANNEXURE MZ-3. The report of the
Expert Committee was received on 12th Feb., 1997 and fis

placed as ANNEXURE MZ-4,

. 3.2 The Expert Committe in its report has indicated that

Forests in ‘Mizoram are understocked with a meagre tree
growing stock of 35 ﬁbper hactare, which is comparatively
very low amongst the North Eastern States. For the
purposes, Committee have based their report on Forést
Inventory Surveys of Mizoram done during 1991 and 193é as
well as the State of Forest Report ;995, brought out by
'Foregt Survey of India. In view of the low productivity of
forests in Mizoram, the Committee is of the view that the
fora;fs of the State have no potential for sustenance of
any Saw-Mill as well as timber based industries. The
position howover could be reviewed in the near future when
the Govt. plantations and private plantation raised over
1,;5,950 ha and 8126 ha respectively attain maturity.' As
regards the status of Saw-Mills and the number of Saw-Mills
that could be sustained in the.State, tHe Committee has
observed that there are no Saw-Mills in the State, the
Committee "has not prescribed the norm of .optimum distance

¥or 1location ‘of Savw-Mills in the State presently.

3.3 The Government of Mizoram has to report that there
are no Saw-Mills, veneer and plywood mills actually

operating in Mizoram.

4. In order to oversce the compliance of the order of
the Hon'ble Supreme Court, Mizoram State constituted an

expert committee comprising of PCCF and other Senjor

/
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5. SILVICULTURAL CUTTING o
————— 595—§ ————— ! —————————————— - 1ng p] ant at 1 ons of
: en rai’s
: ¢ has P° ty of th
he Forest Dppartmen ct1V1 y "
for incre8 ( ment has raised

economic Sﬁecieﬁ
so far f 1,75,980 ha

de raded forests.
e nareao

a
economic species over

peC'l eS, ,Champa

pine (Pinus

plantations of
s tre® s

in the State. Amon

Gomari
1so

(Michelia champaca), rs has &
e
tona grand1s) and At

kesiya), Teak (TecC ; ) .
ave reached thinning

p]antat1ons h

“BW teak
operation

H
stage. Thinning ;

been planted.
jnvolving

{& A 511v1cu]tural
reduction in nquer of trees jnitially p1anted for ensuring
optimum growing space and growth condition for inducing the
timber volume from the

better growth for obtaining max imum

ter thinning. similar si]v1cu1tura1

trees retained éf
in BambooO Forest which are

1
boos are needed

cutting of bam
in Mizoram. The State Govt.

quite extensive and abundant

presumes that such 511v1cu1tura1 cuttings are not banned.

'
'
1

. PRACTICAL DIFFICULTIES IN COMPLYING WITH THE OIRE

———-—-—-————_—————-———-_—
——————
—————————
————— —
————
——————
—————

6.1 . DIFFICULTIES FACED BY PRIVATE TREE GROWERS:

That t '
hg ban imposed on movement of cut trees and
. 8 a
timbﬁr outside the State as per para
by ool 4 of the directives of
tg e Court has caused immense hardshi
, p to private

‘tree growers who have a sizeable quantity of
Of Teak-Poles

1ying at "Bairabi” rail head j
| "n

"clearance fromi the Hon'hle Ape
l X CAvtwa

Mizoram awaiting
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s in Mizoram have planted Teak

of private grower
rborea) ond Eucalyptus

(Tectona grondis), Gomari (Cmelina o

An obsLroct of such

species during lost few ygors.

plantation orcos is pleced in Anncxurc Mz-2., So fnr.'an

area of 81206 ha of plantations have been raised by

private individuals. Most of these plantations are in

thinning stage and cthe private growers obtain better

price by sale of poles of teak outside-the State where

these are marketted., The cfforts of private growers in

the State has to some excent reduced the pressure cn

natural forests for fucXwood and small timber. Such

rree growing activity being an income generating venture
needs to bLe encouraged for conserving the ecology and
iﬁproving the environment. If the ban for movement of
timber outside Mizoram is not lifred, the private tree
growers iﬁ the State will be discouraged-to take up tree
growing activity in the State, which obviously will go

against the cause of forest conservation.

R PECULIAR PROBLEMS OF THE STATE

- - ———— - - S - . e - P =

While complying wilth Lhe directives of the Hon'ble

Apex Court, the State of Mizoram has following submission

to make before the llon'ble Court for kind consideration,

Being a land locked territory deprived from the
benefit of development since decades, the situation in
Mizoram is peculier compared to her counterparts where
socio-economic development is conspicuous., Mizoram was
subjected to traditional practice of shifting cultivation
popularly known us "Jhum'" since time immemo}ial (or
raising food grains. Immediately on joining the main

stream after Jong period of insurgency, all oulL efforts
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4ii) cthat the allot

'

forest reserves which
for the purpose of agricultur
the Expert Committee,

reseryed forest areas as o

demarcated,

all

Werking Plan\@ffcer.
Werking Plau Ferdst Div siwp
Mireram ; Aiiawt

ments and gettlement

116363 |2

s within

have already taken .place
e as pointed out by

be regularised and the

n today be accordingly
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PCCF & SECRETARY

FORESTS & ENVIRONMENT
GOVERNﬂENT OF MIZORAM.
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[P S P -§01¢,/21,/96-FST pDated Aizawl,the 24¢h Jan.. 1997.

woT LFTICATION

v s In pursuanes i the ordcr of the gupreme court of Fniia
in writ 9‘=t§tio=\ (1ivil) No. 202 of 1995 (with Y.P. civil No,17L/

Sa SiA DS . . . A 2 ! [
ap) urz \1{3-“-‘\1\\11 bl Wizoyam iy pleased to cnnstitute Expert

commitiss, consisting of the following officers -
- \ . . .
1) Conacxvator of rorest ( Iy (,ox.tL:) convener
: 9) »irector, Land Fevenuo &_settia~ '
ment or his represcntative. [Hember
3) Dircctor, sgriculture or his £
representative. Hemher
: 1 4) Director. Local adininistration
' penarcment or his repre.sentative. jember
5) Juint comnissioner, fural
pryslopment or Nis representative. ldember
| 6) working Plan Officer, gnvironment '
i ¢ 1Popests Department. nemher >
! e functions of the committee Will ne”:

)

. a) Identify areas which are wporests' L7respective of whewher

thoy are so notified recognised 0F classified under any 1avv
.. and iyressective vf the ownership of the land of such foresi:

D). Identiﬁy c1eas which were earlier forests put stand degraned:
or clearzd and

c) Identify qpean wovercd bY plantation Lrees Helonging' O Te

covamme AL and WIse palonging ta private PEERRE

e Ty o S—t

Ghc Compti LU gull suhmit the raport e the

C,‘ovv.:mnuinl: o 0\ oI 15eh ).-‘cb:um?)" A\l

\ ) .
| "\ : : J\—- v "“[“?’/
\ (L. KAWTAMIRGTHANGD y 8
. e, Joint arcrotary to thd Gove. of FMizoram
| % : _ pavironment & Porests Department.
v \

r

contd. . .2/=
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REPORYS OF THE EXPERT MITTEE ON
DENTIFICATION OF FOREST AREA s; ADED, DENUDED FORESTS
AND PLANTATION AREAS IN MIZORAM

w i

o ddrecvive ave RNEen. SR ’ o W -, .

* v l“(»l(‘.l l Y% o A f l I.H s llr s L % ", 8
O dey ¢ata 7 _— - . : .
B ft~ L’Lfd 12un December, 1996, Fho Covk. CT [heon tid Vide  Thedd
ér“'"1.~N°'.C"39‘4/?\/95—FST B 21.1.5987 conscitutad Exgert
conmptree with vhe following wmsmbetTs

Ne (&v

(1) Conservator of Fovests (Northerh circlea) - COnvereT
:l2\ Direcror, LAD - Membert
(2 3 g
;(-) Director, Land Aevenus & Settlement Deptl. = nembet
|
: (4) Director, Agriculture Depti. - [ldember
\ (&3 Jdt. Commissioner, K.O. - Memled
! (&) Working Plan Officer - MembeT
| The functions of the gxpert commitiee s 1aid dowrn Ak

the Supreme Court Order is to -

(i) identify areus which are "foraests", Arrespecnive Gf
‘whether they are so notified, recognised cT classified
under any l1aw, and irrespective of tha ownership «f the

1and of such forest;
ow
{i1) identify areas which were earlier forests but stand de-

graded, denuded or clearsd; and

(4i7) identify areas covered by plantation cress bslonging te
E the Government snd those belonging to privats persons.

-3

The Committee had its meeting on 79,3093, ¥O.2.1997

und!l\.2.|997 and discussed the above 15suUGS.

(i) Areas which are "forests", jrrespective of whether they
are SO notified, recognised or ¢lassified under any 1aw
and firrespective of the ownership of the land of such

| forest — The committoo eranined the 1ist of the noeti-
fied forest areas as recorded by the Forest Nepsrtiment and alsc
th non-notified but rroe covared folasl aroas which ere still in

exilstance outside the recorded forest BIeas .

L ; re
|

()
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NOTIFIED FORESTS OF MIZORAM

Area in Km?

Innerline Reserved Forasts : - 570.00

(Ve NoLiFigmLion NO.% di.17/710/1878 under
saocrion 34 of Indian Forest Aclh, 1878 af
Revanue Deparvcment, Gove. of Assmn).

out of the total Innerline fluserved Forosy
area of 509 Sq.miles or 1318.31 Kin2, only
570.00 Kwm2 (1.e.385 Km? undev Kolasib Foresc
pivision + 185 Km? under parlawn Forgst Div)
is fslling inside Mizoram,and another 748.3}
kme is falling inside Cachar Dist. of Assam.

It may bs noted that there &re differances
of opinion as to the extent of the Innerline
Resarved Forests as’ notified in .the Yysar
1878. Mizoram (then known as Lushai Country)
bgcame part of British India only on
16/9/1895 i.e., 18 years after the issue of
the above notification. The southern bound-
ary of the Innerline Reserved Forests, &1so
known as the Quter Line, has never besn de-
marcated on the ground. The description of
the Outer Line in the Notification is such
that nobody, including the Survey of India,
has been able Lo identify the places/land-
marks mentioned in the notification. While
-some people cansider that the Duter Line
passes through the areas to the north of Mi-
2oram, close to the border with Cachar Dist—
rict of Assam, the Govt. of Assam was
treating & 1ine much further south inside
Mizoram a&s the Outer Line. Ths area quoted
above which had earlier been submitted to the T
govt. of India as the area of the Innerling :
Reserved Forasts in Mizoram represents the
area calculated on this basis.

It may further be noted that the araa of
570 Sq.km being treated as the Innerline Re-
sorved Forests has never been effectively
protected. From 1878 when the notification
was issued by the British India till ths
garly 1950s when the Chieftainahip was abo-
1ished in Mizoram, the Mizos exercised the
rights over the forests and wtillsed themn
for jhumming. Thareafter, the District
Council astablished under the Sixth sSche-
dule to the Constitution continugd to
grant Land settlement Certificates to indi-
viduals far cultivation, garden wte. Efforts

(%)



made by the Forest Duptt. u|'4;\92 La pros

N

tect und preserve the forests weTis only pars
Lially succexsful. Aftor Mizorarn becdhe u.t
in 1972 and & full-fledyed Crate in 1987, vhe
village Coammeila/ftate Gove. caotinned Lé
issue Land Sotf Temeny Certifivatar while
Forest. Deptl. concinued Lo by rrotect tht
forasls.

The position as of today is, charefore,
that while the Stake Forest DepthL. 1S trying
to protect the forest and some forests &are
sactuxlly being protected, a large number of
individuals aire having land Settlement Cer -
tificates which confer ownership rights Lo
them. There are also wbout 10 villages in
this ares, some of them very big villages,
which have also been enjoying their rights
ef jhumming.

In the circumstances stated above, it will
not be practicable to treat the gntire area
as Innerline Reserved Farests. Tt will not be
possible to displace people who have occupied
the land for years togethar. It is, therefarse,
suggested that as a practical solution to the
problem, the Innerline Reserved Forgsts may
be re-demarcated. It may be mentioned here that
the position obtaining in the contiguous Inner=
1ine Reserved Forests of Assam is much the same
as, if not worse than, in Mizoranm.

Bi:%mm..&e.f&mfsﬁﬁgm sts,

(Vide Notification No.AOC suppdt. tao the
Assam Gazette, dt.19/5/1965 under Section 14
& 21 of the Mizo District (Forest) Act,1955.

o

The Riverine Reservaed Forests so notified
comprises the forest arsd within half a mile
on either side of the follawing rivers :-
(a) Tlawng (phalsswari) - 369.80
(b) Tut (Gutur) - 182.80
(c) Teirei (Pakwa) 125.00

(d) Langkaih (Longai) - 652.00
(e) Chemlui (outside ILRF) - 29.00
(f) Serlui (outside TLRF) - 75.00
(g) Tuivai - 168.00
(h) Tuivawl - 190.0Q0
(1) Tuirini o e 6$4.80
(§) Tuirial (outside ILRF) ' -  917.80
(k) Tuiruang (outside ILRF) - - -
(1) KhawthTangtu1pu1~(KarnaphuTy) - 140.70
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(m) Tuichaan ZlS):S

(n) Kau
(o) .B\'-.-
() Fhairuag.

) Toral
Roadside Reserye r—-

Natiyfigd vida No.ADC
Gatetta dt.|9/5/l955
21 9? the Mize Qisty
Notificatian reads a

Suppdt. to Assan,
.under Section 14 and
1Ct (Forest) Act, 1955 .
§ follows :-

'Forests within h

. > alf

side of the following roads but excluding

the land within 100 feet
nd et ar 30 t
both sides of the Govt. roads. norTes o

a mile on either

(s) Aizaw]-S11char roudwvia—Sairang

(outside ILRF & partion falling inside
Tlawna RRF)

The Riverine Reserved Forests and Road-
side Resserved Forgsts W8Te constituted
vide Notification No.ADC.Supplt. to the
Assam Gazetts dt.19.5.1965. It may be
painted out that prior to the above Noti-
FTication dated 19.5.1965, a numbstT of pri-
vate land holdings hoth agricultural and
non-agricultural ‘including villages exisc-
ted within the Riverine keserved Forests
and Roadside Reserved Forests. Private
claims and objection were nsither enter-
tained nor settled before the above Noti-
cation was issued. Moreover, many persons
had obtained possession of lands during
the period between the notification 19.5.
1965 and the enactment of the Forests
(Conservation) Act, 1980. The State also
passed through long period of disturbance
and insurgency lasting for nore than 2
(two) decades during which enforcement of
law and order was a big challenge.

In the circumstances indicated abovae,
affective protection to the notified re-
served forests areas could not be aFfoyded.

oreover, it will not be possip1c Lo dis-
vlace the person who had occupied tha land
‘or years together. Such ocguput1on (1na11y
na&y have to be sett]gd. It is, therefors,
nacessary to regularise all the allotments
nade inside the above forests areas as per
the provisions of the Forests (Conservation)

A[t, 1980.

$7.20
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Reserved Forests :-—

(1 V' mMuchi Reswerved Forests

vide pre-notificaticn No.FOR 133/78~-
79743 of 27.11,.197¢&

(2) tiounulh Tui Teh Tud inkar ) )
Lungdad Fam transferred land in Tieu cf
132 Kv line. Notified vidse No.L.11011/
1/795-Rev of 16.5.1996.

(3)VChalfilh Reserve vide pre-notification
No.FOR 135/76/6 of 13.7.19760.

(4)Vﬁ;ur Pine Forest vide notification No.
ELL 12/65 of 10.10.1965

(5) Tuikual Pine Forest vide notification
No.EL.12/65 of 10.10.19€65

(6) Tuisenhnar Forest vide notification No.
EL.12/65 of 10.10.1965

(7) Hnahlan Forest vide notification No.E1.
12/65 of 10.10.1965

(8) Lianpui Forest vide notification No.EL.
12765 of 10.10.1965

- |(9FVBunghmun Reserve vide natification No.

—

FOR.169/79/130 of 11.3.1982

104V§maithuam Ressrve vide notification No.
FOR.169/79/130 of 11.3.1982

11) Thorangtlang Reserve

vide netification No.éOR.\69/79/\30 of
11.3.1982

12)\Serlui 'B' Forest : .
vide notification No.R.11031/1/91~FST
of 8.7.1993 (in lieu of Serlui 'B'
Hydel Project).

’

3)V2anlawn tlang forests
43 of 27.11.1978 :
vide notification No.1 of 1970 of
24.6.1970 by CEM, Mizo Dist. Council.

5)V41awng hnar Forests :
vids notification No.FOR.133/76-78/27
of 4.5.1978

vids pre-notification No.FOR.133/76-77/

4 \/Tut-Langkaih Protected Reserved Forest . -

10.

100.

15

6O .

30.

959.00 v

« 8

.0C

60

.50

.00

00

00

00

00
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(‘ﬁﬁ/;§wiﬁu1 'N' Forasts : - 72.00
vide notificakien No.169/79/130 of
11.3.1982
(174V4Lingfa\ Forests - 10.00
vide notification Nu.169/79/130 of
11.3.1982
(IS)Vﬁémte Forests - 10.50
“vide notificarion No.169/79/130 of
11.3.1982
'(19)Lﬁ;engpui Forests - 108.78
vide notification No.169/79/130 of
- 11.3.1982
(ZO)VﬁBanchang Forests (Haulawng) : - 18.00
vide notification-No.169/79/130 of
11.3.1982
(21)V4%1engang Forasts (Tawipui 'S') : - 16.00
vide notification NO.FOR.169/79~-83/186
of 25.8.1983
(ZZ)Vﬁhankhai Forests : - 271.8C
vide notification No.FOR.169/79/130 of
11.3.1982
(23)V§ongaw Resarve : - 2 .58
vide notification No.169/79/130 of
11.3.1982
(24K/Grangtur Reserve : - 8.34
vide notification NOo.8.11012.12/94-FST
dt.23.11.1987 _
g Total : 190£.57
Area/Extent
(in Km?)
wildlife Protected Area :
1 ) Oampa Tiger Ressrve notified vide No.B. - 500.00
11011/14/90-FST, dc.7.12.1994
ZI/ghr1en National Park vids preliminary - 200.00
notification NO.B.11011/713/84-FST,
dt.8.7.1991
3)bé%awng1ung Wild1ife Sanctuary vide pre-
Timinary notification No.B.11011/13/84- - 41.00
FST of 8.7.1991
4/ Tawi Wild1ife Sanctuary vide preliminary .-
not:ification No.FOR 15-C/14-78/21, - 103.20
dt.29.11.1978. ai_
Tatal : 344.70

975
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we Area
Village Supply & Safety ResarTVv ‘
Notified vide Ne.LAD/VC-9/89/099 {5:;13?
18.2.96 under 15(1) of the Mizu DisE .
(Forest) Act, 1955.

DISTRICT COUNCIL FORESTS

1) Lai Autonomous Distﬁict Council

Wildlife Protected Area :

1) Ngengpui Wildlife Sanctuary vide notifi-
cation No.B.11011/13/84-FST, dr.8.7.1991

/i) Phawngpui (B8lue Mountain) Nationa) Park
vide notification No.B.11011/33/91-FST,

Reserved Forests

2)

dt.2.8.1991.

Total

a) Safety Reserve
b) Supply Resaerve
C) Protacted Reserve
d) Roadside Reserve
@) Statjon Reserve
f) Revenue Reserve

Toral of LADC

235 Nes.

(area ncL
indicated)

(Km2)

150.00
50.00
200.00

76.00
145.00
70.00
27.00
44.00
612.00

976 .00

3)

Mara Autonomous Disftrict Council
a) Safety Raserve v
b) Supply Reserve

Total of MADC

Chakma Autonomous District Counci)
a) safaty Reserve
b) Supply Ressrve

Toral aof CAQC

Total of A 8 8§ =
¥ or say ,

©102.00
115.00

217.:.00

I

165.00
904.00

1389.00

8,012%17 Km?
8,012.00 Kwm2
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ATZAWL FOREST DIVISION

Reiek Tlang
wmuifang

DARLAWN FOREST DIVISION
1

Hriangmual (Phuaibuang)
dawng-In ram

Saphai Zawl (Hmuizawl)
Buallawn (Ratu)

I
WHENZAWL DIVISION

Lungrang tlang
Khawlak ram
Thenhlum area
Bs1khai Range
pr1hawk Ngaw
Sp11am
parngawn Ngaw

i
MAMIT DIVISION
pru1 No@aw

Bawngtrhah NQaw
HTunpui T1lang

The Forast Department
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hils

'"NON-NOTIFIED FOREST AREA/TREE COVER AREAS :

A g . identified nonenot i iea
f0;:§t1°;ﬁ::/i;b§3éovel'ﬂrﬁms at 50 differvnt locations éoveriza
& P < 00 Km2, che Tist of which e &y bulow.

Total

Total

[ U S TR N A |

!

Total

Total

NON-NOTIFIED TREE FORESTS (EXCLUDING BAMBOO FOREST)

Area in Km?
(approx)

5.00
10.00

15.00

10.00
10.00
2.00
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KOLASIB DIVISION ZlS)EB

- 1
Bukpui=N.Chaltlang-Khawbe
Dumkhel Ngaw (Hortoki-Meidum)

pairep Tlang
Kawihruilian Ngaw (H1imen)

CHAMPHAI DIVISION

Lengteng

Surtlang

Mawmrang

Zaw inghak

Tuithoh Ngaw (way to Hnahlan)
Zopui Ngaw

Bualphung Ngaw (Rullam)
Vankal Ngaw

Ngaizawl

Lurh Tlang

Tan Tlang

Diarkhaj Ngaw

N.VANLAIPHAI DIVISION

Lungreng Tlang

Nghachhing Ram (H.Bualpui)
Aithur Tlang

Lungpho Ngaw

LUNGLETI DIVISION

Lungleng Tlang

Lungpui Tlang

Darzo Ngaw

Mausen Ram .
Thlengang-Tawipui Ngaw

Dawn Ngaw
Thangpui-Vaisam-Mautlang Ngaw

TLABUNG DIVISTION

Lpngrang NQaw
Lungsen-Kauchhuah Ngaw

]

Toktal

Tatal

Tata)

Totan

150.00
50.00
40.C0

100.00

2.00
15.00

5.00

0.00

5.00

$.00

3.00

5.00

0

.00

30.00
2.00
10.0C
0.00

—_—
oo OO
o
o

T

(=]
o8
o
o

w ;
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CHHIMTUIPUI DIVISTON

Vi Chamdur Ngaw C
2. Mualbu Ram ' ¥ gg.gg
8 Mampui Ngaw - 20.00
4. ' saiha Tlangpui Ngaw -~ 20.00
5. Cheului Ngaw = "2.00

Total : 113.00

@rand Total : 833.00

at s omw

(11) Areas which were earlier forests but stand degraded,

denuded or cleared : There has never been a PpProper
survey conducted by any a&agency to .assess the trotal area of
degraded forests, denuded or cleared forests. However, &s per the
State of Forest Report 1995, of Forest Survey of India which give
scme indication about such arsas the total arsa of forest having
a crown density above 40% is 4281.00 Sqkm which is considered tCC
be a good-stocked forest (dense forestl, and the balance area
having crown density 10 to less than 40% is indicatsd as degraocsd
forest (open forest). The so called dggraded forssts are
secondary forests with bamboo being predominant species mixen
with very 1less tres species. In a strict sense, =Tthey are not
degraded forests as bamboo exists abundantly which accounts o
about 30 and 3735 culms per Ha. of clump-forming and non-clump
forming bamboons respectively. It is these bamboo forests which
are :partly being harvested and some revenus had bsan collected by
the . Forest Department. There is na regsneration problem of
bamboos and bamboo cut areas get regenerated with bamboos in 4 to
5 years period. Permanently denuded cleared areas 1in Mizaram
are confined tc those cleared for annual Jhumming (shifting
cultivation). The forest areas lost as shown by the Forast Survey
of India in their report are also current jhum lands which will
be covered .up by vegetation predominantly of bamboos 1in tne
subsequent years. But in terms of tree composition, "such areas
do not have any tree species.

(10\
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,“‘Annexu re A-16

MINUTES OF THE MEETING OF SENIOR FOREST OFFICERS HELD ON DATED
22.6.2621 ON THE ORDER OF BON’BLE GAUHATI HIGH COURT CONCERNED WITH
RIVERINE RESERVED FOREST & ROAD SIDE RESERVED FORESTS (AIJAL TO
SILCHAR VIA SAIRANG)

A meeting of Senior Forest Officers was held on 22™ June 2021 at 11:00 AM .in_j(he
Conference Room of PCCF Office to discuss the order dated 27.01.2021of Hon’ble Gauhati High
Court concerned with Riverine Reserved Foresis & Road side Reserved Forests(Ajjal to Silchar Via
Sairang). The meeting was chaired by PCCF (HoD) and Principal Secretary, EF&CC Department.

The list of participants is at the Annexure-1.

PCCF (HoD) and Principal Secretary welcomed all the participants in the meeting and
highlighted the importance of maintaining ecological stability in Mizoram. With permission of the
chair, APCCF & Nodal officer (FC) presented the details of actions taken by the department i
resnect of the order of the Hon’ble High Court. He reiterated that the notifications of the Riverine
Reserved Forests and Road Side Reserved Forests (Aijal to Silchar via Sairang) have been guashed

by the order.
Thereafier, various issues concerned with management of forests in view of the said orde:
were discussed. Afier detailed deliberations, the following recommendations were made:

I. Useful directions were given by Hon’ble Supreme Court on the important issue of Forest
Conservation in their judgement dated 12.12.1996 passed in WP(C) no. 202/1995 i the
matter of T.N. GodavarmanThirumulkpad versus Union of India and others with WP(C) Ne.
17171996 Environmental Awareniess Forum versus State of Jammu & Kashmir and
others.Hon ble Supreme Court directed that provisions of Forest Conservation Act. 1980 must
apply o ai forest irrespective of the nature of ownership or classification thereof. It was a
fandmark judgement passed b) the Hen’ble Supreme Court aimed at strict and effeciive
implemeniation of the Forest Conservation Act. 1980. The judgement previded a definite
direction for detining the forest and the forest land for the purpose of deciding the
applicability of the Forest Conservation Act, 1980 and its subsequeni amendment made from
time to time.

The Hon’ble Supreme Court directed that the word “Forests” must be understood
according to its dictionary meaning. This description covers a statutorily recognized forests,
whether designated as reserved, protected or otherwise for the purpose of section-2 of the

‘;c’) Forest Conservation Act. The term “Forests land™, occurring in Section 2 will not only include
“Forests™ as understood in the dictionary sense, but also any area recorded as forests in the
Government record irrespective of the ownership.

/ ~ . .
M(/ o So, first of all, it was attempted to list out all documents (Government Records) where
Riverine Reserved Forests and Road Side Reserved Forests (Aijal to Silchar via Sairang) have

> ) been mennonefi as forests. The followings are the key relevant documents available in our
< B ('/9 office. The copies are enclosed.

= P | \.d
A
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A. 1956 notification of RRF (Annexure-2)
B. 1965 RRF & Roadside Notification (Annexure-3)
C. Affidavit filed in the Hon’ble Sumpreme Court (Annexure-4).

*ble Supreme Court order in WP(C) no 202 of 1995 in the matter of T.N.
dversus Union of India and others, an expert committee was
vernment of Mizoram to identify the then Forest Areas.

Subsequently, an affidavit was filed by the State Government in the Hon’ble Supreme Court
mentioning the details of forest areas in Mizoram. The affidavit is a Government record. In
that report i.e. affidavit, the Riverine Reserved Forests and Road Side Reserved Forests (Aijal

via Sairang) has been shown as Forests. So, in view of the order of Hon’ble
d Road Side Reserved Forests (Aijal to Silchar

2. In pursuance of Hon
GodavarmanThirumulkpa
constituted by the State Go

to Silchar
Supreme Court, Riverine Reserved Forests an
via Sairang) may continue to be as Forests unless any change is made in the affidavit in

concurrence with Hon’ble Supreme Court. So long as the affidavit prevails, the Riverine
Reserved Forests and Road Side Reserved Forests (Aijal to Silchar via Sairang) may continue

to remain as Forests.
Unless and until the affidavit is modified with approval of Hon’ble Supreme Court, the

Riverine Reserved Forests and Road Side Reserved Forests (Aijal to Silchar via Sairang) may
continue as Forests and as such, it may be difficult to implement the order of 27/01/2021 of

Hon’ble Gauhati High Court.
The matter may be conveyed to theState Government with a request to take a proper

view on the facts stated above in consultation with EF&CC Department. Law & Judicial
Department, Land Revenue & Settlement Department and General Administration

Department.

3. The extent of area covered under notified forests in the State of Mizoram is as given below:

-

‘F SLNo. - Name of Reserved Forests Area in sq.km
I 1 | Inner-line Reserved Forests 570.00
2 | Riverine reserved Forests 1832.50
| 3 | Roadside Reserved Forests 97.20
l 4 Compensatory Afforestation areas declared as Reserved 125.87
[ Forests
5 Other Reserved Forests 1873.65
6 | Wildlife Protected Areas 1997.75
7 | Village Supply and Safety Reserve Not surveyed.
8 | Reserved Forests under District Councils 2562.00

\%

1|1
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Non Notifi
Total

833.00
9891.97

Implememation
Notified Forestg by 192
Notified Forestg 18 iny
India (Ministry
Government on
and Hon’ble Sy

of order of Hop
9.7 Sq_km which . .
olved, and as Foregts ;

’h . .
le High Court will involve reduction in area of

of Environment . sts 1s.a concurrent subject, views of Government of
> Forests & Climate Change) may also be taken by the State

implementati
i ation of the order of Hon’ble Gauhati High Court dated 27.01.2021
Preme Court order dated 12.12.1996.

Filing of appe: .
g Ot appeal against the order of Hon’ble Gauhati High Court may be expedited.

;hueno(; ::dO;tl(?)e] I;S;’ble Supreme Court dated 12.12.1996, order of Hon’ble Gauhati High
—y V1.2021, status of appeal against the order of Hon’ble Gauhati High Court may

So be placedby the State Government through Government of India (MoEF&CC), before the
Hon’ble National Green Tribunal in OA 68/2019.

Officers were of the view that notification dated 28.01.1965 has been quashed by the Hon’ble
High Court. However, in the order, it has not been explicitly stated that the notification dated
16.4.1956 has also been quashed. So one view is that the notification dated 16.4.1956 still
stands and notification dated 28.01.1965 has been quashed on the grounds of procedural

lapses.
As the notification dated 16.4.1956 stands and as the status of RRF has been mentioned as

forest in the notification and as it is a Government record, therefore the status of RRF may
continue to remain as forest in view of the order of Hon’ble Supreme Court dated 12.12.1996.
As per the order of Hon’ble Supreme Court, the term “Forests land”, occurring in Section 2
will not only include “Forests” as understood in the dictionary sense, but also any area
recorded as forests in the Government record irrespective of the ownership.

The matter may be conveyed to the State Government with a request to take a proper
view on the facts stated above in consultation with EF&CC Department, Law & Judicial
Department, Land Revenue & Settlement Department and General Administration

Department.
The meeting ended with vote of thanks to the Chair and the participants.

Enclo. : As above.
\ﬁm\" g

(LIANDAWLA)
Principal Chief Conservator of Forests (HoD)

b g3
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Page No.# 1/131

GAHCO010238102023
Annexure A-17

THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : L.A.(Civil)/3177/2023

CENTER FOR ENVIRONMENT PROTECTION (CEP)

THROUGH ITS CHAIRMAN AC ZONUNMAWIA, RESIDENT B-27/1, TUIKUAL
SOUTH, AIZAWL, MIZORAM, 796001

VERSUS

THE STATE OF MIZORAM AND 682 ORS.
REPRESENTED BY THE CHIEF SECRETARY, TO THE GOVT. OF MIZORAM,
NEW CAPITAL COMPLEX, AIZAWL, MIZORAM 796001

2:THE CHIEF SECRETARY TO THE GOVT. OF MIZORAM
NEW CAPITAL COMPLEX, AIZAWL
MIZORAM, 796001

3:THE SECRETARY TO THE GOVT. OF MIZORAM
LAND REVENUE AND SETTLEMENT DEPARTMENT
GOVT. OF MIZORAM, 796001

4. THE DEPUTY COMMISSIONER
DISTRICT COLLECTOR AIZAWL DISTRICT
AIZAWL, MIZORAM 796001

5:THE NORTH EASTERN ELECTRIC POWER CORPORATION (NEEPCO) LTD
REPRESENTED BY ITS CHAIRMAN-CUM-MANAGING DIRECTOR
BROOKLAND COMPOUND,LOWER NEW COLONY

LAITUMKHRAH, SHILLONG, MEGHALAYA-793003

6:THE SECRETARY TO THE GOVERNMENT OF MIZORAM
ENVIRONMENT

FOREST AND CLIMATE CHANGE DEPARTMENT
AIZAWL, MIZORAM-796001

T:NGURTHANMAWIA
S/O SANGHREA
KHATLA, AIZAWL, MIZORAM
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8:SMT. LALTHANKHUMI
D/O LALCHHUANLIANA
ZARKAWT

AIZAWL

9:SH. LALHMINGLIANA
S/O LALDUHTHANGA
R/O N.SERZAWL
MIZORAM

10:SH. RLUNGHNEMA
S/O R.LALHMINGLIANA
N.SERZAWL

MIZORAM

11:R.LALRINSANGA

S/O R.LALHMINGLIANA
N.SERZAWL

MIZORAM

12:SH. RM CHHUANMAWIA
R.LALHMINGLIANA
BETHLEHEM VENG
AIZAWL

13:SH. LALMUANKIMA
L.T.LIANA

MELTHUM

AIZAWL

14:SH. RZACHHINGA
DUHTHANGA

N.SERZAWL
MIZORAM

15:SH. THANGSEIA
S/O DUHTNAGA
N.SERZAWL, MIZORAM

16:SH. ZAKHUMA
S/O DUHTHANGA
N.SERZAWL, MIZORAM

17:SH. NGHAKA
S/O KUNGA
R/O RATU
MIZORAM

504
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18:SMT. LALPARVULI
D/O R.LALLIANZAMA MELTHUM
AIZAWL

19:SMT. LALHMINGSANGI
D/O RAMDINA
REPUBLIC VENG

AIZAWL

20:SMT. R.G. HUANMAWII
D/O Z.KUNGA
RAMTHAR VENG
AIZAWL

21:SMT. RAMTHIANGHLIMI
D/O BUANGA

R/O SARON VENG

AIZAWL

22:SMT. BIAKHLUNI
D/O HMUCHHUAKA
R/O RAMHLUN VENG
AIZAWL

23:SH. LALTEA
S/O ZAULAIA
R/O MAUBAWK
AIZAWL

24:SH.LALRINLIANA
S/O PARALA
ELECTRIC VENG
AIZAWL

25:SH LT MUANA
S/O THANZAUVA
CHHINGA VENG
AIZAWL

26:SMT. LALVULLIANI
D/O NEIHLUTA
BETHLEHEM VENG
AIZAWL

27:SMT. LALNUNHLIMI
D/O R.LALNUNMAWIA
R/O CHHINGA VENG, AIZAWL

Page No.# 3/131



28:SH. B.LALCHHARLIANA
S/O VANLALPARA
CHALTLANG

AIZAWL

29:SMT. NUKIMI

D/O LIANTHANGPUIA
R/O CHALTLANG
AIZAWL

30:SMT. LALLAWMI
D/O HRANGCHHUNGA
R/O KHATLA

AIZAWL

31:SH. BIAKMAWIA
S/O L.B. THARA
R/O RATU
MIZORAM

32:SMT. SANGKIMI
D/O KUNGA
RATU

MIZORAM

33:SH. LALBUATSAIHA
S/O LALSANGA

R/O ZEMABAWK
AIZAWL

34:SH. CHHANHIMA
R.THANGA

ARMED VENG
AIZAWL

35:SMT. SANGZUALI
D/O RINSANGI
RAMTHAR VENG, AIZAWL

36:SH. ZORAMTHANGA
S/O LALLIANA
MAMIT, MIZORAM

37:SH.LALREMRUATA
S/O T.HLIMI

R/O SARON VENG
AIZAWL

506
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38:SMT. RINCHHANI
D/O RINLIANA
ELECTRIC VENG
AIZAWL

39:SH. ROHMINGA
LALTHANGA
RATU
MIZORAM

40:SH. RAMENGA
S/O ROLURA
RATU

MIZORAM

41:R.LALHMINGSANGA
S/O RLALKHAWHLUNA
R/O N.SERZAWL
MIZORAM

42:SH. RLALKHAWHLUNA
S/O RLALRAWNA (L)
N.SERZAWL

MIZORAM

43:R. THANCHHUNGA (L)

R/B HIS SON AND LEGAL REPRESENTATIVE

S/H VANLALHLUA
N.SERZAWL
MIZORAM

44:SMT SARAH LALREMRUATI
D/O VL PARA

R/O CHALTLANG

AIZAWL

45:SH VL PARA
S/O BUAIA

R/O CHALTLANG
AIZAWL

46:SH LH ZUALA

S/O AUVA
R/O ZEMABAWKKAWN VENG-II
AIZAWL

Page No.# 5/131
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47:SHRINTLUANGA
S/O KHUPA

R/O CHHINGA VENG
AIZAWL

C/O LALDIKKIMI

48:SH. L.DINGA (L)
R/B BY HIS WIFE AND LEGAL REPRESENTATIVE

SMTLALTHLAMUANI
R/O RATU
MIZORAM

49:SH LB THARA (L)

R/B HIS WIFE AND LEGAL REPRESENTATIVE
SMTF.ZAMAWII

R/O RATU

AIZAWL

MIZORAM

50:SHRINAWMA

S/O AUVA
R/O BAWNGKAWNCHHIMVENG
AIZAWL

51:MALSAWMA
S/O PHUNGA
MAUCHAR
MIZORAM

52:.LALVUANA
S/O VELZATHANGA MAUCHAR
MIZORAM

53:LALTHANNGURA
S/0 K. NAWTA(L)
MAUCHAR
MIZORAM

54:K . THANGLURA
S/0 K. NAWTA (L)
MAUCHAR
MIZORAM

55:SANGLIANTAWNI
D/O SELKHUMA (L)
MAUCHAR
MIZORAM
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56:SANGLIANZUALA
S/0 PHUNGA(L)
MAUCHAR
MIZORAM

57:VANLALHLUTA
S/0 ROSELA (L)
MAUCHAR
MIZORAM

509

58:H.P. KHUMAVANLALHLUTA

S/0 PHUNGA(L)
MAUCHAR
MIZORAM

59:K .ROPIANGA
S/0 THAWMA (L)
MAUCHAR
MIZORAM

60: TLANGTHANGLIANA
S/O LALREMSANGA
MAUCHAR

MIZORAM

61:ZAMLIANA
S/O BUATSAIHA
MAUCHAR
MIZORAM

62:ROKAMLOVA

S/O SUMTUAHTHANGA
MAUCHAR

MIZORAM

63:ZONUNSANGA
S/O SUMTUAHTHANGA
MAUCHAR, MIZORAM

64:LALRAMTHLIRA
/O THOLIANA(L)
MAUCHAR, MIZORAM

65:DARLIANSANGA
S/O DARLIANKUNGA
MAUCHAR

MIZORAM
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66:LALNGILNEIA
S/O ROKAMLOVA
MAUCHAR
MIZORAM

67:LALTHIANGHLIMA
S/O H. ROPIANGA MAUCHAR
MIZORAM

68:LALHLAHLIANA
S/O LALCHHANDAMA
MAUCHAR

MIZORAM

69:LALZARLIANA
S/O LALRIVUANGA
MAUCHAR
MIZORAM

70:LALSANGHLIRA
S/O LIANZAKHUMA
MAUCHAR
MIZORAM

71:LALVURLIANA
S/O CHHUNTHANGA
MAUCHAR
MIZORAM

72:KAPKUNGA
S/O DOTHANGA
MAUCHAR
MIZORAM

73:LALBIAKTLUNGA
S/O CHALKHUMA MAUCHAR
MIZORAM

74:.LAWMKUNGA
S/O LIANZAKHUMA
MAUCHAR
MIZORAM

75:LALLAWMZUALA
S/O KHAITHUAMA
MAUCHAR
MIZORAM
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76:GINA

S/O WAPCHIN
MAUCHAR
MIZORAM

7T:LALREMFELA
S/O ZACHHUNGA
MAUCHAR
MIZORAM

78:CHHAWNTEA
S/O MANGA(L)
MAUCHAR
MIZORAM

79:BIAKCHUNGNUNGA
S/O LALNGURLIANA
MAUCHAR

MIZORAM

80:K. THANGLAWRA
S/O KAPBUANGA

MAUCHAR
MIZORAM

81:J. THANGMAWIA
S/O LT LUAIA(L)

MAUCHAR
MIZORAM

82:LALCHUNGNUNGA

S/O CHALLIANCHHUNGA

MAUCHAR
MIZORAM

83:LALCHHANDAMA
S/0 DOTHUAMA(L)
MAUCHAR
MIZORAM

84:L. RINGLIANA
S/O J. NEIHTHANGA

MAUCHAR
MIZORAM

85 TLANGLAWMA
S/O ZACHHUNGA

511
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MAUCHAR
MIZORAM

86:V.L. FAKA

S/O J. THANGMAWIA
MAUCHAR
MIZORAM

87T:LALRAMMAWIA
S/O H. LIANTHANGA
MAUCHAR
MIZORAM

88:LALDUHKIMA
S/O L.T LUAIA(L)
MAUCHAR
MIZORAM

89:H. THANGLIANA
S/O J. NEIHTHANGA(L)
MAUCHAR

MIZORAM

90:LALHLUNCHHUNGA
S/O H.P ROCHUNGA
MAUCHAR

MIZORAM

91:LALCHHUANMAWIA
S/O DARTHANMAWIA
MAUCHAR

MIZORAM

92:LALDUHSAKA
S/O KAPLIANA
MAUCHAR
MIZORAM

93:LALKHUMA
S/O ELA(L)
MAUCHAR
MIZORAM

94:H.K ROCHUNGNUNGA
S/0 ZASELA (L)
MAUCHAR

MIZORAM
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95: THANGCHUNGNUNGA
S/O VAIA MAUCHAR
MIZORAM

96: THANGCHUAILOVA
S/O VAIA

MAUCHAR

MIZORAM

97:HMANGAIHA
S/O KAL(L)
MAUCHAR
MIZORAM

98:R. PAHLIRA
S/O LALBANGA(L) MAUCHAR
MIZORAM

99:THANGLIANA
S/0 DAMA(L)

C/0 LALLUNGMUANAHAUZEL
BILKHAWTHLIR

MIZORAM

100:CHALLIANTHANGA
S/O BIAKA
MAUCHAR
MIZORAM

101:LALPAWLIANA
S/O MAKTHANGA

MAUCHAR
MIZORAM

102:CHALCHHUNGA
S/O SUMHMANGA

MAUCHAR
MIZORAM

103:ROZARLUAIA

S/O L. CHAWIMAWIA
MAUCHAR
MIZORAM

104:ROPUIA
S/O SANGLIANA
MAUCHAR
MIZORAM
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105:SELCHHUNGI
D/O KUNGA
MAUCHAR
MIZORAM

106:LALTHANGSEIA
S/O LALTLANTHANGA
MAUCHAR

MIZORAM

107:C. VANLALHUMA
S/0O NGURTAWNA(L)
MAUCHAR
MIZORAM

108:LALTHLAMUANI
D/O CHHANA
MAUCHAR
MIZORAM

109:H. THANZUALA

S/O SAITHAWNGLIANA
MAUCHAR

MIZORAM

110:SAIKAPCHHINGA
S/O THATKHUMA(L)
MAUCHAR
MIZORAM

111:ZALENTHANGA
S/O THANGTHIAUVA
MAUCHAR
MIZORAM

112:LALNUNMAWIA
S/O H.K. ROCHUNGNUNGA
MAUCHAR, MIZORAM

113:LALTLANKIMA
S/O ROSIAMA
MAUCHAR, MIZORAM

114:HRANGTHANGLIANA
S/O THANGLURA
MAUCHAR

MIZORAM
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115:LALRUATCHHUNGA
S/O ZALENTHANGA
MAUCHAR

MIZORAM

116:J. LALTLUANGLIANA
S/O SELKHUMA
MAUCHAR

MIZORAM

117:JOHANA
S/O KUAIA

MAUCHAR
MIZORAM

118:LALZAWMLIANA
S/O KHUMA
MAUCHAR
MIZORAM

119:LALBIAKLIANA
S/O KUNGA
MAUCHAR
MIZORAM

120:LALZEKHUMA
S/O ROPIANGA
MAUCHAR
MIZORAM

121:ROSTAMA
S/O CHHANA MAUCHAR
MIZORAM

122:HRANGDOKHUMA
S/O HRANGKHUMA
MAUCHAR

MIZORAM

123:HRANGKAPKIMA
S/O LAIAWRHTHANGA
MAUCHAR

MIZORAM

124:LUNGTIAWIA
S/O DOKHUMA
MAUCHAR, MIZORAM
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125:H. THANKHUMA
S/O THANGKHUPA
MAUCHAR
MIZORAM

126:RALRUNTHANGA
S/O KAPTHANGA
MAUCHAR
MIZORAM

127:LALSIAMLIANA
S/O K. NAWTA
MAUCHAR
MIZORAM

128:NGURTINCHHINGI
W/O SIAMLIANA
MAUCHAR

MIZORAM

129:HRANGKAPLIANA
S/O STAMLIANA
MAUCHAR
MIZORAM

130:J.M. VURA
S/O THANCHUNGA
MAUCHAR
MIZORAM

131:LALNGHAWRLIANA
S/O K. THANGLURA
MAUCHAR

MIZORAM

132: LALBIAKLIANI
D/O SIAMLIANA

MAUCHAR
MIZORAM

133:SELKHUMA
S/O KAICHHUNGA
MAUCHAR
MIZORAM

134:ROHLUNA
S/O LAIAWRHTHANGA
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MAUCHAR
MIZORAM

135:H.P. THNAGLIANA
S/0 KUNG(L)
MAUCHAR

MIZORAM

136:JOSEPH LALRINFELA
S/O HRANGKAPKIMA
MAUCHAR

MIZORAM

137:Z0THANGVUNGA
S/O SELKHUMA
MAUCHAR
MIZORAM

138:DOTHANGA
S/O SELVUNGA

MAUCHAR
MIZORAM

139:LALBIAKTLUANGA
S/O ZOHRATLIANA
MAUCHAR

MIZORAM

140:RODINGLIANA

S/O CHAWNGLIANCHHUNGA
MAUCHAR

MIZORAM

141:ROHMACHHUANA
S/O LALDANGLIANA
MAUCHAR
MIZORAM

142: LALLAWMZUALA
S/O KAITHUAMA
MAUCHAR

MIZORAM

143:LALDAWNGLIANA
S/O SANGHLEIA
MAUCHAR
MIZORAM
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144:HRANGKHUPA
S/O BIAKA
SAKAWRDALI
MIZORAM

145:SAKHAWLIANA

S/O H. K. ROCHUNGNUNGA
MAUCHAR

MIZORAM

146:RODINGLIANA
S/O ZACHHUNGA
MAUCHAR
MIZORAM

147.CHAWIMAWIA
S/O THANSANGA
MAUCHAR
MIZORAM

148:LALTHANTLANGA
S/O LALDANGLIANA
MAUCHAR

MIZORAM

149:ZIRSANGA
S/O L.T. LUAIA
MAUCHAR
MIZORAM

150:THANGLURA
S/O HRANGA
MAUCHAR
MIZORAM

151:LALDUHLIANA
S/O SANGA

MAUCHAR
MIZORAM

152:S.K. LALENKAWLA
S/O DOHNUNA
MAUCHAR

MIZORAM

153:HRANGKIMA
S/O SAITHAWNGLIANA
MAUCHAR, MIZORAM
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154:CHALHLIRA
S/O SUMHMANGA

MAUCHAR
MIZORAM

155:CHUANGA
S/O NGURA

MAUCHAR
MIZORAM

156:ZODINPUIL

D/O SUMTUAHTHANGA
MAUCHAR

MIZORAM

157:LALRAMLIANA
S/O THATCHHINGA
MAUCHAR
MIZORAM

158:LALRAMSANGA
S/O LALTHANTLANGA
MAUCHAR

MIZORAM

159:LALZARLIANA
S/O TE-A
MAUCHAR
MIZORAM

160:LALTANPUIA

S/O H. LAMTHANGA
MAUCHAR
MIZORAM

161:TE-A
C/O LALTLUANGA UPPER REPUBLIC
MAUCHAR, MIZORAM

162:AUTHANGVELI
D/O VANLIANA(L)
N. HLIMEN, MIZORAM

163:ROKIMA
S/O RINLIANA
N. HLIMEN
MIZORAM

Page No.# 17/131



520

164:LALTHAKIMA
S/O LALCHUANGA
N. HLIMEN
MIZORAM

165:ZUKUNGI

D/O VANLIANA(L)
N. HLIMEN
MIZORAM

166:DENGKUNGA
S/O MANKHAIA
N. HLIMEN
MIZORAM

167:RAMLIANA
S/0 KUNGA(L)
N. HLIMEN
MIZORAM

168:R. CHHUNGA
S/O VUNGA

N. HLIMEN
MIZORAM

169:SAPTHUAMA
S/0 BAWIA(L)

N. HLIMEN
MIZORAM

170:Z0THANSANGA
S/O LIANTHUAMA
N. HLIMEN
MIZORAM

171:LALMAWIA
S/O PATHIAUVA(L)
N. HLIMEN
MIZORAM

172:SIAMLIANA
S/0 BUAIA(L)
N. HLIMEN
MIZORAM

173:LUNGHNEMA
S/O SAPLETA(L)
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N. HLIMEN
MIZORAM

174:DENGTHANGA
S/O KHAMA

N. HLIMEN
MIZORAM

175:NEIHTLUANGA
S/O HAUVA

N. HLIMEN
MIZORAM

176: THANGKUNGA
S/O THANGHLIRA

N. HLIMEN
MIZORAM

177:LALMALSAWMA
S/O PATEA
N. HLIMEN
MIZORAM

178: ENGMAWIA

S/O THANGKHUMA
N. HLIMEN
MIZORAM

179:KAPTLUANGA
S/O VL THLANGA

N. HLIMEN
MIZORAM

180:LIANTHUAMA
S/O LIANTHANGA(L)
N. HLIMEN
MIZORAM

181:REMTHANGA
S/O BAWNGA

N. HLIMEN
MIZORAM

182:KAPLIANA
S/O SAISIAMA
N. HLIMEN
MIZORAM
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183:RINLIANA

S/O HRANGHNUNA
N. HLIMEN
MIZORAM

184:LALHUMA
S/OV ZATHANGA

N. HLIMEN
MIZORAM

185:SH. MUANKIMA
S/O THANZOVA

N. HLIMEN
MIZORAM

186: THANSANGA
S/O BEROMONY

N. HLIMEN
MIZORAM

187:MUANCHHANA
S/O LALCHUANGA
N. HLIMEN
MIZORAM

188:BIAKTHANGA
S/O LALKAMLOVA
N. HLIMEN
MIZORAM

189:SH. HRUAIA
SS/O THANGHLIRA
N. HLIMEN
MIZORAM

190:BIAKA
S/O BESONDAWI
N. HLIMEN
MIZORAM

191:LIANKHAWTHANGA
S/O TK DALA
N. HLIMEN

MIZORAM

192:S.T. HMANGA
S/0 VUNGA(L)
N. HLIMEN
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MIZORAM

193:K. THANZOVA
S/0 KUNGA(L)

N. HLIMEN
MIZORAM

194:.LALNILIANA
S/O V.L. THLANGA

N. HLIMEN
MIZORAM

195:PHIRTHUAMA
S/O ZATHUAMA
N. HLIMEN
MIZORAM

196:R. HLUNKUNGA
S/O KAWNGZAWNGA
N. HLIMEN
MIZORAM

197:VANLALTHLANGA
S/O NILAWMA
N. HLIMEN

MIZORAM

198:HMUNSANGI
D/O ZOSANGZUALA
N. HLIMEN
MIZORAM

199:MANTHUAMA

S/O LALZAWNGLIANA(L)
N. HLIMEN

MIZORAM

200:C. LALCHUANGA
S/O THANGLUAIA(L)
N. HLIMEN
MIZORAM

201:S.R. THANDANGA
S/0 CHUAUZIKA(L)
N. HLIMEN
MIZORAM

202:ROMUANA
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S/0 ZACHHUNGA(L)
N. HLIMEN
MIZORAM

203:BIAKLIANA

S/O KAPTHUAMA(L)
N. HLIMEN
MIZORAM

204:THANSIAMA
S/0 NGURA(L)

N. HLIMEN
MIZORAM

205:LALHNUNA
S/O HANGA

N. HLIMEN
MIZORAM

206:ROHMINGLIANA
S/O THLANGA

N. HLIMEN
MIZORAM

207:LALZAWNA
S/O REMA

N. HLIMEN
MIZORAM

208:SAPLIANA
S/O CHHUANGA

N. HLIMEN
MIZORAM

209:THANZAUVA
S/O LIANTHUAMA

N. HLIMEN
MIZORAM

210:RAMFANTHANGA
S/O H. LIANCHHUNGA

MODEL VENG
MIZORAM

211:R.F. THANGA
S/O LALKAILIANA

MODEL VENG
MIZORAM
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212:NGENGSING
S/O HANGA

N. HLIMEN
MIZORAM

213:H.B. RUALKHUMA
S/O RALDOTHIANGA
SAIPUM

MIZORAM

214:HRANGLIANZUALI
D/O KAPHRANGA
SAIPUM
MIZORAM

215:C. ROHMINGLIANA
S/O NEIHSANGA
SAIPUM

MIZORAM

216:ROSEMA
S/O THANGTEA

SAIPUM
MIZORAM

217:R. CHHUAHZOVI
W/O T. SELKHUMA
SAIPUM

MIZORAM

218:LALHMAHRUAIA
S/O R.T. ZAMA
SAIPUM
MIZORAM

219:H. THANCHHUNGA
S/O DARTHANGVUNGA
SAIPUM

MIZORAM

220:LALTHLAMUANA
S/O BIAKKUNGA
SAIPUM

MIZORAM

221:ROCHANA
S/O MALSAWMA
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SAIPUM
MIZORAM

222:LALTHANGSEIA
S/O PHAILUTTHANGA
SAIPUM

MIZORAM

223:VANLALBUKA

S/O NILINGA

C/O0 THANGCHUNGNUNGA
SAIPUM

MIZORAM

224:LALRIVUNGA

S/O LALTHANGVULA
SAIPUM

MIZORAM

225:LALTHANGVULA
S/O ROCHANA
SAIPUM

MIZORAM

226:RUALTHANCHHINGA
S/0 LUAIA(L)

SAIPUM

MIZORAM

227:R. DOTHIANGA
S/O RAWNA
SAIPUM

MIZORAM

228:LALNUNDANGA
S/O VL RINGA
SAIPUM

MIZORAM

229:SAPCHHAWNA
S/0 S. HLUNA(L)
SAIPUM
MIZORAM

230:LALLUNGAWIA
S/O L.T. ZUIA(L)
SAIPUM

MIZORAM
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231:L. RAMZAUVA
S/O ZOKAITHANGA
SAIPUM

MIZORAM

232:LALRINGAZOTE
S/O THANA ZOTE
SAIPUM

MIZORAM

233:LENA

S/O NGULTHATMANGA
SAIPUM

MIZORAM

234:LALDINGLIANA
D/O SAMUELA
SAIPUM

MIZORAM

235:LAWRHMINGTHANGA
S/O KUALA

SAIPUM

MIZORAM

236: THANGLIANLAWRA
S/O SAWITHANGA
SAIPUM
MIZORAM

237:T. SELKHUMA
S/O H. THATLIANA
SAIPUM

MIZORAM

238:HRANGTHATLIANA
S/0 MANGPUA(L)
SAIPUM

MIZORAM

239:K.T. THANGA
S/O H. THATLIANA
SAIPUM

MIZORAM

240:HMANGA
S/O BUALA
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SAIPUM
MIZORAM

241:KHAMVELA
S/O LIANKHUMA
SAIPUM
MIZORAM

242:V.L. IMANUELA
S/O TEKHUMA
SAIPUM

MIZORAM

243: LALLAWMTHANGA
S/O LIANKHUMA
SAIPUM
MIZORAM

244:DARTHANGMAWIA
S/O VUNGA

SAIPUM

MIZORAM

245:THANGVULA
S/O ROCHANA
SAIPUM
MIZORAM

246:J. ROLUAHPUIA
S/O C.S. DOKUNGA
SAIPUM

MIZORAM

247T:LALA

S/O LALSIAMA
C/O C.S. DOKUNGA
SAIPUM

MIZORAM

248:KAPSANGA
S/O THANGLIANA
SAIPUM
MIZORAM

249:DOKUNGA
D/O THLUNGA
SAIPUM
MIZORAM
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250:.LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM

251:NGURZIKLIANA

S/O ZAWLKHAWCHHANA
SAIPUM

MIZORAM

252:LALCHAMLIANA
S/O RALENGLIANA
SAIPUM

MIZORAM

253:B. ZAKHAMA
S/O THANTHUAMI
SAIPUM
MIZORAM

254:RANGKHUMA
S/O NILINGA(L)
SAIPUM
MIZORAM

255:RUALTHANKHUMA
S/O RANGKHUMA
SAIPUM

MIZORAM

256:KHALA
S/O THIAUVA(L)
C/O VANLALRINGA
SAIPUM

MIZORAM

257:NGURA
S/OTHANGRIKHUMA
SAIPUM
MIZORAM

258:LALZARLIANA
S/O LALCHHUANA
SAIPUM

MIZORAM

259:SAVUNGA
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S/O LAITHANGA
C/O LALKHUMA
SAIPUM
MIZORAM

260:SANGTHANGLAWRA
S/O S. THANSANGA
SAIPUM
MIZORAM

261:VANTHANGA
S/0 KHUMA(L)
SAIPUM
MIZORAM

262:H. CHHUANVAWRA
S/0 H.K. CHHINGA(L)
SAIPUM

MIZORAM

263:J. ROZARKIMA

S/O H. CHHUANVAWRA
SAIPUM

MIZORAM

264:LALTHAZUALA
S/O LALRINZUALA
SAIPUM

MIZORAM

265:LALCHHUANA
S/O LALTLUNGA
SAIPUM
MIZORAM

266:LALTHANGDULA
S/O LALCHHUANA
SAIPUM

MIZORAM

267:LALCHHANDAMA
S/0 DARA(L)

SAIPUM

MIZORAM

268:H.S. THUAMA
S/O THATNGURA
C/O LALHMANGAIHA



SAIPUM
MIZORAM

269:LALNUNSANGA
S/O CHHUNGA
SAIPUM

MIZORAM

270:ZOKAITHANGA

S/O LALNUNTLUANGA
SAIPUM

MIZORAM

271:LALCHHUANAWMA
S/O ZAKUNGA

SAIPUM

MIZORAM

272:LALNUNMAWIA
S/O CHHUNGA
SAIPUM

MIZORAM

273:LALCHHUANAWMA
S/O ZAKHUMA
SAIPUM

MIZORAM

274:SANGTHANTLUANGA
S/O L.H THANGA(L)
SAIPUM

MIZORAM

275:LALRAMHLUNA
S/O KHUPTHANGA
SAIPUM

MIZORAM

276:DUMA
S/0 MANGA(L)

C/O VANLALTLANA
SAIPUM

MIZORAM

277:H.T. SANGTHIANGA
S/0 NGURA(L)

C/O THUAMCHUNGNUNGA
TUITHIANG VENG
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278:LALTHANLIANI
D/O SANGTHIANGA
SAIPUM

MIZORAM

279:VANLALLIANA
S/O DOTHANGA
SAIPUM

MIZORAM

280:LALNIROPUIA
S/O DOTHANGA
SAIPUM
MIZORAM

281:LALLUNGMUANA
S/O ROKHAWMA
SAIPUM

MIZORAM

282:LALZIRLIANA
S/O LIANA
SAIPUM
MIZORAM

283:S. HLUNA
S/0 BIAKKUNGA (L)
SAIPUM

MIZORAM

284:LALHLIMPUIA

S/O LALHMACHHUANA

SAIPUM
MIZORAM

285:V.L. THLANGA
S/O NGURKHUMA
SAIPUM
MIZORAM

286:HMARTHANGHULA

S/O SAWITHANGA
SAIPUM
MIZORAM

287:LALTHANGZAUVA
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S/O ZAWLSANGLIANA
SAIPUM
MIZORAM

288:LALROHMUAKA
S/O LIANKHUMA
SAIPUM

MIZORAM

289:ZONUNSANGA

S/O LALTHANGLIANA
SAIPUM

MIZORAM

290:NGURKHUMA
S/0 CHHUNGA (L)
SAIPUM
MIZORAM

291:LALTANPUIA
S/O ROKHAWMA
SAIPUM
MIZORAM

292:LALDUHTHLANGA
S/O DOTHANGA
SAIPUM

MIZORAM

293:LALNUNZIRA
S/O RINPUII
SAIPUM
MIZORAM

294:R. LALCHAMLIANA
S/O R. LALENGLIANA
SAIPUM

MIZORAM

295:LALFAKAWMA
S/0 NGURKHUMA (L)
SAIPUM

MIZORAM

296:LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM
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297:L.T. THUAMA
S/0 SIAKA (L)
SAIPUM
MIZORAM

298:NGURTHANGFALA
S/O L.T. THUAMA
SAIPUM

MIZORAM

299:LALZARLIANI
D/O SARUMA (L)
SAIPUM
MIZORAM

300:LALBIAKSANGA
S/O NGURROPIANGA
SAIPUM

MIZORAM

301:LALBIAKSANGA
S/O NGURROPIANGA
SAIPUM

MIZORAM

302:THANGLIANKHUMA
S/O LALTHANGLIANA
SAIPUM

MIZORAM

303:RALTHANKHUMA
S/O RANGKHUMA
SAIPUM

MIZORAM

304:RALENGLIANA
S/O RALHNUNA
SAIPUM

MIZORAM

305:SANGTHANTLUANGA
S/O L.H. THANGA
SAIPUM

MIZORAM

306:H.C. VAWRA
S/O H.K. CHHINGA
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SAIPUM
MIZORAM

307:LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM

308:LALCHHUANA
S/O THLUNGA
SAIPUM
MIZORAM

309:NGURROPIANGA
S/0 SIAKA (L)
SAIPUM

MIZORAM

310:LALCHHANDAMA
S/O DOTHANGA
SAIPUM

MIZORAM

311:RALDOHLEIA
S/O SAITHANGA

SAIPUM
MIZORAM

312:LALTLANKIMA
S/O ROSIAMA
MAUCHAR
MIZORAM

313:LALCHUNGNUNGA
S/O CHHUNGA
MAUCHAR
MIZORAM

314¢:LALCHHUANAWMA
S/O THANGTINVUNGA
MAUCHAR

MIZORAM

315:LALRAMENA
S/O KAPLIANA
MAUCHAR
MIZORAM
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316:NGURKHUMA
S/O L.T. LUAIA (L)
MAUCHAR
MIZORAM

317:ZALENTHANGA
S/O THANGTHUAMA
MAUCHAR
MIZORAM

318:SAIKAPCHHINGA
S/O THATKHUMA
MAUCHAR
MIZORAM

319:THANBANGLOVA
S/O THANSEIA
MAUCHAR
MIZORAM

320:SAIKAPCHHINGA
S/O THATKHUMA
MAUCHAR
MIZORAM

321:RUATCHHUNGA
S/O ZALENTHANGA
MAUCHAR
MIZORAM

322:LALHMACHHUNA
S/O LAIBATA
MAUCHAR

MIZORAM

323:PIANGA
S/O THAWMA
MAUCHAR
MIZORAM

324:THANGCHUAILOVA
S/O VAIA

MAUCHAR

MIZORAM

325:JOHANA
S/O KUAIA
MAUCHAR
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326:CHHAWNTEA
S/O MANGA
MAUCHAR
MIZORAM

327:RIZAPA
S/O DOVA

MAUCHAR
MIZORAM

328:LALRIVUNGA
S/O ZORELA
MAUCHAR
MIZORAM

329:VANLALREMA
S/O KAPLIANA
MAUCHAR
MIZORAM

330:RUALKHUMA
S/O THANSEIA
MAUCHAR
MIZORAM

331:LALROPUIA

S/O CHHANHMANGA
MAUCHAR
MIZORAM

332:KAPLIANA
S/O THANSEIA
MAUCHAR
MIZORAM

333:HMINGTHANGA
S/O LIANKHUMA
MAUCHAR
MIZORAM

334:HRANGKAPLIANA
S/O LALSIAMLIANA
MAUCHAR

MIZORAM

335:LALZARZOVA

537
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S/O TLANGKHUMA
MAUCHAR
MIZORAM

336:HRANGTHANLIANA
S/O LURA

MAUCHAR

MIZORAM

337:S.K. THANGLAWRA
S/O KAPBUANGA
MAUCHAR
MIZORAM

338:LALRINMAWIA
S/O ROHNUNA
MAUCHAR
MIZORAM

339:LALDUHLIANA
S/O DAWNGLIANA
MAUCHAR
MIZORAM

340:LALTHIANGHLIMA
S/O ROPIANGA
MAUCHAR

MIZORAM

341:LALENGHRUAIA

S/O LALTHANTLUANGA
MAUCHAR

MIZORAM

342:SAIKAPMAWIA
S/O THANKHUMA
MAUCHAR
MIZORAM

343:LALTHLAHLIANA
S/O DAMA
MAUCHAR
MIZORAM

344:LALSANGHLIRA
S/O LIANZAKHUMA
MAUCHAR
MIZORAM
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345:LALRAMMAWIA
S/O H. LIANTHANGA
MAUCHAR
MIZORAM

346:H. THANGLIANA
S/O J. NEIHTHANGA

MAUCHAR
MIZORAM

347:LALRINGLIANA
S/O J. NEIHTHANGA
MAUCHAR
MIZORAM

348:RANGKHUMA
S/O BIAKTHIANGA
MAUCHAR
MIZORAM

349:DARKUNGA
S/O RUMA
ZOHMUN
MIZORAM

350:DARLIANSANGA
S/O LIANKUNGA (L)

MAUCHAR
MIZORAM

351:KAITHUAMA
S/O AMRENGA

MAUCHAR
MIZORAM

352:CHHUAHTHANGA
S/O THNLIANA
PALSANG

MIZORAM

353:LALRINMAWIA
S/O R. ROHNUNA
MAUCHAR
MIZORAM

354:CHHANHMANGA

S/O ZAKHUMA C/O ROPUIA

539
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MAUCHAR
MIZORAM

355:KAPLIANSANGA
S/O LALDAWNGLIANA
MAUCHAR

MIZORAM

356:LAWMA

S/O LIANTHANGA (L)
ZOHMUN

MIZORAM

357:CHAWNGSANGLUAIA
S/0 BIAKSANGA (L)
ZOHMUN

MIZORAM

358: THAWMVUNGA
S/0 ZAKHUMA (L)
ZOHMUN
MIZORAM

359:Z0THANMAWII
D/O LALTLANTHANGI
ZOHMUN

MIZORAM

360:HRANGTHANSIAMA
S/O THANSANGA
ZOHMUN

MIZORAM

361:JOEL LALRAMTHARA
S/O TLANGLAWMTHANGA
ZOHMUN
MIZORAM

362:TLANGTINMANGA
S/O ZAUVA

ZOHMUN

MIZORAM

363:LALSANGLIANA
S/O VALA (L)
ZOHMUN

MIZORAM
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364:LALRINAWMA
S/O CHHINGVUNGA
ZOHMUN

MIZORAM

365:LALRINCHHUNGA
S/O L.T. LUAHA
ZOHMUN

MIZORAM

366:DAMEIA
S/O RINAWMA
ZOHMUN
MIZORAM

367:RAMTHIANGHLIMA
S/O THANGLUAHA
ZOHMUN

MIZORAM

368:CHHANA

S/O MANGTHAKHUPA
ZOHMUN

MIZORAM

369: THANGRIMAWIACHANGSAN
S/O C. LALHMINGTHANGA
ZOHMUN
MIZORAM

370:V.L. PARA

S/O ROKHUMTHANGA
ZOHMUN

MIZORAM

371:DENGSAILOVA
S/O ZADENGA
ZOHMUN
MIZORAM

372:LALBIAKCHHUNGA
S/O NEIHDAIA
ZOHMUN

MIZORAM

373:LALFAKZUALA
S/O BIAKSANGA
ZOHMUN
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MIZORAM

374:ROHNUNA
S/O ROLIANA
ZOHMUN
MIZORAM

375:VANLALLIANA
S/0 BIAKSANGA (L)
ZOHMUN
MIZORAM

376:L. DAWLA

S/O TUAHTHANGA
ZOHMUN
MIZORAM

377:LALKUNGA
S/O VANLIANA
ZOHMUN
MIZORAM

378:L.C. DAMI
D/O LALTLANI
ZOHMUN
MIZORAM

379:TLANGLAWMKIMA
S/O DARROTHANGA
ZOHMUN

MIZORAM

380:HMINGTHIANGHLIMA
S/O LALHMUAKA
ZOHMUN

MIZORAM

381:LALRINMAWIA
S/O THIANGHLIMA

ZOHMUN
MIZORAM

382:ZORAMCHHANA
S/O L. SANGLIANA
ZOHMUN

MIZORAM

383:C. THANGLUAHA

542
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S/O L.T. CHAMLIANA
ZOHMUN
MIZORAM

384:B. THANGTEA
S/O THANCHHINGA
C/O LALNGAIHSAKA
CHALTLANG

AIZAWL

385:Z0THANPUIA
S/O LIANA

C/O LALDUHSAKI
DAWRPUI
VENGTHAR
AIZAWL

386:ZOHUTHANGA
S/O LALBIAKLIANA
C/O LALTHASANGA
ZOHMUN

MIZORAM

387:C. LALROHLUA
S/O ZATHANGA

N. HLIMEN
MIZORAM

388:THUAMLIANTHANGA

S/O VUNGCHHINGA
N. HLIMEN
MIZORAM

389:R. HNEMA
S/O LALRUALA (L)
N. HLIMEN
MIZORAM

390:J.R. LALSANGLUAIA
S/O R. HNEMA

N. HLIMEN

MIZORAM

391:ZARZOLIANA
S/O LALCHUANGA
N. HLIMEN
MIZORAM

543
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392:MANGLIANTHANGA
S/O TAWKA

N. HLIMEN

MIZORAM

393:RALLIANTAWNA
S/O VUNGZATHANGA
N. HLIMEN
MIZORAM

394:NENGSINGA
S/O DAWNKHAMA

N. HLIMEN
MIZORAM

395:VANRAMNGHAKA
S/O THANGKHUMA
N. HLIMEN
MIZORAM

396:R. CHHUNGA
S/O VUNGA

N. HLIMEN
MIZORAM

397:C. LALMALSAWMA
S/O LALCHUANGA

N. HLIMEN

MIZORAM

398:VUNGZATHANGA
S/O VUNGSIAMA

N. HLIMEN
MIZORAM

399:SINGTHANGA
S/O VUNGSIAMA

N. HLIMEN
MIZORAM

400:NGURKHUMA
S/O KAPKIMA

N. HLIMEN
MIZORAM

401:C. KAPTHUAMA
S/O KAISANGA
N. HLIMEN

544
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MIZORAM

402: KHAMZAGINA
S/O GOVUNGA

N. HLIMEN
MIZORAM

403: THIANZAWNGA
S/O KAIKHAWGINA

N. HLIMEN
MIZORAM

404:.SIAMTHANGA
S/O KUNGA

N. HLIMEN
MIZORAM

405:LALRINMAWIA
S/O S.T. HAMNGA
N. HLIMEN
MIZORAM

406:V.L. MUANA
S/O VANTHANGA
N. HLIMEN
MIZORAM

407:VANLALTHANGA
S/O LAWMA

N. HLIMEN
MIZORAM

408:SAPLIANA
S/O BAWICHHUNGA
N. HLIMEN
MIZORAM

409:C. LIANKUNGA
S/O ROMAWIA

KOLASIB ELECTRIC VENG

MIZORAM

410:DARVUNGA
S/O CHHUNGA
N. HLIMEN
MIZORAM

411:LALFELA

545
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S/O LAWMA
N. HLIMEN
MIZORAM

412:VUNGTHUAMA
S/O T.K. DALA

N. HLIMEN
MIZORAM

413:- TLANCHHUANA
S/O THATKUNGA

N. HLIMEN
MIZORAM

414:R. THANZUALA
S/O KEULIANTHANGA
N. HLIMEN

MIZORAM

415:C. THANFELA
S/O LALHUMA

N. HLIMEN
MIZORAM

416:R. LALSANGLIANA
/0 SAPKUNGA (L)

N. HLIMEN

MIZORAM

417:J.C. LALREMSANGA
S/O RALRUNTHANGA
N. HLIMEN

MIZORAM

418:J. LALTHANGA
S/O HRANGHNUNA

N. HLIMEN
MIZORAM

419:LALNUNTLUANGA
S/O RAMLIANA

N. HLIMEN

MIZORAM

420:ZAKHUMA
S/O ZAKAMLOVA

N. HLIMEN
MIZORAM
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421:LALSEIPUII
RAMHLUN NORTH
AIZAWL

MIZORAM

422:LIANHNUNA
S/O C. ZACHHINGA
N. HLIMEN
MIZORAM

423:VUNGLIANA
S/O ZAMAWIA

N. HLIMEN
MIZORAM

424 TUAISAVUNGA
THINGSAT
AIZAWL DIST.

MIZORAM

425:LALUAPA
S/O LAIBATA (L)
ZOHMUN
MIZORAM

426: LALTLANTHANGI
D/O RAMFANTHANGA
MODEL VENG

AIZAWL

427:.LALREMSANGA
S/O MANGTINLALA
PALSANG
MIZORAM

428:ZOLIANNGURA
S/O THANGLURA

N. HLIMEN
MIZORAM

429:LALDINGLIANA
S/O NEIHTHANGA

N. HLIMEN
MIZORAM

430:LALLIANCHHUNGA
S/O VANLALVUANA

547
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N. HLIMEN
MIZORAM

431:SAPREMA

S/O SAPTHANGA (L)
N. HLIMEN
MIZORAM

432:J. THANGMAWIA
S/O THAKUNGA (L)

N. HLIMEN
MIZORAM

433:CHHUAHTHANGA
S/O THAWMLIANA

N. HLIMEN

MIZORAM

434:ZOLIANA
S/O SATDAIA

N. HLIMEN
MIZORAM

435:LALTHANKUNGA
S/O THANGTLUANGA
N. HLIMEN

MIZORAM

436:NEIHMANGA
S/O THANGKHUA

N. HLIMEN
MIZORAM

437:RALRUNTHANGA
S/O NEIHMANGA

N. HLIMEN
MIZORAM

438: LALTHANLIANA
S/O LALTANPUIA (L)

N. HLIMEN
MIZORAM

439:J. LALBIAKTLUANGA
S/O SAPTHUAMA

N. HLIMEN

MIZORAM
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440:LALDAWILIANA
S/0 LALBURA (L)

N. HLIMEN
MIZORAM

441:VANLALSANGA
S/O SELA

C/O LIANZUALA
N. HLIMEN
MIZORAM

442:LALMUANKIMA
S/O VANLALSANGA

N. HLIMEN
MIZORAM

443:CHALTHAZOVA
S/O VALTEA (L)

N. HLIMEN
MIZORAM

444.TT LIANCHHUNGA
S/O THANGLIANZAWNA
N. HLIMEN

MIZORAM

445:R. SANGLIANA

S/O LALTHANTHUAMA
N. HLIMEN

MIZORAM

446:LALRAMLIANA
S/O HK.ROKHAMA

N. HLIMEN
MIZORAM

447T.LALRAMNGHAKA
S/O LIANKHUMA

N. HLIMEN

MIZORAM

448:ROSANGLIANA
S/O ZAIREMTHANGA

N. HLIMEN
MIZORAM

449:L. SANGTHANGA
S/O TLANGLIANKHUMA
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N. HLIMEN
MIZORAM

450:LALKHUMTHANGA
S/O AIHNUN

N. HLIMEN
MIZORAM

451:HRANGHMINGTHANGA
S/O HRANGKAPA

N. HLIMEN

MIZORAM

452:CHAWNGTHAWMLIANA
S/O HRANGA

N. HLIMEN

MIZORAM

453:LALSIAMLIANA
S/O VELTEA

N. HLIMEN
MIZORAM

454: THANGLIANZAWNA
S/O T. LIANCHUNGA

N. HLIMEN

MIZORAM

455:SANGROKHUMA
S/0 THAWMA (L)

C/O SANGTHANTLUANGA
SAIPUM

MIZORAM

456:CHAMI
D/O THUAMA
PALSANG
MIZORAM

457T:.THUAMLUAIA
S/O KIAMLOVA
PALSANG
MIZORAM

458:VANCHHUANGA
S/O BELZUALA
PALSANG
MIZORAM



459:LALHMINGLIANI
D/O CHHUNTHANGA
PALSANG

MIZORAM

460:MUANZOVA
S/O TLUANGZELA
PALSANG
MIZORAM

461:VANTHARA
S/O ROLIANA
PALSANG
MIZORAM

462:RINTLUANGA
S/O LALUMA
PALSANG
MIZORAM

463:LALTHAZUALA
S/O BIAKTHUAMA
PALSANG
MIZORAM

464:LALRIINZUALI
D/O SIAMA

PALSANG
MIZORAM

465:BIAKLIANA

S/O LALTHLAMUANA
PALSANG

MIZORAM

466:LALDUHAWMI
D/O MAUNGTHANGA
PALSANG

MIZORAM

467:LALCHHUANAWMI

D/O THLAMUANA
PALSANG
MIZORAM

468:V.L. SAILOVA
S/O ROLIANA

551
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PALSANG
MIZORAM

469:LALRINPUII
D/O DANGLIANA
PALSANG
MIZORAM

470:SAIRALA

S/O LIANZUALA
PALSANG
MIZORAM

471: THANGZAUVA
S/O AIRAWTA

PALSANG
MIZORAM

472:Z0THANPARA
S/O LALSIAMA
PALSANG
MIZORAM

473:V.L. DINGA
S/O PANGURA

PALSANG
MIZORAM

474.CHANGLIANA
S/O ROSIAMA
PALSANG
MIZORAM

475:CHAWNGHLUNCHHUNGI
D/O LIANSUMA

PALSANG

MIZORAM

476:LALSIAMI
D/O VUNGLIANA
PALSANG
MIZORAM

47T.LALMUANPUIA
S/O BELA
PALSANG
MIZORAM
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478 MALSAWMA
S/O BAWMA

PALSANG
MIZORAM

479:LUNGTIAWII
D/O MALSAWMA
PALSANG
MIZORAM

480:HRANGKHUPA
S/O TEBAWNGA (L)

PALSANG
MIZORAM

481:LALHUMI

D/O DARTHUAMA
PALSANG
MIZORAM

482:LALDINSANGA
S/O R. DARTHUAMA
PALSANG

MIZORAM

483:ROKIMI

D/O TUAHKHAMA
PALSANG
MIZORAM

484:HRANGDAILOVA
S/O SELBULA
PALSANG
MIZORAM

485: THIANGTEA
S/0 CHHUMA (L)
PALSANG
MIZORAM

486:ZACHHINGA
S/0 MANGCHHUNSIAKA (L)
PALSANG

MIZORAM

487:CHHINGPUIA
S/O VANLALVUANA
PALSANG
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MIZORAM

488: LALRINMAWIA
S/O THANGLUAHA

PALSANG
MIZORAM

489:LALRONGHAKA

S/O H.K. LALBIAKTLUANGA
PALSANG

MIZORAM

490:SAPCHHAWNA
S/O TUALZATHANGA

N. KHAWDUNGSEI
MIZORAM

491:LALNUNTLUANGA
S/O KIMTUALA

N. KHAWDUNGSEI
MIZORAM

492:VANLALCHUNGNUNGA
S/O SAPCHHAWNA

N. KHAWDUNGSEI
MIZORAM

493:ROPUIA
S/O HLIMPUIA

N. KHAWDUNGSEI
MIZORAM

494.ZAKUNGA
S/O ZAMA

N. KHAWDUNGSEI
MIZORAM

495:LALRINMAWIA
S/O CHALLIANNGURA
N. KHAWDUNGSEI
MIZORAM

496. LALTLANCHHUNGA
S/O CHALLIANNGURA

N. KHAWDUNGSEI
MIZORAM

497.THANHRANGA
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S/O SAPCHHAWNA
N. KHAWDUNGSEI
MIZORAM

498:LALHLIRA
S/O THANKHUMA
N. KHAWDUNGSEI
MIZORAM

499:VANLALHRIATA
S/O DENGCHHUNGA

N. KHAWDUNGSEI
MIZORAM

500:LALNGAISANGA
S/O SAWITHANGA

N. KHAWDUNGSEI
MIZORAM

501:C. TAWNLUIA
S/O KUNGA
SAKAWRDAI
MIZORAM

502:LALDANGLIANA
S/O VALA

N. KHAWDUNGSEI
MIZORAM

503:LIANZIKA
S/O SITAMLIANA
N. KHAWDUNGSEI
MIZORAM

504:HNEHLIANA
S/O SANGA

N. KHAWDUNGSEI
MIZORAM

505:SAWMI

D/O THUAMA

N. KHAWDUNGSEI
MIZORAM

506:SAWITHANGA
S/O TUALZATHANGA

N. KHAWDUNGSEI
MIZORAM
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507:THANTLUANGA VARTE
S/O THANGLUALIA (L)

N. KHAWDUNGSEI
MIZORAM

508:LAISEIA
S/O MAMA

N. KHAWDUNGSEI
MIZORAM

509:KAIVUNGA
S/O CHEKA (L)

N. KHAWDUNGSEI
MIZORAM

510:LALTHAMANGA
S/O ZAIPUIA
SAKAWRDALI
MIZORAM

511: THANGLIANCHHUNGA
S/O KUTDENGA

DARLAWNVENGHLUN
MIZORAM

512:2NGURTAWMI
D/O ZATHANGA
RAMHLUNVENGLAI
AIZAWL

513:LUNGTIAWIA
S/O DARSIAMA(L)
DARLAWNLUNGVERHKAWN
MIZORAM

514:LALMUANA
S/O LERA
DARLAWN
MIZORAM

515:LALCHHAWNTHANGA
S/O KHAWTINTHANGA
DARLAWN
MIZORAM

516:CHHUANLIANA
S/O MAJ. BUAIA
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DINTHAR
AIZAWL

517:LALTHANCHHUNGA
S/O KAPLIANA
TUIRIAL CAMP N. SERZAWL

518:NENGVUNGA
S/O NGAIHTHANGA

DARLAWN
MIZORAM

519:R. LALBUANGA
S/O THANBUANGA

DARLAWN
MIZORAM

520:LALNUNTHARA

S/O LALRICHHAWNA(L)
DARLAWNVENGHLUN
MIZORAM

521:H. LALDAWNGLIANA
S/O DANGKIMA
DARLAWN

MIZORAM

522:LALTHLAMUANA
S/O T. THANGCHINA
DARLAWN

MIZORAM

523:LALTHANGHRIMA

S/O LALTHAWNGLIANA(L)
N. SERZAWL

MIZORAM

524:LALTHANGHLEIA SAILO
S/O LALZUALA(L)
DARLAWN

MIZORAM

525:LALCHUNGNUNGA
S/O R.THANGCHINA
DARLAWN

MIZORAM

526:R. THANGLUAIA

557
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S/O BELA
DARLAWNVENGHLUN
MIZORAM

527:HRANGTHANGA
S/0 KAIA(L)
DARLAWN
MIZORAM

528:T. THANGTLUANGA
S/0 ZAWLKUNGA (L)
DARLAWN

MIZORAM

529:T. LALROTLUANGA
S/O HRIATPUIA
DARLAWN

MIZORAM

530:THANGKHAMLIANA
S/O LALZAMLOVA
SUNHLUCHHIP
MIZORAM

531:LALLUAHA SAILO
S/O LALHLEIA(L)
RATU

MIZORAM

532:LALCHUNGNUNGA
S/O LALLUAHA

RATU

MIZORAM

533:THAWNGLIANA
S/O VUNGA

RATU

MIZORAM

534:BILTEA
S/O TLANGTHANKHUMA
DARLAWN
MIZORAM

535:KAWLREMTHANGA
S/O LIANTHANGA
ZOHMUN

MIZORAM
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536:HK DAWLA

S/O THANGKHUMA
ZOHMUN
MIZORAM

537:THANGLURA
S/O LAWMA
ZOHMUN
MIZORAM

538:LALBEISEIA
S/O DARKUNGA
ZOHMUN
MIZORAM

539:Z0SANGLIANA

S/O KAWLREMTHANGA

ZOHMUN
MIZORAM

540:Z0HUTHANGA
S/O REMA
ZOHMUN
MIZORAM

541:THANGNEIHLALA
S/O LAWMA
ZOHMUN

MIZORAM

542: THANGTAIKIMI
D/O CHINGVUNGA
ZOHMUN
MIZORAM

543:RAMMAWIA
S/O THANGA(L)
SAKAWRDALI
MIZORAM

544:HK BIAKTLUANGA
S/O VELA(L)
PALSANG

MIZORAM

545:LALDINPUIA
S/O KAPSANGA

559
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PALSANG
MIZORAM

546:LALVULLIANA
S/O NEIHKHUMA
PALSANG
MIZORAM

547:-THANGLIANZAWMA
S/O T. LIANCHHUNGA
PALSANG

MIZORAM

548:LALBIAKCHHUNGA
S/O SAPTHUAMA

VENGHLUI

AIZAWL

549:Z0THANGHLUTI
D/O HUALA
PALSANG

MIZORAM

550:LALRINZUALA
S/O SAILUTA
BUNGKAWN
AIZAWL

551:VANLALPARA
S/O LALVULLIANA
PALSANG
MIZORAM

552:-HRANGTHANTHUAMA
S/O VANLALSANGA(L)
PALSANG

MIZORAM

553:T. LALHMANGAIHA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

554:LALSIAMLIANA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM
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555:LALDINLIANA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

556:LALHMANGAIHA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

557:LIANCHHUNGA
S/O CHEKA

N. KHAWDUNGSEI
MIZORAM

558:LALBIAKLIANA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

559:LALSIAMLIANA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

560:ZAIPUIA
S/O CHANA

SAKAWRDAI
MIZORAM

561:T. LALHMANGAIHA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

562:LALSIAMLIANA
S/O LIANCHHUNGA

N. KHAWDUNGSEI
MIZORAM

563:LALREMKUNGA

S/O HRANGCHAMLIANA
SAIPUM

MIZORAM

564:F. LALDAWNGLIANA
S/O DARTHANGMAWIA
SAIPUM
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MIZORAM

565:LALROPUIA
S/O KHUMA
SAIPUM
MIZORAM

566:T. SAIHLUNTHANGA
S/O RALKHUMA
SAIPUM

MIZORAM

567:L. RAMZAUVA
S/O ZOKAITHANGA
SAIPUM

MIZORAM

568:P.C MUANTHANGA
S/O LAWMAWMA
SAIPUM

MIZORAM

569:KUALA

S/O THANGNEIHKAMA
SAIPUM

MIZORAM

570:ZATHANGA

S/O ROHMINGLIANA
SAIPUM

MIZORAM

571:LALLUNGMUANA
S/O ROKHAWMA
SAIPUM

MIZORAM

572:LAWMSANGA
S/O K. HRANGLIANA
SAIPUM

MIZORAM

573:LALRAWNGBAWLA
S/O LAMTINTHANGA
SAIPUM

MIZORAM

574:LALRAMNGAIA



S/O L.H THANGA
SAIPUM
MIZORAM

575:PIANGKIMI
D/O NGULA
SAIPUM
MIZORAM

576:ZAWLNEIHTHANGA
S/O STAMTHLILA
SAIPUM

MIZORAM

57T:HRANGTHANZUALA
S/O ZAWLSANGLIANA
SAIPUM

MIZORAM

578:EX. HAV. KHUMA
S/O THANKAIA
SAIPUM

MIZORAM

579:H.T SANGTHIANGA
S/0 NGURA (L)

C/O THUAMCHUNGNUNGA
TUITHIANG VENG

AIZAWL

MIZORAM

580:LALTHAZUALA
S/O LALRINSANGA
SAIPUM

MIZORAM

581:LALRUATKIMA
S/O LALCHHUANA
SAIPUM

MIZORAM

582:SAWITHANGA

S/O THANGKUNGA (L)
SAIPUM

MIZORAM

583:C. ZARMAWIA
S/O C. LALRUALA

563
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N.HLIMEN
MIZORAM

584:S.R THANDANGA
S/O CHUAUZIKA

N.HLIMEN
MIZORAM

585:LALDIKA

S/O SAPLALHMUAKA
N.HLIMEN

MIZORAM

586:ZAMLIANA
S/O CHHUNA
N.HLIMEN
MIZORAM

587:T. GINZALAMA
S/O GOVUNGA

N.HLIMEN
MIZORAM

588:LALMALSAWMA
S/O STAMLIANA

N.HLIMEN
MIZORAM

589:LALHRUAIZELA
S/O ZARMAWIA
N.HLIMEN
MIZORAM

590:LALHMACHHUANA
S/O LALSANGLURA
N.HLIMEN

MIZORAM

591:R. STAMA

S/O THANGVELA (L)
N.HLIMEN
MIZORAM

592:MALSAWMTHANGI
D/O VANA(L)
N.HLIMEN

MIZORAM
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593:LALHMANGAIHA
S/O THIANGA
N.HLIMEN

MIZORAM

594: TLANGRENI
D/O HMNGAIHA

N.HLIMEN
MIZORAM

595:Z0SANGLIANA
S/O CHALZIKA
N.HLIMEN
MIZORAM

596:ZONUNTLUANGA
S/O RENGHNUNA
N.HLIMEN

MIZORAM

597:ZATHANGPUII
D/O THANGRUAIA
N.HLIMEN
MIZORAM

598:NEIHCHHINGPUII
D/O T. LIANCHUNGA
N.HLIMEN
MIZORAM

599:HMINGTHANI
D/O R. DANGLOVA
N.HLIMEN
MIZORAM

600:P. K ROZUALA

S/O CHALCHHUNGA(L)

N.HLIMEN
MIZORAM

601:LALDINMAWIA
S/O PK ROZUALA

N.HLIMEN
MIZORAM

602:REMTHANGA
S/O BAWNGA
N.HLIMEN
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MIZORAM

603:H. VANLALMUANKIMA
S/O H. NGURA

N.HLIMEN

MIZORAM

604:VANLALZAWNA
S/O REMA
N.HLIMEN
MIZORAM

605:CHAWNGTHANSIAMA
S/O ROLALA

N.HLIMEN

MIZORAM

606:LALROPUIA
S/O LALBUKA

N.HLIMEN
MIZORAM

607:LALTHUAMA
S/O TAIBAWNGA
N.HLIMEN
MIZORAM

608:LIANTHANGA
S/O LALBUKA
N.HLIMEN
MIZORAM

609:LALAUVA

S/O THANGZUALA
N.HLIMEN
MIZORAM

610:SAIPIANGA
S/O LALPIANGA

N.HLIMEN
MIZORAM

611:VANLALAUVA
S/O THANGRUMA
N.HLIMEN
MIZORAM

612:RENGCHHUNGA
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S/O ROSIAMA
N.HLIMEN
MIZORAM

613:LALENTIRA
S/O PATHANGA

N.HLIMEN
MIZORAM

614:F. SANGKHUMA
S/O ZAMA

N.HLIMEN
MIZORAM

615:CHAWNGSIAMA
S/O ROZIKA

N.HLIMEN
MIZORAM

616:NEIHTHANGA
S/O LALZEMA

N.HLIMEN
MIZORAM

617:LALCHUNGNUNGA
S/O HAULUAIA
N.HLIMEN
MIZORAM

618:KAICHHUNGA
S/O RINZUALI

N.HLIMEN
MIZORAM

619:R. MANGHNUNA
S/O RANGKHUMA(L)
SAWLENG
MIZORAM

620:L.THANKUNGA
S/0 R.L RINGA(L)
SAWLENG
MIZORAM

621:R. LALROPUIA
S/O R.L RINGA
SAWLENG
MIZORAM
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622:R.L THANKUNGA
S/0 R.L RINGA(L)
SAWLENG

MIZORAM

623:R. MANGHNUNA
S/O RANGKHUMA
SAWLENG
MIZORAM

624:VANLALRUATA
S/0 RANGKHUMA(L)
SAWLENG
MIZORAM

625:CHHUNZIKA
S/O TAITEA(L)
SAWLENG
MIZORAM

626:ENGMAWII
D/O ROSUA(L)
SAWLENG
MIZORAM

627:MITINPAWLA
S/O CHHAWNA(L)
N. SERZAWL
MIZORAM

628:CHHIARA
S/O RLBIAKLIANA
N. SERZAWL
MIZORAM

629:R. LALLIANA
S/O HRANGA

N. SERZAWL
MIZORAM

630:NGAIHZUALA
S/O OMEGA

N. SERZAWL
MIZORAM

631:LALDORIKHUMA

S/O LALZUALASAILO (L)

568
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N. SERZAWL
MIZORAM

632:THANGHLIRA
S/O LALVUANA

N. SERZAWL
MIZORAM

633:DANIELA
S/O LALLIANA

N. SERZAWL
MIZORAM

634:LALTLANKIMA
S/O LALSUAKA (L)
BUKPUI

MIZORAM

635:LALTHANLIANA
S/O PATHIAUA
BUKPUI

MIZORAM

636:HMARA
S/O SENA (L)
BUKPUI
MIZORAM

637:LALRINAWMA
S/O VANLALKUNGA
BUKPUI

MIZORAM

638:SAPBUANGA
S/O UIRUALA
BUKPUI
MIZORAM

639:RAMDINGLIANA
S/O SAPBUANGA
BUKPUI
MIZORAM

640:R. TLANGTHANKHUMA
S/O SAPBUANGA

BUKPUI
MIZORAM
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641:R. TLANGTHANKHUMA
S/O SAPBUANGA

BUKPUI

MIZORAM

642:MANGLIANTHANGA
S/O TAWKA(L)
N.HLIMEN

MIZORAM

643:KAPTHANGVELA
S/O V.L ZAPA(L)

N.HLIMEN
MIZORAM

644:ZAITHANMAWII
D/O REMA
N.HLIMEN
MIZORAM

645:SANGLURA
S/0 BUAI(L)
N.HLIMEN
MIZORAM

646:LALROPUIA
S/O S.L HMUAKA
N.HLIMEN
MIZORAM

647:J.C NEIHLAIA
S/O DAILOVA

N.HLIMEN
MIZORAM

648:S.R LALSANGA
S/O ZACHHUNGA

N.HLIMEN
MIZORAM

649:DENGKHUMA
S/O LALKHAMA
N.HLIMEN
MIZORAM

650:LALVENHIMA
S/O S/O LALA
N.HLIMEN
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MIZORAM

651:LALTHANGA
S/O VL MUANA

N.HLIMEN
MIZORAM

652:BIAKMAWIA
S/O AINEUVA

N.HLIMEN
MIZORAM

653: THATHLEIA
S/O LALHULIANA

N.HLIMEN
MIZORAM

654:SAPREMA

S/O BAWIHCHHUNGA(L)

N.HLIMEN
MIZORAM

655:DARCHUNGNUNGA

S/O TK DALA
N.HLIMEN
MIZORAM

656: THANMAWIA
S/0 ZAWNGA(L)
N.HLIMEN
MIZORAM

657:-TLANGLIANZELA
S/O ZAKHUMA
N.HLIMEN

MIZORAM

658:L.THIANGHLIMA
S/O ZAKHUMA
N.HLIMEN
MIZORAM

659:LALREMKUNGA

S/O HRANGCHAMLIANA

SAIPUM
MIZORAM

660:KAPHRANGA

571
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S/0 SAITHUAMA(L)
SAIPUM
MIZORAM

661:P.C MUANTHANGA
S/O LAWMAWMA
SAIPUM

MIZORAM

662:ZOHMANGAIHA
S/O C. VAWRA
SAIPUM

MIZORAM

663:ZATHANGA

S/O ROHMINGLIANA
SAIPUM

MIZORAM

664:LAWMSANGA
S/O K. HRANGLIANA
SAIPUM

MIZORAM

665:LALRAWNGBAWLA
S/O LAMTINTHANGA
SAIPUM

MIZORAM

666:LALTHLAMUANA
S/O C.S DOKUNGA
SAIPUM

MIZORAM

667:LALRAMNGAIA
S/O L.H THANGA
SAIPUM

MIZORAM

668:LALBIAKASANGA
S/O NGURROPIANGA
SAIPUM

MIZORAM

669:PIANKIMI
D/O NGULA
SAIPUM
MIZORAM
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670:ZAWLNEIHTHANGA
S/O STAMTHLILA
SAIPUM

MIZORAM

671:HRANGTHANZUALA
S/O ZAWLSANGLIANA
SAIPUM

MIZORAM

672:LALRUATKIMA
S/O LALCHHUANA
SAIPUM

MIZORAM

673:SAWITHANGA

S/O THANGKUNGA(L)
MAUCHAR

MIZORAM

674:R. MANGHNUNA
S/0 RANGKHUMA (L)
SAWLENG
MIZORAM

675:L.THANKUNGA
S/O R.L RINGA(L)
SAWLENG
MIZORAM

676:R. LALROPUIA
S/O R.L RINGA
SAWLENG
MIZORAM

677:R.L THANKUNGA
S/O R.L RINGA (L)
SAWLENG

MIZORAM

678:R. MANGHNUNA
S/0 RANGKHUMA(L)
SAWLENG
MIZORAM

679:VANLALRUATA
S/O LALRIBUAIA(L)
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SAWLENG
MIZORAM

680:CHHUNZIKA
S/O TAITEA(L)
SAWLENG
MIZORAM

681:ENGMAWII
D/O ROSUA (L)
SAWLENG
MIZORAM

682:NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT
CORPORATION LTD.

(MINISTRY OF ROAD TRANSPORT AND HIGHWAY

GOVT. OF INDIA)

REPRESENTED BY ITS MANAGING DIRECTOR

AT 3rd FLOOR, PTI BUILDING, 4

PARLIAMENT STREET, NEW DELHI-110001.

683:THE EXECUTIVE DIRECTOR (P), NHIDCL

NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT
CORPORATION LTD, REGIONAL OFFICE- AIZAWL

MIZORAM, 3rd FLOOR, T-86, TUIKHUAHTLANG

AIZAWL, MIZORAM, PIN-796001

Linked Case : WA/274/2022

CENTER FOR ENVIRONMENT PROTECTION (CEP)
THROUGH ITS CHAIRMAN AC ZONUNMAWIA
RESIDENT B-27/1, TUIKUAL SOUTH

AIZAWL, MIZORAM, 796001

VERSUS

THE STATE OF MIZORAM AND ORS. B
REPRESENTED BY THE CHIEF SECRETARY
TO THE GOVT. OF MIZORAM

NEW CAPITAL COMPLEX, AIZAWL
MIZORAM 796001

2:THE CHIEF SECRETARY TO THE GOVT. OF MIZORAM
NEW CAPITAL COMPLEX, AIZAWL
MIZORAM, 796001
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3:THE SECRETARY TO THE GOVT. OF MIZORAM
LAND REVENUE AND SETTLEMENT DEPARTMENT
GOVT. OF MIZORAM, 796001
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4:.THE DEPUTY COMMISSIONER
DISTRICT COLLECTOR AIZAWL DISTRICT, AIZAWL
MIZORAM 796001

5:THE NORTH EASTERN ELECTRIC POWER CORPORATION (NEEPCO) LTD
REPRESENTED BY ITS CHAIRMAN-CUM-MANAGING DIRECTOR
BROOKLAND COMPOUND, LOWER NEW COLONY

LAITUMKHRAH, SHILLONG

MEGHALAYA-793003

6:THE SECRETARY TO THE GOVERNMENT OF MIZORAM
ENVIRONMENT, FOREST AND CLIMATE CHANGE DEPARTMENT
AIZAWL, MIZORAM-796001

7:NGURTHANMAWIA
S/O SANGHREA
KHATLA

AIZAWL

MIZORAM

8:SMT. LALTHANKHUMI
D/O LALCHHUANLIANA
ZARKAWT

AIZAWL

9:SH. LALHMINGLIANA
S/O LALDUHTHANGA
R/O N.SERZAWL
MIZORAM

10:SH. RLUNGHNEMA
S/O R.LALHMINGLIANA
N.SERZAWL

MIZORAM
11:R.LALRINSANGA

S/O R.LALHMINGLIANA
N.SERZAWL

MIZORAM

12:SH. RM CHHUANMAWIA
R.LALHMINGLIANA
BETHLEHEM VENG
AIZAWL

13:SH. LALMUANKIMA
L.T.LIANA
MELTHUM

AIZAWL
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14:SH. R.ZACHHINGA
DUHTHANGA
N.SERZAWL

MIZORAM

15:SH. THANGSEIA
S/O DUHTNAGA
N.SERZAWL

MIZORAM

16:SH. ZAKHUMA

S/O DUHTHANGA
N.SERZAWL

MIZORAM

17:SH. NGHAKA

S/O KUNGA
R/O RATU

MIZORAM

18:SMT. LALPARVULI
D/O R.LALLIANZAMA MELTHUM
AIZAWL

19:SMT. LALHMINGSANGI
D/O RAMDINA
REPUBLIC VENG
AIZAWL

20:SMT. R.G. HUANMAWII
D/O ZKUNGA
RAMTHAR VENG
AIZAWL

21:SMT. RAMTHIANGHLIMI
D/O BUANGA

R/O SARON VENG
AIZAWL

22:SMT. BIAKHLUNI
D/O HMUCHHUAKA
R/O RAMHLUN VENG
AIZAWL

23:SH. LALTEA

S/O ZAULAIA

R/O MAUBAWK
AIZAWL
24:SH.LALRINLIANA
S/O PARALA
ELECTRIC VENG
AIZAWL

25:SH LT MUANA

S/O THANZAUVA
CHHINGA VENG
AIZAWL

26:SMT. LALVULLIANI
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D/O NEIHLUTA
BETHLEHEM VENG
AIZAWL

27:SMT. LALNUNHLIMI
D/O R.LALNUNMAWIA
R/O CHHINGA VENG
AIZAWL

28:SH. B.LALCHHARLIANA
S/O VANLALPARA
CHALTLANG

AIZAWL

29:SMT. NUKIMI
D/O LIANTHANGPUIA
R/O CHALTLANG
AIZAWL

30:SMT. LALLAWMI
D/O HRANGCHHUNGA
R/O KHATLA

AIZAWL

31:SH. BIAKMAWIA
S/O L.B. THARA

R/O RATU

MIZORAM

32:SMT. SANGKIMI
D/O KUNGA

RATU

MIZORAM

33:SH. LALBUATSAIHA
S/O LALSANGA

R/O ZEMABAWK
AIZAWL

34:SH. CHHANHIMA
R.THANGA

ARMED VENG
AIZAWL

35:SMT. SANGZUALI
D/O RINSANGI
RAMTHAR VENG
AIZAWL

36:SH. ZORAMTHANGA
S/O LALLIANA
MAMIT

MIZORAM
37:SH.LALREMRUATA
S/O THLIMI

R/O SARON VENG
AIZAWL

38:SMT. RINCHHANI
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D/O RINLIANA
ELECTRIC VENG

AIZAWL

39:SH. ROHMINGA
LALTHANGA

RATU

MIZORAM

40:SH. RAMENGA

S/O ROLURA

RATU

MIZORAM

41:R. LALHMINGSANGA
S/O RLALKHAWHLUNA
R/O N.SERZAWL

MIZORAM

42:SH. RLALKHAWHLUNA
S/O RLALRAWNA (L)
N.SERZAWL

MIZORAM

43:R. THANCHHUNGA (L)
R/B HIS SON AND LEGAL REPRESENTATIVE

S/H VANLALHLUA
N.SERZAWL

MIZORAM

44:SMT SARAH LALREMRUATI
D/O VL PARA

R/O CHALTLANG

AIZAWL

45:SH VL PARA

S/O BUAIA

R/O CHALTLANG

AIZAWL

46:SH LH ZUALA

S/O AUVA

R/O ZEMABAWKKAWN VENG-II
AIZAWL

47:SHRINTLUANGA

S/0 KHUPA

R/O CHHINGA VENG

AIZAWL

C/O LALDIKKIMI

48:SH. L.DINGA (L)

R/B BY HIS WIFE AND LEGAL REPRESENTATIVE

SMTLALTHLAMUANI
R/O RATU
MIZORAM
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49:SH LB THARA (L)

R/B HIS WIFE AND LEGAL REPRESENTATIVE
SMTF.ZAMAWII

R/O RATU

AIZAWL

MIZORAM
50:SHRINAWMA

S/0 AUVA

R/O BAWNGKAWNCHHIMVENG
AIZAWL
51:MALSAWMA

S/0 PHUNGA

MAUCHAR

MIZORAM
52:LALVUANA

S/O VELZATHANGA MAUCHAR
MIZORAM
53:LALTHANNGURA

S/O K. NAWTA(L)
MAUCHAR

MIZORAM

54:K . THANGLURA

S/O K. NAWTA (L)
MAUCHAR

MIZORAM
55:SANGLIANTAWNI
D/O SELKHUMA (L)
MAUCHAR

MIZORAM
56:SANGLIANZUALA
S/O PHUNGA(L)
MAUCHAR

MIZORAM
57:VANLALHLUTA

S/O ROSELA (L)
MAUCHAR

MIZORAM

58:H.P. KHUMAVANLALHLUTA
S/O PHUNGA(L)
MAUCHAR

MIZORAM

59:K ROPIANGA

S/O THAWMA (L)
MAUCHAR

MIZORAM
60:TLANGTHANGLIANA
S/O LALREMSANGA
MAUCHAR

Page No.# 77/131



580

MIZORAM
61:ZAMLIANA

S/O BUATSAIHA
MAUCHAR

MIZORAM
62:ROKAMLOVA

S/O SUMTUAHTHANGA
MAUCHAR

MIZORAM
63:ZONUNSANGA

S/O SUMTUAHTHANGA
MAUCHAR

MIZORAM
64:LALRAMTHLIRA
S/O THOLIANA(L)
MAUCHAR

MIZORAM
65:DARLIANSANGA
S/O DARLIANKUNGA
MAUCHAR

MIZORAM
66:LALNGILNEIA

S/O0 ROKAMLOVA
MAUCHAR

MIZORAM
67:LALTHIANGHLIMA
S/O H. ROPIANGA MAUCHAR
MIZORAM
68:LALHLAHLIANA
S/O0 LALCHHANDAMA
MAUCHAR

MIZORAM
69:LALZARLIANA

S/O LALRIVUANGA
MAUCHAR

MIZORAM
70:LALSANGHLIRA
S/O LIANZAKHUMA
MAUCHAR

MIZORAM
71:LALVURLIANA

S/O CHHUNTHANGA
MAUCHAR

MIZORAM
72:KAPKUNGA

S/0 DOTHANGA
MAUCHAR

MIZORAM
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73:LALBIAKTLUNGA
S/O CHALKHUMA MAUCHAR
MIZORAM
74:.LAWMKUNGA

S/O LIANZAKHUMA
MAUCHAR

MIZORAM
75:.LALLAWMZUALA
S/O KHAITHUAMA
MAUCHAR

MIZORAM

76:GINA

S/O WAPCHIN
MAUCHAR

MIZORAM
77:.LALREMFELA

S/O0 ZACHHUNGA
MAUCHAR

MIZORAM
78:CHHAWNTEA

S/O MANGA(L)
MAUCHAR

MIZORAM
79:BIAKCHUNGNUNGA
S/O LALNGURLIANA
MAUCHAR

MIZORAM

80:K. THANGLAWRA
S/O KAPBUANGA
MAUCHAR

MIZORAM

81:]. THANGMAWIA
S/O LT LUAIA(L)
MAUCHAR

MIZORAM
82:LALCHUNGNUNGA
S/O CHALLIANCHHUNGA
MAUCHAR

MIZORAM
83:LALCHHANDAMA
S/O DOTHUAMA(L)
MAUCHAR

MIZORAM

84:L. RINGLIANA

S/O J. NEIHTHANGA
MAUCHAR

MIZORAM
85:TLANGLAWMA
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S/O0 ZACHHUNGA
MAUCHAR

MIZORAM

86:V.L. FAKA

S/O J. THANGMAWIA
MAUCHAR

MIZORAM
87:LALRAMMAWIA

S/O H. LIANTHANGA
MAUCHAR

MIZORAM
88:LALDUHKIMA

S/O L.T LUAIA(L)
MAUCHAR

MIZORAM

89:H. THANGLIANA

S/O J. NEIHTHANGA(L)
MAUCHAR

MIZORAM
90:LALHLUNCHHUNGA
S/O H.P ROCHUNGA
MAUCHAR

MIZORAM
91:LALCHHUANMAWIA
S/O DARTHANMAWIA
MAUCHAR

MIZORAM
92:LALDUHSAKA

S/O KAPLIANA
MAUCHAR

MIZORAM
93:LALKHUMA

S/O ELA(L)

MAUCHAR

MIZORAM

94:H.K ROCHUNGNUNGA
S/O ZASELA (L)
MAUCHAR

MIZORAM
95:THANGCHUNGNUNGA
S/O VAIA MAUCHAR

MIZORAM

96: THANGCHUAILOVA
S/O VAIA
MAUCHAR

MIZORAM
97:HMANGAIHA
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S/O KAL(L)
MAUCHAR

MIZORAM

98:R. PAHLIRA
S/O LALBANGA(L) MAUCHAR
MIZORAM
99:THANGLIANA
S/O DAMA(L)

C/O LALLUNGMUANAHAUZEL
BILKHAWTHLIR
MIZORAM
100:CHALLIANTHANGA
S/O BIAKA
MAUCHAR
MIZORAM
101:LALPAWLIANA
S/O MAKTHANGA
MAUCHAR
MIZORAM
102:CHALCHHUNGA
S/O SUMHMANGA
MAUCHAR
MIZORAM
103:ROZARLUAIA
S/O L. CHAWIMAWIA
MAUCHAR
MIZORAM
104:ROPUIA

S/O SANGLIANA
MAUCHAR
MIZORAM
105:SELCHHUNGI
D/O KUNGA
MAUCHAR
MIZORAM
106:LALTHANGSEIA
S/O LALTLANTHANGA
MAUCHAR
MIZORAM

107:C. VANLALHUMA
S/O NGURTAWNA(L)
MAUCHAR
MIZORAM
108:LALTHLAMUANI
D/O CHHANA
MAUCHAR
MIZORAM

109:H. THANZUALA
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S/O SAITHAWNGLIANA
MAUCHAR

MIZORAM
110:SAIKAPCHHINGA
S/O THATKHUMA(L)
MAUCHAR

MIZORAM
111:ZALENTHANGA
S/O THANGTHIAUVA
MAUCHAR

MIZORAM
112:LALNUNMAWIA

S/0 H.K. ROCHUNGNUNGA
MAUCHAR

MIZORAM
113:LALTLANKIMA

S/O ROSIAMA
MAUCHAR

MIZORAM
114:HRANGTHANGLIANA
S/O THANGLURA
MAUCHAR

MIZORAM
115:LALRUATCHHUNGA
S/O ZALENTHANGA
MAUCHAR

MIZORAM

116:. LALTLUANGLIANA
S/O SELKHUMA
MAUCHAR

MIZORAM

117:JOHANA

S/O KUAIA
MAUCHAR

MIZORAM
118:LALZAWMLIANA
S/0 KHUMA
MAUCHAR

MIZORAM
119:LALBIAKLIANA

S/0 KUNGA
MAUCHAR

MIZORAM
120:LALZEKHUMA

S/O ROPIANGA
MAUCHAR

MIZORAM
121:ROSIAMA
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S/O CHHANA MAUCHAR
MIZORAM
122:HRANGDOKHUMA

S/O HRANGKHUMA

MAUCHAR
MIZORAM
123:HRANGKAPKIMA

S/O LATAWRHTHANGA

MAUCHAR
MIZORAM
124:LUNGTIAWIA

S/O DOKHUMA

MAUCHAR
MIZORAM
125:H. THANKHUMA

S/O THANGKHUPA

MAUCHAR
MIZORAM
126:RALRUNTHANGA

S/O KAPTHANGA

MAUCHAR
MIZORAM
127:LALSIAMLIANA

S/O K. NAWTA

MAUCHAR
MIZORAM
128:NGURTINCHHINGI

W/O SIAMLIANA

MAUCHAR
MIZORAM
129:HRANGKAPLIANA
S/O STAMLIANA

MAUCHAR
MIZORAM
130:J.M. VURA
S/O THANCHUNGA

MAUCHAR
MIZORAM
131:LALNGHAWRLIANA
S/O K. THANGLURA

MAUCHAR
MIZORAM
132:LALBIAKLIANI

D/O SIAMLIANA

MAUCHAR
MIZORAM
133:SELKHUMA
S/O KAICHHUNGA
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MAUCHAR

MIZORAM
134:ROHLUNA

S/O LAIAWRHTHANGA
MAUCHAR

MIZORAM

135:H.P. THNAGLIANA
S/0 KUNG(L)
MAUCHAR

MIZORAM

136:JOSEPH LALRINFELA
S/0 HRANGKAPKIMA
MAUCHAR

MIZORAM
137:ZOTHANGVUNGA
S/O SELKHUMA
MAUCHAR

MIZORAM
138:DOTHANGA

S/0 SELVUNGA
MAUCHAR

MIZORAM
139:LALBIAKTLUANGA
S/O ZOHRATLIANA
MAUCHAR

MIZORAM
140:RODINGLIANA
S/0 CHAWNGLIANCHHUNGA
MAUCHAR

MIZORAM
141:ROHMACHHUANA
S/O LALDANGLIANA
MAUCHAR

MIZORAM
142:LALLAWMZUALA
S/O KAITHUAMA
MAUCHAR

MIZORAM
143:LALDAWNGLIANA
S/O SANGHLEIA
MAUCHAR

MIZORAM
144:HRANGKHUPA
S/O BIAKA
SAKAWRDAI
MIZORAM
145:SAKHAWLIANA
$/0 H.K. ROCHUNGNUNGA
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MAUCHAR
MIZORAM
146:RODINGLIANA

S/O ZACHHUNGA

MAUCHAR
MIZORAM
147:CHAWIMAWIA

S/O THANSANGA

MAUCHAR
MIZORAM
148:LALTHANTLANGA

S/O LALDANGLIANA

MAUCHAR
MIZORAM
149:ZIRSANGA

S/O L.T. LUAIA

MAUCHAR
MIZORAM
150:THANGLURA

S/O HRANGA

MAUCHAR
MIZORAM
I151:LALDUHLIANA

S/O SANGA

MAUCHAR
MIZORAM
152:S.K. LALENKAWLA

S/O DOHNUNA

MAUCHAR
MIZORAM
153:HRANGKIMA

S/O SAITHAWNGLIANA

MAUCHAR
MIZORAM
154:CHALHLIRA

S/O0 SUMHMANGA

MAUCHAR
MIZORAM
155:CHUANGA

S/O NGURA

MAUCHAR
MIZORAM
156:ZODINPUIIL

D/O SUMTUAHTHANGA

MAUCHAR
MIZORAM
157:LALRAMLIANA

S/O THATCHHINGA
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MAUCHAR
MIZORAM
158:LALRAMSANGA

S/O LALTHANTLANGA

MAUCHAR
MIZORAM
159:LALZARLIANA

S/O TE-A

MAUCHAR
MIZORAM
160:LALTANPUIA

S/0 H. LAMTHANGA

MAUCHAR
MIZORAM
161:TE-A

C/O LALTLUANGA UPPER REPUBLIC

MAUCHAR
MIZORAM
162:AUTHANGVELI

D/O VANLIANA(L)

N. HLIMEN
MIZORAM
163:ROKIMA

S/0O RINLIANA

N. HLIMEN
MIZORAM
164:LALTHAKIMA

S/0 LALCHUANGA

N. HLIMEN
MIZORAM
165:ZUKUNGI

D/O VANLIANA(L)

N. HLIMEN
MIZORAM
166:DENGKUNGA

S/O0 MANKHAIA

N. HLIMEN
MIZORAM
167:RAMLIANA

S/0 KUNGA(L)

N. HLIMEN
MIZORAM
168:R. CHHUNGA

S/0 VUNGA

N. HLIMEN
MIZORAM
169:SAPTHUAMA

S/O BAWIA(L)
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N. HLIMEN
MIZORAM
170:ZOTHANSANGA

S/0 LIANTHUAMA

N. HLIMEN
MIZORAM
171:LALMAWIA

S/O PATHIAUVA(L)

N. HLIMEN
MIZORAM
172:SIAMLIANA

S/0 BUAIA(L)

N. HLIMEN
MIZORAM
173:LUNGHNEMA

S/O SAPLETA(L)

N. HLIMEN
MIZORAM
174:DENGTHANGA

S/0 KHAMA

N. HLIMEN
MIZORAM
175:NEIHTLUANGA

S/0O HAUVA

N. HLIMEN
MIZORAM
176: THANGKUNGA

S/O THANGHLIRA

N. HLIMEN
MIZORAM
177:LALMALSAWMA

S/O PATEA

N. HLIMEN
MIZORAM
178:ENGMAWIA

S/O THANGKHUMA

N. HLIMEN
MIZORAM
179:KAPTLUANGA

S/O V.L THLANGA

N. HLIMEN
MIZORAM
180:LIANTHUAMA

S/O LIANTHANGA(L)

N. HLIMEN
MIZORAM
181:REMTHANGA

S/O BAWNGA

5389
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N. HLIMEN
MIZORAM
182:KAPLIANA

S/O SAISIAMA

N. HLIMEN
MIZORAM
183:RINLIANA

S/0 HRANGHNUNA

N. HLIMEN
MIZORAM
184:LALHUMA

S/O V ZATHANGA

N. HLIMEN
MIZORAM
185:SH. MUANKIMA

S/0 THANZOVA

N. HLIMEN
MIZORAM
186: THANSANGA

S/0 BEROMONY

N. HLIMEN
MIZORAM
187:MUANCHHANA

S/0 LALCHUANGA

N. HLIMEN
MIZORAM
188:BIAKTHANGA

S/0 LALKAMLOVA

N. HLIMEN
MIZORAM
189:SH. HRUAIA

SS/O THANGHLIRA

N. HLIMEN
MIZORAM
190:BIAKA

S/O BESONDAWI

N. HLIMEN
MIZORAM
191:LIANKHAWTHANGA

S/O T.K DALA

N. HLIMEN
MIZORAM
192:S.T. HMANGA

S/O VUNGA(L)

N. HLIMEN
MIZORAM
193:K. THANZOVA

S/0 KUNGA(L)
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N. HLIMEN
MIZORAM
194:LALNILIANA

S/O V.L. THLANGA

N. HLIMEN
MIZORAM
195:PHIRTHUAMA

S/0 ZATHUAMA

N. HLIMEN
MIZORAM
196:R. HLUNKUNGA

S/0 KAWNGZAWNGA

N. HLIMEN
MIZORAM
197:VANLALTHLANGA

S/O NILAWMA

N. HLIMEN
MIZORAM
198:HMUNSANGI

D/O ZOSANGZUALA

N. HLIMEN
MIZORAM
199:MANTHUAMA

S/O LALZAWNGLIANA(L)

N. HLIMEN
MIZORAM
200:C. LALCHUANGA

S/O THANGLUAIA(L)

N. HLIMEN
MIZORAM
201:S.R. THANDANGA

S/0 CHUAUZIKA(L)

N. HLIMEN
MIZORAM
202:ROMUANA

S/0 ZACHHUNGA(L)

N. HLIMEN
MIZORAM
203:BIAKLIANA

S/0 KAPTHUAMA(L)

N. HLIMEN
MIZORAM
204:THANSIAMA

S/O NGURA(L)

N. HLIMEN
MIZORAM
205:LALHNUNA

S/O HANGA
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N. HLIMEN

MIZORAM
206:ROHMINGLIANA
S/O THLANGA

N. HLIMEN

MIZORAM
207:LALZAWNA

S/O REMA

N. HLIMEN

MIZORAM
208:SAPLIANA

S/O CHHUANGA

N. HLIMEN

MIZORAM
209:-THANZAUVA

S/O LIANTHUAMA

N. HLIMEN

MIZORAM
210:RAMFANTHANGA
S/O H. LIANCHHUNGA
MODEL VENG
MIZORAM

211:R.F. THANGA

S/O LALKAILIANA
MODEL VENG
MIZORAM
212:NGENGSING

S/O HANGA

N. HLIMEN

MIZORAM

213:H.B. RUALKHUMA
S/O RALDOTHIANGA
SAIPUM

MIZORAM
214:HRANGLIANZUALI
D/O KAPHRANGA
SAIPUM

MIZORAM

215:C. ROHMINGLIANA
S/O NEIHSANGA
SAIPUM

MIZORAM
216:ROSEMA

S/O THANGTEA
SAIPUM

MIZORAM

217:R. CHHUAHZOVI
W/O T. SELKHUMA
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SAIPUM
MIZORAM
218:LALHMAHRUAIA
S/O R.T. ZAMA

SAIPUM

MIZORAM

219:H. THANCHHUNGA
S/O DARTHANGVUNGA
SAIPUM

MIZORAM
220:LALTHLAMUANA
S/0 BIAKKUNGA
SAIPUM

MIZORAM
221:ROCHANA

S/O MALSAWMA
SAIPUM

MIZORAM
222:LALTHANGSEIA
S/O PHAILUTTHANGA
SAIPUM

MIZORAM
223:VANLALBUKA

S/O NILINGA

C/O THANGCHUNGNUNGA
SAIPUM

MIZORAM
224:LALRIVUNGA

S/O LALTHANGVULA
SAIPUM

MIZORAM
225:LALTHANGVULA
S/O ROCHANA

SAIPUM

MIZORAM
226:RUALTHANCHHINGA
S/O LUAIA(L)

SAIPUM

MIZORAM

227:R. DOTHIANGA
S/O RAWNA

SAIPUM

MIZORAM
228:LALNUNDANGA
S/O V.L RINGA

SAIPUM

MIZORAM
229:SAPCHHAWNA
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S/O S. HLUNA(L)
SAIPUM

MIZORAM
230:LALLUNGAWIA
S/O L.T. ZUIA(L)
SAIPUM

MIZORAM

231:L. RAMZAUVA
S/O ZOKAITHANGA
SAIPUM

MIZORAM
232:LALRINGAZOTE
S/O THANA ZOTE
SAIPUM

MIZORAM
233:LENA

S/O NGULTHATMANGA
SAIPUM

MIZORAM
234:LALDINGLIANA
D/O SAMUELA
SAIPUM

MIZORAM
235:LAWRHMINGTHANGA
S/O KUALA

SAIPUM

MIZORAM

236: THANGLIANLAWRA
S/O SAWITHANGA
SAIPUM

MIZORAM

237:T. SELKHUMA
S/O H. THATLIANA
SAIPUM

MIZORAM
238:HRANGTHATLIANA
S/O MANGPUA(L)
SAIPUM

MIZORAM

239:K.T. THANGA
S/O H. THATLIANA
SAIPUM

MIZORAM
240:HMANGA

S/O BUALA

SAIPUM

MIZORAM
241:KHAMVELA
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S/O LIANKHUMA
SAIPUM

MIZORAM

242:V.L. IMANUELA
S/O TEKHUMA
SAIPUM

MIZORAM
243:LALLAWMTHANGA
S/O LIANKHUMA
SAIPUM

MIZORAM
244:DARTHANGMAWIA
S/O VUNGA

SAIPUM

MIZORAM
245:-THANGVULA

S/O ROCHANA
SAIPUM

MIZORAM

246:J. ROLUAHPUIA
S/O C.S. DOKUNGA
SAIPUM

MIZORAM

247:LALA

S/O LALSIAMA

C/O C.S. DOKUNGA
SAIPUM

MIZORAM
248:KAPSANGA

S/O THANGLIANA
SAIPUM

MIZORAM
249:DOKUNGA

D/O THLUNGA
SAIPUM

MIZORAM
250:LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM
251:NGURZIKLIANA
S/O ZAWLKHAWCHHANA
SAIPUM

MIZORAM
252:LALCHAMLIANA
S/O RALENGLIANA
SAIPUM

MIZORAM
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253:B. ZAKHAMA
S/0 THANTHUAMI
SAIPUM

MIZORAM
254:.RANGKHUMA

S/O NILINGA(L)
SAIPUM

MIZORAM
255:RUALTHANKHUMA
S/0 RANGKHUMA
SAIPUM

MIZORAM

256:KHALA

S/O THIAUVA(L)

C/O VANLALRINGA
SAIPUM

MIZORAM

257:NGURA
S/OTHANGRIKHUMA
SAIPUM

MIZORAM
258:LALZARLIANA
S/O0 LALCHHUANA
SAIPUM

MIZORAM
259:SAVUNGA

S/O LAITHANGA

C/O LALKHUMA
SAIPUM

MIZORAM
260:SANGTHANGLAWRA
S/O S. THANSANGA
SAIPUM

MIZORAM
261:VANTHANGA

S/0 KHUMA(L)

SAIPUM

MIZORAM

262:H. CHHUANVAWRA
S/0 H.K. CHHINGA(L)
SAIPUM

MIZORAM

263:]. ROZARKIMA

S/0 H. CHHUANVAWRA
SAIPUM

MIZORAM
264:LALTHAZUALA
S/0 LALRINZUALA
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SAIPUM
MIZORAM
265:LALCHHUANA
S/O LALTLUNGA
SAIPUM

MIZORAM
266:LALTHANGDULA
S/O LALCHHUANA
SAIPUM

MIZORAM
267:LALCHHANDAMA
S/O DARA(L)

SAIPUM

MIZORAM

268:H.S. THUAMA

S/0 THATNGURA

C/O LALHMANGAIHA
SAIPUM

MIZORAM
269:LALNUNSANGA
S/O CHHUNGA
SAIPUM

MIZORAM
270:ZOKAITHANGA
S/O LALNUNTLUANGA
SAIPUM

MIZORAM
271:LALCHHUANAWMA
S/O ZAKUNGA
SAIPUM

MIZORAM
272:LALNUNMAWIA
S/O CHHUNGA
SAIPUM

MIZORAM
273:LALCHHUANAWMA
S/O ZAKHUMA
SAIPUM

MIZORAM
274:SANGTHANTLUANGA
S/O L.H THANGA(L)
SAIPUM

MIZORAM
275:LALRAMHLUNA
S/O0 KHUPTHANGA
SAIPUM

MIZORAM

276:DUMA
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S/O MANGA(L)

C/O VANLALTLANA
SAIPUM

MIZORAM

277:H.T. SANGTHIANGA
S/O NGURA(L)

C/O THUAMCHUNGNUNGA
TUITHIANG VENG
AIZAWL
278:LALTHANLIANI
D/O SANGTHIANGA
SAIPUM

MIZORAM
279:VANLALLIANA
S/O DOTHANGA
SAIPUM

MIZORAM
280:LALNIROPUIA

S/O DOTHANGA
SAIPUM

MIZORAM
281:LALLUNGMUANA
S/O ROKHAWMA
SAIPUM

MIZORAM
282:LALZIRLIANA

S/O LIANA

SAIPUM

MIZORAM

283:S. HLUNA

S/0 BIAKKUNGA (L)
SAIPUM

MIZORAM
284:LALHLIMPUIA

S/O LALHMACHHUANA
SAIPUM

MIZORAM

285:V.L. THLANGA

S/0 NGURKHUMA
SAIPUM

MIZORAM
286:HMARTHANGHULA
S/O SAWITHANGA
SAIPUM

MIZORAM
287:LALTHANGZAUVA
S/O ZAWLSANGLIANA
SAIPUM
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MIZORAM
288:LALROHMUAKA
S/O LIANKHUMA
SAIPUM

MIZORAM
289:ZONUNSANGA

S/O LALTHANGLIANA
SAIPUM

MIZORAM
290:NGURKHUMA

S/O CHHUNGA (L)
SAIPUM

MIZORAM
291:LALTANPUIA

S/O ROKHAWMA
SAIPUM

MIZORAM
292:LALDUHTHLANGA
S/O DOTHANGA
SAIPUM

MIZORAM
293:LALNUNZIRA

S/O RINPUII

SAIPUM

MIZORAM

294:R. LALCHAMLIANA
S/O R. LALENGLIANA
SAIPUM

MIZORAM
295:LALFAKAWMA
S/0 NGURKHUMA (L)
SAIPUM

MIZORAM
296:LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM

297:L.T. THUAMA

S/O SIAKA (L)

SAIPUM

MIZORAM
298:NGURTHANGFALA
S/O L.T. THUAMA
SAIPUM

MIZORAM
299:LALZARLIANI

D/O SARUMA (L)
SAIPUM
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MIZORAM
300:LALBIAKSANGA
S/O0 NGURROPIANGA
SAIPUM

MIZORAM
301:LALBIAKSANGA
S/O NGURROPIANGA
SAIPUM

MIZORAM
302:THANGLIANKHUMA
S/O LALTHANGLIANA
SAIPUM

MIZORAM
303:RALTHANKHUMA
S/O0 RANGKHUMA
SAIPUM

MIZORAM
304:RALENGLIANA
S/O RALHNUNA
SAIPUM

MIZORAM
305:SANGTHANTLUANGA
S/O L.H. THANGA
SAIPUM

MIZORAM

306:H.C. VAWRA

S/O H.K. CHHINGA
SAIPUM

MIZORAM
307:LALHMACHHUANA
S/O NGURROPIANGA
SAIPUM

MIZORAM
308:LALCHHUANA
S/O THLUNGA
SAIPUM

MIZORAM
309:NGURROPIANGA
S/O SIAKA (L)

SAIPUM

MIZORAM
310:LALCHHANDAMA
S/O DOTHANGA
SAIPUM

MIZORAM
311:RALDOHLEIA

S/O SAITHANGA
SAIPUM
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MIZORAM
312:LALTLANKIMA
S/0 ROSIAMA
MAUCHAR

MIZORAM
313:LALCHUNGNUNGA
S/O CHHUNGA
MAUCHAR

MIZORAM
314:LALCHHUANAWMA
S/O THANGTINVUNGA
MAUCHAR

MIZORAM
315:LALRAMENA

S/O KAPLIANA
MAUCHAR

MIZORAM
316:NGURKHUMA

S/O L.T. LUAIA (L)
MAUCHAR

MIZORAM
317:ZALENTHANGA
S/O THANGTHUAMA
MAUCHAR

MIZORAM
318:SAIKAPCHHINGA
S/O THATKHUMA
MAUCHAR

MIZORAM
319:THANBANGLOVA
S/O THANSEIA
MAUCHAR

MIZORAM
320:SAIKAPCHHINGA
S/O THATKHUMA
MAUCHAR

MIZORAM
321:RUATCHHUNGA
S/O ZALENTHANGA
MAUCHAR

MIZORAM
322:LALHMACHHUNA
S/O LAIBATA
MAUCHAR

MIZORAM
323:PIANGA

S/O THAWMA
MAUCHAR

Page No.# 99/131



602

MIZORAM
324:THANGCHUAILOVA
S/O VAIA
MAUCHAR
MIZORAM
325:JOHANA

S/O KUAIA
MAUCHAR
MIZORAM
326:CHHAWNTEA
S/O MANGA
MAUCHAR
MIZORAM
327:RIZAPA

S/O DOVA
MAUCHAR
MIZORAM
328:LALRIVUNGA
S/O ZORELA
MAUCHAR
MIZORAM
329:VANLALREMA
S/O KAPLIANA
MAUCHAR
MIZORAM
330:RUALKHUMA
S/O THANSEIA
MAUCHAR
MIZORAM
331:LALROPUIA

S/O CHHANHMANGA
MAUCHAR
MIZORAM
332:KAPLIANA

S/O THANSEIA
MAUCHAR
MIZORAM
333:HMINGTHANGA
S/O LIANKHUMA
MAUCHAR
MIZORAM
334:HRANGKAPLIANA
S/O LALSIAMLIANA
MAUCHAR
MIZORAM
335:LALZARZOVA
S/O TLANGKHUMA
MAUCHAR
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MIZORAM
336:HRANGTHANLIANA
S/O LURA

MAUCHAR

MIZORAM

337:S.K. THANGLAWRA
S/O KAPBUANGA
MAUCHAR

MIZORAM
338:LALRINMAWIA
S/O ROHNUNA
MAUCHAR

MIZORAM
339:LALDUHLIANA
S/O DAWNGLIANA
MAUCHAR

MIZORAM
340:LALTHIANGHLIMA
S/O ROPIANGA
MAUCHAR

MIZORAM
341:LALENGHRUAIA
S/O LALTHANTLUANGA
MAUCHAR

MIZORAM
342:SAIKAPMAWIA
S/O THANKHUMA
MAUCHAR

MIZORAM
343:LALTHLAHLIANA
S/O DAMA

MAUCHAR

MIZORAM
344:LALSANGHLIRA
S/O LIANZAKHUMA
MAUCHAR

MIZORAM
345:LALRAMMAWIA
S/O H. LIANTHANGA
MAUCHAR

MIZORAM

346:H. THANGLIANA
S/O J. NEIHTHANGA
MAUCHAR

MIZORAM
347:LALRINGLIANA
S/O J. NEIHTHANGA
MAUCHAR
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MIZORAM
348:RANGKHUMA

S/O BIAKTHIANGA
MAUCHAR

MIZORAM
349:DARKUNGA

S/O RUMA
ZOHMUN

MIZORAM
350:DARLIANSANGA
S/O LIANKUNGA (L)
MAUCHAR

MIZORAM
351:KAITHUAMA

S/O AMRENGA
MAUCHAR

MIZORAM
352:CHHUAHTHANGA
S/O THNLIANA
PALSANG

MIZORAM
353:LALRINMAWIA
S/O R. ROHNUNA
MAUCHAR

MIZORAM
354:CHHANHMANGA
S/0 ZAKHUMA C/O ROPUIA
MAUCHAR

MIZORAM
355:KAPLIANSANGA
S/O LALDAWNGLIANA
MAUCHAR

MIZORAM
356:LAWMA

S/O LIANTHANGA (L)
ZOHMUN

MIZORAM
357:CHAWNGSANGLUAIA
S/O BIAKSANGA (L)
ZOHMUN

MIZORAM

358: THAWMVUNGA
S/O ZAKHUMA (L)
ZOHMUN

MIZORAM
359:ZOTHANMAWII
D/O LALTLANTHANGI
ZOHMUN
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MIZORAM
360:HRANGTHANSIAMA
S/O THANSANGA
ZOHMUN

MIZORAM

361:JOEL LALRAMTHARA
S/O TLANGLAWMTHANGA
ZOHMUN

MIZORAM
362:TLANGTINMANGA
S/O ZAUVA
ZOHMUN

MIZORAM
363:LALSANGLIANA

S/O VALA (L)

ZOHMUN

MIZORAM
364:LALRINAWMA

S/O CHHINGVUNGA
ZOHMUN

MIZORAM
365:LALRINCHHUNGA
S/O L.T. LUAHA

ZOHMUN

MIZORAM

366:DAMEIA

S/O RINAWMA

ZOHMUN

MIZORAM
367:RAMTHIANGHLIMA
S/O THANGLUAHA
ZOHMUN

MIZORAM

368:CHHANA

S/O MANGTHAKHUPA
ZOHMUN

MIZORAM
369:THANGRIMAWIACHANGSAN
S/O C. LALHMINGTHANGA
ZOHMUN

MIZORAM

370:V.L. PARA

S/O ROKHUMTHANGA
ZOHMUN

MIZORAM
371:DENGSAILOVA

S/O ZADENGA

ZOHMUN
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MIZORAM
372:LALBIAKCHHUNGA
S/O NEIHDAIA
ZOHMUN

MIZORAM
373:LALFAKZUALA
S/O BIAKSANGA
ZOHMUN

MIZORAM
374:ROHNUNA

S/O ROLIANA
ZOHMUN

MIZORAM
375:VANLALLIANA
S/O BIAKSANGA (L)
ZOHMUN

MIZORAM

376:L. DAWLA

S/O TUAHTHANGA
ZOHMUN

MIZORAM
377:LALKUNGA

S/O VANLIANA
ZOHMUN

MIZORAM

378:L.C. DAMI

D/O LALTLANI
ZOHMUN

MIZORAM
379:TLANGLAWMKIMA
S/O DARROTHANGA
ZOHMUN

MIZORAM
380:HMINGTHIANGHLIMA
S/O LALHMUAKA
ZOHMUN

MIZORAM
381:LALRINMAWIA
S/O THIANGHLIMA
ZOHMUN

MIZORAM
382:ZORAMCHHANA
S/O L. SANGLIANA
ZOHMUN

MIZORAM

383:C. THANGLUAHA
S/O L.T. CHAMLIANA
ZOHMUN
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MIZORAM
384:B. THANGTEA
S/O THANCHHINGA
C/O LALNGAIHSAKA
CHALTLANG
AIZAWL
385:ZOTHANPUIA
S/O LIANA
C/O LALDUHSAKI
DAWRPUI
VENGTHAR
AIZAWL
386:ZOHUTHANGA
S/O LALBIAKLIANA
C/O LALTHASANGA
ZOHMUN
MIZORAM
387:C. LALROHLUA
S/O ZATHANGA
N. HLIMEN
MIZORAM
388: THUAMLIANTHANGA
S/O VUNGCHHINGA
N. HLIMEN
MIZORAM
389:R. HNEMA
S/O LALRUALA (L)
N. HLIMEN
MIZORAM
390:J.R. LALSANGLUAIA
S/O R. HNEMA
N. HLIMEN
MIZORAM
391:ZARZOLIANA
S/O LALCHUANGA
N. HLIMEN
MIZORAM
392:MANGLIANTHANGA
S/O TAWKA
N. HLIMEN
MIZORAM
393:RALLIANTAWNA
S/O VUNGZATHANGA
N. HLIMEN
MIZORAM
394:NENGSINGA
S/O DAWNKHAMA
N. HLIMEN
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MIZORAM
395:VANRAMNGHAKA
S/O THANGKHUMA
N. HLIMEN
MIZORAM

396:R. CHHUNGA
S/O VUNGA

N. HLIMEN
MIZORAM

397:C. LALMALSAWMA
S/O LALCHUANGA
N. HLIMEN
MIZORAM
398:VUNGZATHANGA
S/O VUNGSIAMA

N. HLIMEN
MIZORAM
399:SINGTHANGA
S/O VUNGSIAMA

N. HLIMEN
MIZORAM
400:NGURKHUMA
S/O KAPKIMA

N. HLIMEN
MIZORAM

401:C. KAPTHUAMA
S/O KAISANGA

N. HLIMEN
MIZORAM

402: KHAMZAGINA
S/O GOVUNGA

N. HLIMEN
MIZORAM

403:- THIANZAWNGA
S/O KAIKHAWGINA
N. HLIMEN
MIZORAM
404:SIAMTHANGA
S/O KUNGA

N. HLIMEN
MIZORAM
405:LALRINMAWIA
S/O S.T. HAMNGA

N. HLIMEN
MIZORAM

406:V.L. MUANA
S/O VANTHANGA

N. HLIMEN
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MIZORAM
407:VANLALTHANGA
S/O LAWMA
N. HLIMEN

MIZORAM
408:SAPLIANA

S/O0 BAWICHHUNGA
N. HLIMEN

MIZORAM

409:C. LIANKUNGA
S/O ROMAWIA
KOLASIB ELECTRIC VENG
MIZORAM
410:DARVUNGA

S/O CHHUNGA

N. HLIMEN

MIZORAM
411:LALFELA

S/O LAWMA

N. HLIMEN

MIZORAM
412:VUNGTHUAMA
S/O TK. DALA

N. HLIMEN

MIZORAM

413: TLANCHHUANA
S/O THATKUNGA

N. HLIMEN

MIZORAM

414:R. THANZUALA
S/O KEULIANTHANGA
N. HLIMEN

MIZORAM

415:C. THANFELA

S/O LALHUMA

N. HLIMEN

MIZORAM

416:R. LALSANGLIANA
S/O SAPKUNGA (L)

N. HLIMEN

MIZORAM

417:3.C. LALREMSANGA
S/O RALRUNTHANGA
N. HLIMEN

MIZORAM

418:J. LALTHANGA
S/O HRANGHNUNA

N. HLIMEN
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MIZORAM
419:LALNUNTLUANGA
S/O RAMLIANA
N. HLIMEN

MIZORAM
420:ZAKHUMA

S/O0 ZAKAMLOVA
N. HLIMEN

MIZORAM
421:LALSEIPUII
RAMHLUN NORTH
AIZAWL

MIZORAM
422:LIANHNUNA

S/O C. ZACHHINGA
N. HLIMEN

MIZORAM
423:VUNGLIANA

S/O ZAMAWIA

N. HLIMEN

MIZORAM
424:TUAISAVUNGA
THINGSAT

AIZAWL DIST.
MIZORAM
425:LALUAPA

S/O LAIBATA (L)
ZOHMUN

MIZORAM
426:LALTLANTHANGI
D/O RAMFANTHANGA
MODEL VENG
AIZAWL
427:LALREMSANGA
S/O MANGTINLALA
PALSANG

MIZORAM
428:ZOLIANNGURA
S/O THANGLURA

N. HLIMEN

MIZORAM
429:LALDINGLIANA
S/O NEIHTHANGA

N. HLIMEN

MIZORAM
430:LALLIANCHHUNGA
S/O VANLALVUANA
N. HLIMEN
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MIZORAM
431:SAPREMA

S/O SAPTHANGA (L)
N. HLIMEN

MIZORAM

432:J. THANGMAWIA
S/O THAKUNGA (L)

N. HLIMEN

MIZORAM
433:CHHUAHTHANGA
S/O THAWMLIANA

N. HLIMEN

MIZORAM
434:ZOLIANA

S/O SATDAIA

N. HLIMEN

MIZORAM
435:LALTHANKUNGA
S/O THANGTLUANGA
N. HLIMEN

MIZORAM
436:NEITHMANGA

S/O THANGKHUA

N. HLIMEN

MIZORAM
437:RALRUNTHANGA
S/O NEIHMANGA

N. HLIMEN

MIZORAM
438:LALTHANLIANA
S/O LALTANPUIA (L)
N. HLIMEN

MIZORAM

439:J. LALBIAKTLUANGA
S/O SAPTHUAMA

N. HLIMEN

MIZORAM
440:LALDAWILIANA
S/O LALBURA (L)

N. HLIMEN

MIZORAM
441:VANLALSANGA
S/O SELA

C/O LIANZUALA
N. HLIMEN

MIZORAM
442:LALMUANKIMA
S/O VANLALSANGA
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MIZORAM
443:CHALTHAZOVA

S/O VALTEA (L)

N. HLIMEN

MIZORAM

444:TT LIANCHHUNGA
S/O THANGLIANZAWNA
N. HLIMEN

MIZORAM

445:R. SANGLIANA

S/0 LALTHANTHUAMA
N. HLIMEN

MIZORAM
446:LALRAMLIANA

S/0 HK.ROKHAMA

N. HLIMEN

MIZORAM
447:LALRAMNGHAKA
S/0 LIANKHUMA

N. HLIMEN

MIZORAM
448:ROSANGLIANA

S/0 ZAIREMTHANGA

N. HLIMEN

MIZORAM

449:L. SANGTHANGA
S/0 TLANGLIANKHUMA
N. HLIMEN

MIZORAM
450:LALKHUMTHANGA
S/O ATHNUN
N. HLIMEN

MIZORAM
451:HRANGHMINGTHANGA
S/O HRANGKAPA
N. HLIMEN

MIZORAM
452:CHAWNGTHAWMLIANA
S/0 HRANGA
N. HLIMEN

MIZORAM
453:LALSIAMLIANA

S/O VELTEA
N. HLIMEN

MIZORAM
454:THANGLIANZAWNA
S/0 T. LIANCHUNGA
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N. HLIMEN
MIZORAM
455:SANGROKHUMA
S/O THAWMA (L)

C/O SANGTHANTLUANGA
SAIPUM

MIZORAM
456:CHAMI

D/O THUAMA
PALSANG

MIZORAM
457:THUAMLUAIA
S/0 KIAMLOVA
PALSANG

MIZORAM
458:VANCHHUANGA
S/O BELZUALA
PALSANG

MIZORAM
459:LALHMINGLIANI
D/O CHHUNTHANGA
PALSANG

MIZORAM
460:MUANZOVA

S/O TLUANGZELA
PALSANG

MIZORAM
461:VANTHARA

S/0 ROLIANA
PALSANG

MIZORAM
462:RINTLUANGA
S/O0 LALUMA
PALSANG

MIZORAM
463:.LALTHAZUALA
S/0 BIAKTHUAMA
PALSANG

MIZORAM
464:LALRIINZUALI
D/O SIAMA
PALSANG

MIZORAM
465:BIAKLIANA

S/O LALTHLAMUANA
PALSANG

MIZORAM
466:LALDUHAWMI
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D/O MAUNGTHANGA
PALSANG
MIZORAM
467:LALCHHUANAWMI
D/O THLAMUANA
PALSANG
MIZORAM

468:V.L. SAILOVA
S/O ROLIANA
PALSANG
MIZORAM
469:LALRINPUII
D/O DANGLIANA
PALSANG
MIZORAM
470:SAIRALA

S/O LIANZUALA
PALSANG
MIZORAM
471:THANGZAUVA
S/O AIRAWTA
PALSANG
MIZORAM
472:Z0THANPARA
S/O LALSIAMA
PALSANG
MIZORAM

473:V.L. DINGA
S/O PANGURA
PALSANG
MIZORAM
474.CHANGLIANA
S/O ROSTIAMA
PALSANG
MIZORAM
475:CHAWNGHLUNCHHUNGI
D/O LIANSUMA
PALSANG
MIZORAM
476:LALSIAMI

D/O VUNGLIANA
PALSANG
MIZORAM
477T:LALMUANPUIA
S/O BELA
PALSANG
MIZORAM
478:MALSAWMA
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S/O BAWMA
PALSANG
MIZORAM
479:LUNGTIAWII
D/O MALSAWMA
PALSANG
MIZORAM
480:HRANGKHUPA
S/O TEBAWNGA (L)
PALSANG
MIZORAM
481:LALHUMI

D/O DARTHUAMA
PALSANG
MIZORAM
482:LALDINSANGA
S/O R. DARTHUAMA
PALSANG
MIZORAM
483:ROKIMI

D/O TUAHKHAMA
PALSANG
MIZORAM
484:HRANGDAILOVA
S/O SELBULA
PALSANG
MIZORAM
485:THIANGTEA
S/O CHHUMA (L)
PALSANG
MIZORAM
486:ZACHHINGA
S/O MANGCHHUNSIAKA (L)
PALSANG
MIZORAM
487:CHHINGPUIA
S/O VANLALVUANA
PALSANG
MIZORAM
488:LALRINMAWIA
S/O THANGLUAHA
PALSANG
MIZORAM
489:LALRONGHAKA
S/O H.K. LALBIAKTLUANGA
PALSANG
MIZORAM
490:SAPCHHAWNA
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S/O TUALZATHANGA
N. KHAWDUNGSEI
MIZORAM
491:LALNUNTLUANGA
S/O KIMTUALA

N. KHAWDUNGSEI
MIZORAM
492:VANLALCHUNGNUNGA
S/O SAPCHHAWNA

N. KHAWDUNGSEI
MIZORAM
493:ROPUIA

S/O HLIMPUIA

N. KHAWDUNGSEI
MIZORAM
494:.ZAKUNGA

S/O ZAMA

N. KHAWDUNGSEI
MIZORAM
495:LALRINMAWIA
S/O CHALLIANNGURA
N. KHAWDUNGSEI
MIZORAM
496:LALTLANCHHUNGA
S/O CHALLIANNGURA
N. KHAWDUNGSEI
MIZORAM
497:-THANHRANGA
S/O SAPCHHAWNA

N. KHAWDUNGSEI
MIZORAM
498:LALHLIRA

S/O THANKHUMA

N. KHAWDUNGSEI
MIZORAM
499:VANLALHRIATA
S/O DENGCHHUNGA
N. KHAWDUNGSEI
MIZORAM
500:LALNGAISANGA
S/O SAWITHANGA

N. KHAWDUNGSEI
MIZORAM

501:C. TAWNLUIA

S/O KUNGA
SAKAWRDAI
MIZORAM
502:LALDANGLIANA
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S/O VALA
N. KHAWDUNGSEI
MIZORAM
503:LIANZIKA
S/O SIAMLIANA
N. KHAWDUNGSEI
MIZORAM
504:HNEHLIANA
S/O SANGA
N. KHAWDUNGSEI
MIZORAM
505:SAWMI
D/O THUAMA
N. KHAWDUNGSEI
MIZORAM
506:SAWITHANGA
S/O TUALZATHANGA
N. KHAWDUNGSEI
MIZORAM
507:THANTLUANGA VARTE
S/O THANGLUAIA (L)
N. KHAWDUNGSEI
MIZORAM
508:LAISEIA
S/O MAMA

N. KHAWDUNGSEI
MIZORAM
509:KAIVUNGA
S/O CHEKA (L)

N. KHAWDUNGSEI
MIZORAM
510:LALTHAMANGA
S/O ZAIPUIA
SAKAWRDAI
MIZORAM
511: THANGLIANCHHUNGA
S/O KUTDENGA

DARLAWNVENGHLUN
MIZORAM
512:NGURTAWMI

D/O ZATHANGA

RAMHLUNVENGLAI
AIZAWL
513:LUNGTIAWIA
S/O DARSIAMA(L)

DARLAWNLUNGVERHKAWN
MIZORAM
514:LALMUANA
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S/O LERA
DARLAWN

MIZORAM
515:LALCHHAWNTHANGA
S/O KHAWTINTHANGA
DARLAWN

MIZORAM
516:CHHUANLIANA

S/O MAJ. BUAIA
DINTHAR

AIZAWL
517:LALTHANCHHUNGA
S/O KAPLIANA

TUIRIAL CAMP N. SERZAWL
518:NENGVUNGA

S/O NGAIHTHANGA
DARLAWN

MIZORAM

519:R. LALBUANGA

S/O THANBUANGA
DARLAWN

MIZORAM
520:LALNUNTHARA

S/O LALRICHHAWNA(L)
DARLAWNVENGHLUN
MIZORAM

521:H. LALDAWNGLIANA
S/O DANGKIMA
DARLAWN

MIZORAM
522:LALTHLAMUANA
S/O T. THANGCHINA
DARLAWN

MIZORAM
523:LALTHANGHRIMA
S/O LALTHAWNGLIANA(L)
N. SERZAWL

MIZORAM
524:LALTHANGHLEIA SAILO
S/O LALZUALA(L)
DARLAWN

MIZORAM
525:LALCHUNGNUNGA
S/O R THANGCHINA
DARLAWN

MIZORAM

526:R. THANGLUAIA

S/O BELA
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DARLAWNVENGHLUN
MIZORAM
527:HRANGTHANGA

S/0 KAIA(L)

DARLAWN
MIZORAM
528:T. THANGTLUANGA

S/0 ZAWLKUNGA (L)

DARLAWN
MIZORAM
529:T. LALROTLUANGA

S/0O HRIATPUIA

DARLAWN
MIZORAM
530: THANGKHAMLIANA

S/0 LALZAMLOVA

SUNHLUCHHIP
MIZORAM
531:LALLUAHA SAILO

S/O LALHLEIA(L)

RATU
MIZORAM
532:LALCHUNGNUNGA

S/O0 LALLUAHA

RATU
MIZORAM
533:THAWNGLIANA

S/O VUNGA

RATU
MIZORAM
534:BILTEA

S/0 TLANGTHANKHUMA

DARLAWN
MIZORAM
535:KAWLREMTHANGA

S/0 LIANTHANGA

ZOHMUN
MIZORAM
536:HK DAWLA

S/0 THANGKHUMA

ZOHMUN
MIZORAM
537:THANGLURA

S/0 LAWMA

ZOHMUN
MIZORAM
538:LALBEISEIA

S/0 DARKUNGA
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ZOHMUN

MIZORAM
539:ZOSANGLIANA
S/0 KAWLREMTHANGA
ZOHMUN

MIZORAM
540:ZOHUTHANGA
S/0 REMA

ZOHMUN

MIZORAM
541:THANGNEIHLALA
S/0 LAWMA

ZOHMUN

MIZORAM
542:THANGTAIKIMI
D/O CHINGVUNGA
ZOHMUN

MIZORAM
543:RAMMAWIA

S/O THANGA(L)
SAKAWRDALI
MIZORAM

544:HK BIAKTLUANGA
S/O VELA(L)

PALSANG

MIZORAM
545:LALDINPUIA

S/0 KAPSANGA
PALSANG

MIZORAM
546:LALVULLIANA
S/0 NETHKHUMA
PALSANG

MIZORAM
547:THANGLIANZAWMA
S/O T. LIANCHHUNGA
PALSANG

MIZORAM
548:LALBIAKCHHUNGA
S/0 SAPTHUAMA
VENGHLUI

AIZAWL
549:ZOTHANGHLUTI
D/O HUALA
PALSANG

MIZORAM
550:LALRINZUALA
S/O SAILUTA
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BUNGKAWN

AIZAWL
551:VANLALPARA
S/O LALVULLIANA
PALSANG

MIZORAM
552:HRANGTHANTHUAMA
S/O VANLALSANGA(L)
PALSANG

MIZORAM

553:T. LALHMANGAIHA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
554:LALSIAMLIANA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
555:LALDINLIANA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
556:LALHMANGAIHA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
557:LIANCHHUNGA
S/O CHEKA

N. KHAWDUNGSEI
MIZORAM
558:LALBIAKLIANA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
559:LALSIAMLIANA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
560:ZAIPUIA

S/O CHANA
SAKAWRDALI
MIZORAM

561:T. LALHMANGAIHA
S/O LIANCHHUNGA
N. KHAWDUNGSEI
MIZORAM
562:LALSIAMLIANA
S/O LIANCHHUNGA



N. KHAWDUNGSEI
MIZORAM
563:LALREMKUNGA
S/O HRANGCHAMLIANA
SAIPUM

MIZORAM

564:F. LALDAWNGLIANA
S/O DARTHANGMAWIA
SAIPUM

MIZORAM
565:LALROPUIA

S/O KHUMA

SAIPUM

MIZORAM

566:T. SAIHLUNTHANGA
S/O RALKHUMA
SAIPUM

MIZORAM

567:L. RAMZAUVA

S/O ZOKAITHANGA
SAIPUM

MIZORAM

568:P.C MUANTHANGA
S/O LAWMAWMA
SAIPUM

MIZORAM

569:KUALA

S/O THANGNEIHKAMA
SAIPUM

MIZORAM
570:ZATHANGA

S/O ROHMINGLIANA
SAIPUM

MIZORAM
571:LALLUNGMUANA
S/O ROKHAWMA
SAIPUM

MIZORAM
572:LAWMSANGA

S/O K. HRANGLIANA
SAIPUM

MIZORAM
573:LALRAWNGBAWLA
S/O LAMTINTHANGA
SAIPUM

MIZORAM
574:LALRAMNGAIA
S/O L.H THANGA
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SAIPUM
MIZORAM
575:PIANGKIMI

D/O NGULA

SAIPUM
MIZORAM
576:ZAWLNEIHTHANGA

S/O SIAMTHLILA

SAIPUM
MIZORAM
577:HRANGTHANZUALA

S/O ZAWLSANGLIANA

SAIPUM
MIZORAM
578:EX. HAV. KHUMA

S/O THANKAIA

SAIPUM
MIZORAM
579:H.T SANGTHIANGA

S/0 NGURA (L)

C/O THUAMCHUNGNUNGA

TUITHIANG VENG
AIZAWL
MIZORAM
580:LALTHAZUALA

S/0 LALRINSANGA

SAIPUM
MIZORAM
581:LALRUATKIMA

S/0 LALCHHUANA

SAIPUM
MIZORAM
582:SAWITHANGA

S/0 THANGKUNGA (L)

SAIPUM
MIZORAM
583:C. ZARMAWIA

S/0 C. LALRUALA

N.HLIMEN
MIZORAM
584:S.R THANDANGA

S/0 CHUAUZIKA

N.HLIMEN
MIZORAM
585:LALDIKA

S/O0 SAPLALHMUAKA

N.HLIMEN
MIZORAM
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586:ZAMLIANA
$/0 CHHUNA
N.HLIMEN

MIZORAM

587:T. GINZALAMA
S/0 GOVUNGA
N.HLIMEN

MIZORAM
588:LALMALSAWMA
S/O SIAMLIANA
N.HLIMEN

MIZORAM
589:LALHRUAIZELA
S/0 ZARMAWIA
N.HLIMEN

MIZORAM
590:LALHMACHHUANA
S/0 LALSANGLURA
N.HLIMEN

MIZORAM

591:R. SIAMA

S/O THANGVELA (L)
N.HLIMEN

MIZORAM
592:MALSAWMTHANGI
D/O VANA(L)
N.HLIMEN

MIZORAM
593:LALHMANGAIHA
S/O THIANGA
N.HLIMEN

MIZORAM
594:TLANGRENI

D/O HMNGAIHA
N.HLIMEN

MIZORAM
595:ZOSANGLIANA
S/O CHALZIKA
N.HLIMEN

MIZORAM
596:ZONUNTLUANGA
S/0 RENGHNUNA
N.HLIMEN

MIZORAM
597:ZATHANGPUII
D/O THANGRUAIA
N.HLIMEN

MIZORAM
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598:NEIHCHHINGPUII
D/O T. LIANCHUNGA
N.HLIMEN
MIZORAM
599:HMINGTHANI
D/O R. DANGLOVA
N.HLIMEN
MIZORAM
600:P. K ROZUALA
S/O CHALCHHUNGA(L)
N.HLIMEN
MIZORAM
601:LALDINMAWIA
S/O PK ROZUALA
N.HLIMEN
MIZORAM
602:REMTHANGA
S/O BAWNGA
N.HLIMEN
MIZORAM
603:H. VANLALMUANKIMA
S/O H. NGURA
N.HLIMEN
MIZORAM
604:VANLALZAWNA
S/O REMA
N.HLIMEN
MIZORAM
605:CHAWNGTHANSIAMA
S/O ROLALA
N.HLIMEN
MIZORAM
606:LALROPUIA
S/O LALBUKA
N.HLIMEN
MIZORAM
607:LALTHUAMA
S/O TAIBAWNGA
N.HLIMEN
MIZORAM
608:LIANTHANGA
S/O LALBUKA
N.HLIMEN
MIZORAM
609:LALAUVA
S/O THANGZUALA
N.HLIMEN
MIZORAM

625
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610:SAIPIANGA
S/O LALPIANGA
N.HLIMEN
MIZORAM
611:VANLALAUVA
S/0 THANGRUMA
N.HLIMEN
MIZORAM
612:RENGCHHUNGA
S/0 ROSIAMA
N.HLIMEN
MIZORAM
613:LALENTIRA

S/O PATHANGA
N.HLIMEN
MIZORAM

614:F. SANGKHUMA
S/0 ZAMA
N.HLIMEN
MIZORAM
615:CHAWNGSIAMA
S/0 ROZIKA
N.HLIMEN
MIZORAM
616:NEIHTHANGA
S/0 LALZEMA
N.HLIMEN
MIZORAM
617:LALCHUNGNUNGA
S/0 HAULUAIA
N.HLIMEN
MIZORAM
618:KAICHHUNGA
S/O RINZUALI
N.HLIMEN
MIZORAM

619:R. MANGHNUNA
S/0 RANGKHUMA(L)
SAWLENG
MIZORAM

620:L. THANKUNGA
S/O R.L RINGA(L)
SAWLENG
MIZORAM

621:R. LALROPUIA
S/0 R.L RINGA
SAWLENG
MIZORAM
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622:R.L THANKUNGA
S/O R.L RINGA(L)
SAWLENG

MIZORAM
623:R. MANGHNUNA
S/0 RANGKHUMA
SAWLENG
MIZORAM
624:VANLALRUATA
S/0 RANGKHUMA(L)
SAWLENG
MIZORAM
625:CHHUNZIKA
S/O TAITEA(L)
SAWLENG
MIZORAM
626:ENGMAWII

D/O ROSUA(L)
SAWLENG
MIZORAM
627:MITINPAWLA
S/O CHHAWNA(L)

N. SERZAWL
MIZORAM
628:CHHIARA
S/0 RLBIAKLIANA

N. SERZAWL
MIZORAM
629:R. LALLIANA
S/0 HRANGA

N. SERZAWL
MIZORAM
630:NGATHZUALA
S/O OMEGA

N. SERZAWL
MIZORAM
631:LALDORIKHUMA
S/O LALZUALASAILO (L)

N. SERZAWL
MIZORAM
632:THANGHLIRA
S/0 LALVUANA
N. SERZAWL
MIZORAM
633:DANIELA
S/O LALLIANA
N. SERZAWL
MIZORAM
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634:LALTLANKIMA
S/0 LALSUAKA (L)
BUKPUI

MIZORAM
635:LALTHANLIANA
S/O PATHIAUA
BUKPUI

MIZORAM
636:HMARA

S/0 SENA (L)
BUKPUI

MIZORAM
637:LALRINAWMA
S/0 VANLALKUNGA
BUKPUI

MIZORAM
638:SAPBUANGA

S/0 UIRUALA
BUKPUI

MIZORAM
639:RAMDINGLIANA
S/O SAPBUANGA
BUKPUI

MIZORAM

640:R. TLANGTHANKHUMA
S/O SAPBUANGA
BUKPUI

MIZORAM

641:R. TLANGTHANKHUMA
S/O SAPBUANGA
BUKPUI

MIZORAM
642:MANGLIANTHANGA
S/O TAWKA(L)
N.HLIMEN

MIZORAM
643:KAPTHANGVELA
S/O V.L ZAPA(L)
N.HLIMEN

MIZORAM
644:ZAITHANMAWII
D/O REMA

N.HLIMEN

MIZORAM
645:SANGLURA

S/0 BUAI(L)
N.HLIMEN

MIZORAM
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646:LALROPUIA
S/0 S.L HMUAKA
N.HLIMEN
MIZORAM
647:1.C NEIHLAIA
S/0 DAILOVA
N.HLIMEN
MIZORAM
648:S.R LALSANGA
S/0 ZACHHUNGA
N.HLIMEN
MIZORAM
649:DENGKHUMA
S/0 LALKHAMA
N.HLIMEN
MIZORAM
650:LALVENHIMA
S/0 S/O LALA
N.HLIMEN
MIZORAM
651:LALTHANGA
S/0 VL. MUANA
N.HLIMEN
MIZORAM
652:BIAKMAWIA
S/0 AINEUVA
N.HLIMEN
MIZORAM
653: THATHLEIA
S/0 LALHULIANA
N.HLIMEN
MIZORAM
654:SAPREMA
S/0 BAWIHCHHUNGA(L)
N.HLIMEN
MIZORAM
655:DARCHUNGNUNGA
S/O T.K DALA
N.HLIMEN
MIZORAM
656:THANMAWIA
S/O ZAWNGA(L)
N.HLIMEN
MIZORAM
657:TLANGLIANZELA
S/0 ZAKHUMA
N.HLIMEN
MIZORAM
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658:L.THIANGHLIMA
S/O ZAKHUMA
N.HLIMEN

MIZORAM
659:LALREMKUNGA
S/O HRANGCHAMLIANA
SAIPUM

MIZORAM
660:KAPHRANGA

S/O SAITHUAMA(L)
SAIPUM

MIZORAM

661:P.C MUANTHANGA
S/O LAWMAWMA
SAIPUM

MIZORAM
662:ZOHMANGAIHA
S/O C. VAWRA
SAIPUM

MIZORAM
663:ZATHANGA

S/O ROHMINGLIANA
SAIPUM

MIZORAM
664:LAWMSANGA
S/O K. HRANGLIANA
SAIPUM

MIZORAM
665:LALRAWNGBAWLA
S/O LAMTINTHANGA
SAIPUM

MIZORAM
666:LALTHLAMUANA
S/O C.S DOKUNGA
SAIPUM

MIZORAM
667:LALRAMNGAIA
S/O L.H THANGA
SAIPUM

MIZORAM
668:LALBIAKASANGA
S/O NGURROPIANGA
SAIPUM

MIZORAM
669:PIANKIMI

D/O NGULA

SAIPUM

MIZORAM
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670:ZAWLNEIHTHANGA
S/O SIAMTHLILA
SAIPUM

MIZORAM
671:HRANGTHANZUALA
S/0 ZAWLSANGLIANA
SAIPUM

MIZORAM
672:LALRUATKIMA
S/0 LALCHHUANA
SAIPUM

MIZORAM
673:SAWITHANGA
S/0 THANGKUNGA(L)
MAUCHAR
MIZORAM

674:R. MANGHNUNA
S/0 RANGKHUMA (L)
SAWLENG

MIZORAM

675:L. THANKUNGA
S/O R.L RINGA(L)
SAWLENG

MIZORAM

676:R. LALROPUIA
S/0 R.L RINGA
SAWLENG

MIZORAM

677:R.L THANKUNGA
S/O R.L RINGA (L)
SAWLENG

MIZORAM

678:R. MANGHNUNA
S/0 RANGKHUMA(L)
SAWLENG

MIZORAM
679:VANLALRUATA
S/O LALRIBUAIA(L)
SAWLENG

MIZORAM
680:CHHUNZIKA

S/O TAITEA(L)
SAWLENG

MIZORAM
681:ENGMAWII

D/O ROSUA (L)
SAWLENG

MIZORAM

Page No.# 129/131
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682:NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT
CORPORATION LTD.

(MINISTRY OF ROAD TRANSPORT AND HIGHWAY

GOVT. OF INDIA)

REPRESENTED BY ITS MANAGING DIRECTOR

AT 3rd FLOOR, PTI BUILDING, 4

PARLIAMENT STREET, NEW DELHI-110001.

683:THE EXECUTIVE DIRECTOR (P), NHIDCL

NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT
CORPORATION LTD, REGIONAL OFFICE- AIZAWL

MIZORAM, 3rd FLOOR, T-86, TUIKHUAHTLANG

AIZAWL, MIZORAM, PIN-796001.

For the Applicant/Appellant Ms. P. Banerjee, Advocate (through Video
Conferencing).

Ms. S. Das, Advocate.

For the Respondent(s) ; Mr. A. Kalita, Additional Advocate General,
Mizoram.

Mr. H.K. Sarma, Advocate for respondent
No.5.

Mr. P.D. Nair and Mr. H. Rohman,
Advocates for respondent Nos.7, 8, 11, 12,
24, 28, 29, 31, 33, 38 and 510 to 562.

Mr. R. Boro, Advocate on behalf of Mr. C.
Baruah, Advocate for respondent Nos.682
and 683.

BEFORE
HON'BLE THE CHIEF JUSTICE
HON’BLE MR. JUSTICE KARDAK ETE

16.10.2023

Learned counsel for the applicant/appellant has moved the Interlocutory
Application, I.A.(Civil) No.3177/2023 with a prayer to allow withdrawal of the
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writ appeal, being WA No0.274/2022 and to file a fresh one citing the reason that

Page No.# 131/131

there are omissions in the statement of facts and other inadvertent mistakes of
technical nature, which may ultimately prejudice the cause of the

applicant/appellant..

It is submitted by Ms. P. Banerjee, learned counsel for the
applicant/appellant that during pendency of the writ appeal, Mizoram
(Protection of Rivers) Ordinance, 2023 has been approved by the Council of
Ministers of Mizoram and subsequently, the Mizoram (Protection of Rivers) Bill,
2023 was published vide in Mizoram Gazette on 19.09.2023. The
applicant/appellant would like to bring the said Notification on record and to

challenge the same.

Mr. A. Kalita, learned Additional Advocate General, Mizoram has opposed

the prayer for withdrawal of the writ appeal.

However, we are of the opinion that as the applicant/appellant’s counsel
has cited justifiable grounds seeking withdrawal of WA No.274/2022 with liberty

to file fresh writ appeal, the instant Interlocutory Application stands allowed.

The ad interim stay order passed earlier by this Court in WA No.274/2022

shall stand vacated.

Hence, the connected writ appeal, WA No.274/2022 is disposed of as
withdrawn with the liberty to the applicant/appellant to file a fresh writ appeal,
if so required.

JUDGE CHIEF JUSTICE

Comparing Assistant
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THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : WA/6/2021

State of Mizoram and 3 Ors
Chief Secretary
to the Government of Mizoram Aizawl

VERSUS

Sh. Lalthamanga and 53 Ors
Sakawrdai, Mizoram

Advocate for the Petitioner : Mrs. H Lalmalsawmi (GA, Mizoram)

Advocate for the Respondent :

BEFORE
HONOURABLE MR. JUSTICE KAKHETO SEMA
HONOURABLE MRS. JUSTICE MALASRI NANDI

ORDER

21.07.2022
(K. Sema, J)

Heard Mr. C. Zoramchhana, learned Addl. Advocate General, Mizoram for the
State/appellants.

This appeal has been filed by the State against the common judgment & order dated
27.01.2021 passed in W.P.(C) No. 135/2013.

Issue notice to the respondents returnable within 4(four) weeks.

The learned Addl. Advocate General shall take steps for service of notice upon the


Gaurav Kumar Bansal
Annexure A-18
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respondents by publication in a local paper having wide circulation in the places where the

Page No.# 2/2

respondents reside. The publication shall be made by the State within a period of 7 days from
today. The learned Addl. Advocate General shall file the affidavit showing the publication of
the notice in the newspaper on or before the next dated fixed.

List it accordingly.

The common judgment & order dated 27.01.2021 passed by the learned Single Judge
in W.P.(C) No. 135/2013 shall remain suspended till the next returnable date.

JUDGE JUDGE

Comparing Assistant
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-

THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : WA/6/2021

State of Mizoram and 3 Ors
Chief Secretary
to the Government of Mizoram Aizawl

VERSUS

Sh. Lalthamanga and 53 Ors
Sakawrdai, Mizoram

Advocate for the Petitioner : Mrs. H Lalmalsawmi (GA, Mizoram)

Advocate for the Respondent :

BEFORE
HONOURABLE MR JUSTICE SONGKHUPCHUNG SERTO
HONOURABLE MR. JUSTICE P.J. SAIKIA

ORDER
09.11.2022

(S.Serto, J)
Mrs. H. Lalmalsawmi, learned Government Advocate appearing for the State appellants
prays that she may be allowed to withdraw the appeal with liberty to file a fresh, if required.
Mr. Lalfakawma, learned counsel for the respondents has no objection to the said

prayer.


Gaurav Kumar Bansal
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In view of the prayer, the appeal is disposed of as withdrawn.

Page No.# 2/2

Liberty as prayed for is granted.

JUDGE JUDGE

Comparing Assistant
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when eviction is ordered on grounds other
than demolition and reconstruction. The
learned Appellate Judge was therefore,
right in holding that such a condition is
unnecessary.

25. For all the above reasons, we

"dismiss the Civil Revision petitions, but in

the circumstances without Costs. The tenant
is given six months time from today to
vacate the premises. '

—: 00—
IN THE HIGH COURT OF

JUDICATURE ANDHRA PRADESH
AT HYDERABAD

The Hon’ble Mr Justice
Jagannadha Rao

L

Between :
M/s. Colorock Private Limited
27-20-42, Mauslim Road

Vijayawada-2, Krishna District,
rep. by its Managing Director,
Sri K Satyanarayana

And

The Dirnctor of Mines & Geology

Govt of A P Hyderabad
and others

Petitioﬁer

Respondents

Forest  (Conservation) Act 1980,
Sec. 2 (ii)—A P Forest Act, Sec. 4—Fven-
though the land is not described as ‘forest
land in the revenue accounts it can be con-
cluded on the basis of the evidence af the
actual nature of the land that it is in its true
nature ‘forest land® for the parpose of Sec.

__2(:‘1') of Foreast ( Conservation) Act, 1980,

Heid : Merely because land is not
described as ‘forest land’ in the revenue
‘accounts, the same cannot be treated ag
not being ‘forest land‘, The matter has

/now to be decided keeping in mind the

-W P No. 6045 of 1989

“actual nature of the land and not merely

by the description in the revonue accouats.
It may be that any positive description of

Dt. 7-6-1989

Annexure A20
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the land as <‘forest land’ in the revenue
accounts may help the coort in treating
the land as ‘forest land* but in the absence
of such description the evidence of the
actual pature of the land may also lead to
the conclusion that the land is in its irue
nature, forest land’. (para 13)

Such an infererce can certainly be
raised on the facts of this case from two
important circumstances. Firstly the preli-
minary notification under section 4 of the
A. P. Forest Act shows — even without a
final notification under Sec. 15 that accor-
ding to the expert opinion of the Forest
Department of the State Government the
land can be treated as *forest land’ and
further be reserved as and when a notifica-
tion is issued under Sec, 15 as forest land
extinguishing all private rights such as
rights of way water rights etc,, in the land
The second piece of material before the
court is the description of the land as
/Konda’ (Hill or Hill-rock) in the revenue
accounts. The view of the Forest Depart-
ment of the State Government that the
land is *forest land’ Tor purposes of Sec.
2(ii) of the Central Act, is therefore based
on sufficient material and cannot be trea-
ted as invalid. (para 14)

Cases Referred :

1. M/s Yashwant Stone Works Vs,
State AIR 1988 Allahabad 121 (para R)

2. Rural Litigation & Entitlement
Konda, Dehradus Vs. State of UP&
others 1985 SCALE 906 (para 11)

Petition under Article 226 of the
Constitution of India praying that in the
‘circumstances stated in the affidavit filed
herein the High Court will be pleased to
issue a writ or order or Direction more
particularly ong in the nature of a writ of
certiorari calling for the records in proceed-
ings No. 1846/M2/85, dated 15-4-89 on
the file of the Assistant Director of Mines
& Geology, Vijayawada the 3rd respendent
herein and quash the samse.

-


Gaurav Kumar Bansal
Annexure A20
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Mr. V. Raja Gopal Raddy, Advosate
for the Petitioner :

Govt Pleader for
Respondents

Forests for the

The Court made the following:
ORDER

1. The point arising in the present
case is whelher land which is notified u/s 4
of the A P Forest Act, but  which is not
described in the revenue accounts as‘‘forest
land’’ comes within the purview of Section
2(ii) of the Forest (Conservation) Act,
1980, The facts in brief are as follows:—

The petitioner-Company was
granted a mining lease on 17-11-88 in
respect of six hectares of land in § No. 508
of A. Kondur village in Krishna District
for a period of five years from 17-11-88.
The petitioner’s firm started gunarrying
operations on 1-12-88 but on 15-4-89 the
impugned proceedings have been issued by
the assistant Director of Mines and
Geology, Viziawada suspending the opera-
tions of the quarry lease. This order was
passed on the basis that at the time when
the lease was granted it was not noticed
that lands in § Nos, 502 and 508 of this
village were forest lands and that permis-
sion should have been obtained under the
Forest (Conservation) Act 1980 from the
Central Government. An interim order was
passed by me on 27-4-89  directing the
Forest Settlement Officer concerned, to
submit a report after demarcating the land
properly. The report has since been sub-
mitted by the Forest Settlement Officer,
Nellore dated. 20-5-89. As per the said
report, a notification u/s 4 of the AP
Forest Act had been issned in G.O Ms. No
974 (F & A) Department on 14-5-70 and
published in the A P Gazette on 9-7-70.
Thke notification was also published in  the
District Gazette, Krishna on 9-7-70. A
proclamation was jssued u/s 6 inviting

ANDHRA PRADESH LAW JOURNAL

1989 (2) (HO)

objections and the same was published in
the District Gazette, Krishna on 9-7-79.
Objections bave been received and the same
are under investigation by the Forest
Settlement Officer, Nellore. It is clearly
painted out in the report that the extent
of six hectares covered by S No. 508 in
question is included in the land covered by
the notification u/s 4 of the A.P Forest
Act and that therefore, this land is propo-
sed to be reserved as forest, So far as the
revenue classification of the land in the
revenue records is concerned, the survey
number is described as “Konda’ {meaning
— a hill or hollock). This extent of six
hectares forms part of a larger extent of
Ac. 170.00 out of a total  extent of Ac.
474-12 in S No. 508 and the said cxtent of
Ac. 170.00 is proposed to be reserved nnder
the notification u/s 4. The report no
doubt states that prior permission of the
Central Government under the Forest
(Conservation) Act, 1980, is not necessary
as the land is merely proposed to be inclu-
ded in the reserve forest and there is only
miscellaneous species of Dante plants in
patches here and there and that the lease
is for a short period.

2. The learned counsel for the
Writ Petitioner Sri V. Rajagopala Reddy
has contended that under the provisions of
the A P Forest Act, the procedure is to
propose land for being included in the
reserve forest area by issuing a notification
u/s 4, issuing a proclamation u/sb6 and
issuing a final notification u/s 15 declaring
the land to be reserved and that it is only
then, that land can be said to be rescrve
forest land for the purposes of the Forest
(Conservation) Act, 1980. The lcarned
counsel also relies upon a circular issiied
by the Central Government on R-4-88
which stated that land notified u/s 4 of the
Indian Forest Act, 1927 or other correspon-
ding Acts ol any State and yet to be decla-
red as reserve forest wonld fall under the
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provisions of the Forest (ConservationjAct,
1980 if the land is described as *‘Forest
land” in the revenue records of the parti-
cular State.

3. Oan other hand, the ieatned
Government Pleader Sti P. Sita Ramaraju
has contended that the Forest (Conserva=
tion) Act, 1980 in Section-2 refers not only
to forests which are reserved, but also to
other forest land and that even nonreserved
forast land cannot bz diverted for non-
forest purposes. He points out that when
once a notfication is issued u/s 4 of the
A P Forest Act, it is sufficient indication
of the potentiality of the land being conven-
ted as parl of a reserve forest land and
that the deseription of the land a3 ‘Konda’
in the revenue records is sufficient indica-
tion that the land can be treated as forest
land for the purposes of Forest {Conser-
vation) Act, 1930.

4. The Forest {Conservation) Act,
1980 is an Act to provide for the conser-
vation of [orests and for matters connected
therewith or ancitlary or incidental thereto.
The Statements of objects and Reasons
of the Act read as follows:

“preforestation causes ccological
‘imbalance and leads to environmental
deterioration.  Deforestation had Dbeen
taking place on a large scale in the country
and it bad caused widespread concern.

5. With a view to checking further
deforestation, the President promulgated
on the 25th October, 1980, the TForest
(Conservation) Ordinance, 1980, The Ordi-
nance made the prior approval of the Cen-
tral Government necessary for deservation
of reserved forests and for use of forest
land for non-forest purpose. The ordinance
also provided for the constitution of an
advisory committee to advise the Central
Government with regard to grant of such

gpproval. ]
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6. The Bill sceks to replace the
aforesaid Ordinance.” It would be neces-
sary to refer to the provisions of Section-2
of the Forest (Conservation) Act, 1980 and
the explanation thereto :—

‘S, 2~ Restriction onthe de-reservation
of forests or use of forest land for non-
forest purpose:—

Notwithstanding anything
contained in any other law for the time
being in force in a State, no State Govern-
ment or other authority shall make except
with the prior approval of the Centrai
Government any order directing—

(i) that any reserved forest (with-
in thc meaning of the expression “‘reserved
forest’” in any law for the- time becing in
force in that State) or any portion there—
of shall cease to be reserved;

(ii) that any forest land or any
portion thereof may be . used for any
non-forest purpose.

Explanation; For the purposes of
ihis Section ‘non-forest purposes’”” means
breaking up or clearing of any forest land
ot portion thereto for any purpose other
than reafforestation’

7. A reading of the abave asid provi-
sion would show that the ‘provision
is applicable not merely to reserve
forests, but also to ‘any forest land® and if
the same is to be used for non-forest pur-
poses the permission of the Central Govern-
ment becomes necessary, in view of the
non-abstente clause in the opening part of
Section-2 and the very purpose and intend-
ment of the statute. The point for conside-
ration is whether the land in the present
case covered by the six hectares comes with-«
in the definiton of Section 2(ii) of the
Central Act.

R. In M/s Yeshwant Stone Works
Vs. State (1) AIR 1988 Allahabad 121 the
question arose in the Allahabad High Coyr ¢
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in connection with a mining lease and the
argument was that the provisions of the
Forest (Conservation) Act did not apply.
In that context the Division Bench consi-
dered the relevant provisions of the State
Act and the Central Act and observed
as follows—

*‘Reveting to the argument of the
netitioner’s counsel that as no notification
under S 20 of the Forest Act 1927 declaring
the forest in question as rescrved forest”™
had been issued therefor, prior approval
of the Central Government was required,
we find ourselves unable to agree. Under
S 2 of the 1980 Act, there are two prohibi-
tions. The first is that the State Govern-
ment would not be empowered to declare
a reserved forest as ceising to be so and the
second is that any forest Land or any por-
tion thercof cannot be used for non-forest
purpose. The words important in CL (i) of
S 2 are “any forest lands’. The word ‘forest,
has not been defined in the Act. This word
has been used in the general sense, which
means all lands bearing vegetative associa-
tions demarcated by treecsofany size exploi-
ted or not, capable of producing wood of
other forest products of exerting an iaflu-
ence on the climate or on the water regime
or providing shelter for livestock and wild-
life. ‘THis definition has been given by
Food & Agriculture Orcganisaion (F A O) of
the United Nations’ (emphasis supplied)

The Division Bench again observed
a little later as follows —

‘It (Act) applies to ‘any forest land’
which is to be used for non-forest purposc.
‘Any’ is a word of very wide meaning and
prima facie the use of this word excludes
limitation or qualification. If the word any

is also kept into account, there would be
no difficulty in finding that the term
‘forest’ has not to be confined to reserved

forest’ only. Section 2 imposing restriction

on the use of forest lands for non-forest
purposes will apply to all the forests.
(cmphasis supplied)

ANDHRA PRADESH LAW JOURNAL

1989 (2) (HC)

It is therefore, clear that the provi-
sions of Section 2(ii) of the Act are appli-
cable not anly to reserve forest land but
also to other forest lands.

9. The next question to be decided
is whether ‘any forest iand’ includes land
of the nature granted on lease to the
petitioner. In the abovesaid Allahabad
case some forest values have been quoted
from Encylopaedia Britannica, Vo!. 9, page
614 as follows;

‘It is essentially a community-techni-
cally known as an eco system-in which
trees are dominant form of vegetation but
in which other plants, animals, Soi! and
the area all play an important role.

Amongst the important services ren’
dered by thc forest are control of Soil
erosion, protection of watersheds and
amelioration of local climate. The forest
canopy breaks the forest of the violant rain-
fall on the Soil. The decaying leaves and
twige make the Soil more porous and,
therefore, more effective raservoir for the
storage of water.*

10. Itis also necessary to refer to
the provisions of Article 48A and Article

51A (g) of the Constitution of India.
Article 48A prescribes that the State shall
endeavour to -protect and improve the
environment and to safeguard the forests
and wild life of the country. Article 51A
(g) states that it shall be the duty of every
citizen of India to protect and improve the
natural environment incinding forests, lakes
rivers aad wild life and to have compassion
for living creatures.

11. In Rural Litigation & Entitle-
ment Konda, Dehradus v State of U.P. &
others (2) 1985 (2) SCALE—906. the
Supreme Court observed as follows:-

"I wish to observe that through
exploitation of mineral resources in the
interest of industrial growth of the coun-
tery is necessary, yet such minss should be
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so worked as noatto disturb the ecology
and not to affect the livelthood and the
living conditions of a very large aumber
of the pzople. Advantage gain:zd by work-
ing the mines for industrial growth and
pational development in a manner which
may seriously prejudice the interests of a
large number of human beings aand distrub
the ecological balance, may very much be
out-weighed by the serious consequences
which are likely to follow. Industria
development is necessary for economic
growth of Lthe country in the largest interests
of the nation, If, however, industrial growth
is sought to be achieved by haphazard and
reckless working of the mines resulting in
less of life, loss of property, loss of basic
amenities like supply of water and creation
of ecological imbalance there may ultima-
tely be no real economic growth and no
real prosperity. It is necessary to strike a
proper balance. In my opinion, the appro-
priate authorities at the time of granting
leases should take all these factors into
consideration and should while granting
lease of mines for exploitation of mineral
provide for adequate safeguards, Had
appropriate safe guards been provided at the
time of graanting of leases, it would not
indeed, have been necessary for us to
direct the closure of so many mines and a
good deal of suffurings of the people of
the locality would have been avoided.

12. 1t is also necessary to refer to
a notification dated:—8-4-1988 relied upon
by the learned counsel for the petitioner.
In that case, it was pointed out Lhat certain
State Governments were de-nolifying laads
which were notified u/s 4 of the Indian
Forest Act, 1927 eariter for reservation.
The question arose whether while under-
taking such de-reservation, the State Gove-
nments have to obtaia permission from the
Central Government. The unotification
refers to a judgment of the Gujarat High
Court in Civil Application No. 1665/1987.

The High Court held
Government records themselves show
a particular land as forest land, then
it is prima facie forest land and
in that case, Section 2of the Forest
(Conservation) Act, 1980 would apply.
Basing on the abovesaid decision of the
Gujarat High Court, the Central Govern-
ment stated in the abovesaid Circular that
even though the reservation of any land as
‘forest land’ has not become operative and
there was only a preliminary notification
proposing to reserve certain lands as forest
land, still if the land was described as
‘forest€land® in the revenue records, the
permission of the Central
would b2 necessary for dereservation of
land. The Central Government finally
obszrved as follows:

«In view of this clarification the areas
which were notified under sec.d of ihe
Indian Forest Act, 1927 with the inteation
to be notified as reserved forests and which

are recorded as ““Forests* in the records of

the State Government, can be denotified

or diverted for other non-forest purpose

only with the prior approval of the Cen-
tral Government. All diversions of
forest areas which were noltified:
under sec. 4 of the Indian Forest Act with-

out prior approval of the Central Govern-’

ment afier coming into force of the Forest
(Conservation) Act, 1980 are therefore, ab
initio invalid. It is reqmested that all
such diversions which may have been madg
in violation of the Forest (Conservation)
Act may be cancelled*, L

13. Bearing the above aspects of 4
‘forest land’ in view, [ am of the opinion
that merely because land' is not described
as ‘forest land “in the revenue accounts,
the same cannot be treated as not bsing
‘forest land‘. The matter has now to be
decided keeping in mind the actual nature
of the land and not merely by the descriptioh
in the revenue accounts. It may be that

that when the

Government

|
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any positive description of the land as
‘forest land’ in the revenue accounts may
help the court in treating the laad as ‘for-
est land* but in the absence of such descri-
ption, the evidence of the actual nature
of the land may also lead to the conclusion
that the land is, in its troe nature, ‘forest-
| land®.

14. Such an inference can, in my
view, certainly bz raissd on the facts of
this case, from two important circumstan-
ces. Firstly, the preliminary notification
under seciion 4 of the A, P. Forest Act
shows ~even without a fipal notification
nnder section 15-that according *to the
export opinion of the Forest Department
of the State Government, the land can be
treated as forest land* and furthar be reser-
ved as and when a notification is issued
under sec.15 as forest land extinguishing
all private rights such asrights of way,
water rights ¢tc, in the land. The second
piece of material before the court is the
description of the land as ‘Konda? (Hill or
Hill-rock) in the reveaue accounts. The
view of the Forest Deparlmant of the State
Government that the land is ‘forest land,
for purposes of Sec. 2 (ii) of the Central
Act, is therefore, based on sufficient mate-
rial and cannot be (reated as invalid.

15. It may bz noted that revenue
accounts are maintained mainly for the
purposes of collection of land revenue. If
it is private land in which there is a forest,
the land might be described as patta land
with forest. If it is government poramboke
laand containing forests, it could be descri-
bed as forest poramboke. If the land in
question contains a hillock, it may be des-
cribed as a komda (hill or hiilock). It
does not make any difference for ravenue
purposes for collection taxes, i.e., whether
the land is described as a konda or a forest
land. As already stated, the very fact that
the land of six hectares in question is in-
-¢luded in a total extent of Ac 170-00 u/s 4
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(1) of the A.P. Forest Act gives a clear in-
dication that at one time and even now the
land has all the potentialities of forest land.
It cannot, therefore, be said that the land
does not come within the purview of Sec-
tion. 2 (ii) of the Central Act.

16. The opinion of the Forest Settlement
Officer that the land does not come withip
the purview of the Central Act cannot be
accepted for, beinga revenue Official, he
does not have the necessary technical ¢xpor.
tise to know about the potantiality of the
land for being proposed for reservation as
forestland it is only the officials of
the Forest Department of the State Gove-
rnment that are more competent to decide or
give and opinion on the said question. The
Forest Department has already expressed
its opinion 1o reserve the land for forest
purposes by issuing a notification under sec.
4 and what remains to be done is to see
whether there are any private rights in the
forestare to be estinguished or continued.
Therefore, it is not permissible for an
official of the Revenue Department to give
any opinion which runs contrary to the
export opinion of the officials of the For-
est Department. The counter-affidavit filed
in the case also shows that according to the
Forest Department, the land partakes of the
character of forst land and that permission
of the Central Government is necessary,

17. For all the aforesaid reasons
the Writ Petition fails, and is dismissed,
There will be on order as to costs. Advo-
cates fee Rs.200/—
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